WESTERN ZONE BENCH AT PUNE
APPEAL NO. 09/2020

IN THE MATTER OF:

Mr. Sayyed Mohammed Sabir Usman ....Appellant
Versus

The Principal Secretary, Doe & Ors. ....Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 7- M/S. NATHANI

PAREKH CONSTRUCTIONS PRIVATE LIMITED (PROJECT PROPONENT}

I, Nadeem Kassam Supariwala, aged 46 years, Director/Authorised Signatory of
the Respondent No. 7, having my office address at “Nathani Heights”, CTS No. 1/332,
Dr. D.B. Marg & Bellasis Road, ‘D’ Ward, Tardeo Division, Mumbai Central, Mumbai -
400008, do hereby solemnly affirm and state as under:

1. I am authorised signatory of the Respondent No..7-PP and I am competent, authorised
and able to depose the present Affidavit. I have perused and made myself conversant
with the contents and record pertaining to the present Appeal and I am otherwise, well
aware of the facts and circumstances of the present case from personal knowledge as
also office records and thus, competent to depose the same. I crave leave of this Hon'ble

Tribunal to file further additional affidavit along with supporting documents, if

circumstances so warrant.

2. At the outset I deny each and every allegation made against this project and
Respondents. All the allegations, submissions and averments made by the Appellant are

denied in toto.

ACTUAL AND REAL FACTS LEADING TO THE PROJECT:

3. I say that there were four old buildings consisting of A-Wing to V-Wing then occupied by
about 305 Tenants/Occupants and their family. The old buildings were constructed
prior to 1930 and in very dilapidated and ruinous condition required urgent demolition
and reconstruction. The part of the Building was collapsed in the year 2008. MHADA
had issued notices under section 88(3) of the Maharashtra Housing & Area Development
Act, thereby declaring the old buildings in dilapidated and dangerous condition, not
suitable for human habitation and required reconstruction as same are not capable for
repairs. Hereto annexed and marked as Annexure-“R7-1A” to “R7-1N” the copies of

the said Notices dated 13.3.2008 issued under Section 88(3) of the MHAD Act.

4. The Competent Authority i.e. Municipal Corporation of Greater Mumbai, “D” Ward

office, Nana Chowk, Mumbai, had also issued Notice under Section 354 of Mumbai
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Municipal Corporation Act, thereby declaring the old buildings are in ruinous condition
likely to fall and dangerous for any person occupying, resorting to or passing by the
same and directed for pulling down/demolition of the said old buildings. Hereto
annexed and marked as Annexure-“R7-2” is a copy of the said Notice dated 7th October
2008 issued by the Asstt. Commissioner, “D” Ward of Municipal Corporation of Greater
Mumbai u/s. 354 of the MMC Act.

5. Since the old buildings were constructed prioi' to 1930 and when the part of one of the
buildings, collapsed in June 2008. Fortunately, no calamities/loss of life of the
Tenants/Occupants who were occupying therein occurred, and since it was in the
afternoon when the collapse took place. The Respondent No.7/PP i.e. Developers’ team
had timely rushed to the site and saved the life of the residents in the old buildings by
taking all precautionary action and avoided any loss of life and further mishap. The
Police and Fire Brigade were called and they have visited and inspected the said old
dilapidated buildings and submitted the report. Hereto annexed and marked as
Annexure-“R7-3” is a copy of Report of Chief Fire Officer of Fire Brigade Mumbai

recording the incident of collapse of old Building.

6. In view of the aforesaid, pecular circumstances, 305 Tenants/Occupants and their
family members have no other option but to vacate and demolish the old Buildings and
redevelop the said proprety. The Tenants and Landlords have contacted the Respondent
No.7 /PP for redevelopment of said property. The Respondent No.7/PP being Developers
by Development Agreements and Power of Attorneys and other documents executed time
to time from year 2006 to 2010 between the Dalal Estate Co-operative Housing Society,
Landlords and the Tenants/Occupants of the old Buildings, had acquired the right for
redevelopment of the said property being four old dilapidated buildings (then) on the
land bearing CTS No. 1/332, Dr. D.B. Marg & Bellasis Road, ‘D’ Ward, Tardeo Division,
Mumbai Central, Mumbai-400008. It was agreed between the Respondent No.7/PP and
the 305 Tenants/Occupants of the said four old dilapidated buildings that all the 305
Tenants shall be accommodated in the new building that will be constructed on the said
property and this project is names as “Nathani Heights”.

7. Thus, present project is a redevelopment of cess property i.e. reconstruction of four old
Buildings which were in most dangerous and dilapidated condition, then occupied by
305 Tenants under Development Control Regulation 33(7) of Greater Mumbai.

8. I say and submit that since the old buildings were in highly dilapidated condition, the
Tenants/Occupants after receipt of transit rent from Respondent No.7/PP had vacated
their respective tenements by making provision for temporary alternate accommodation
on their own, outside the project. In order to make provision for shelter, permanent
alternate accommodation to the said 305 Tenants/Occupants of the old buildings,

Respondent No.7 /PP had undertaken the challenge and agreed to accommodate them

ith permanent alternate accommodation being commercial premises and residential

s in the new building upto 38 floors.
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I say that pursuant to the aforesaid Agreements and Consent of the Tenants/Occupants
in the matter of redevelopment of the said old buildings/cess property, the Respondent
No.7/PP had obtained permission/NOC dated 16® May 2008 from Mumbai Building
Repairs and Reconstruction Board (MBRRB) for redevelopment of the said property
under Regulation No. 33(7) of the Development Control Regulations for Greater Mumbai
and same is renewed from time to time. Copy of the Mumbai Building Repairs and
Reconstruction Board Permission/NOC Letter dated 16.05.2008 is annexed herewith

and marked as Annexure-“R7-47,

The Municipal Corporation of Greater Mumbai have issued [.O.D. and sanctioned the
plan of the proposed building on 11.06.2010. Copy of the IOD issued by MCGM dated
11.06.2010 is annexed herewith and marked as Annexure-“R7-5”. Because of various
Government and Local Government policy and guidelines of Regulation under
Regulation 33(7) of D.C.R. 1991 for Greater Mumbai, and MRTP Act and looking at total
area of the plot, and the fact that old 305 Tenants/Occupants have to be accommodated
in the new Building, it was jointly (Tenants and PP} decided to construct one single
Building in place of old four Buildings by making provision for accommodating the 305
Tenants of old Buildings and sale units. Thus, the new Building, which is under
construction is of Basement plus ground and seventy two upper floors. The ground, 1st
and 2nd floor are commercial units for accommodating commercial Tenants of old
Buildings and part sale units. 3 Floor to 7t Floor are for podium car parking, 8t Floor
is stilt area, parkings, 9t: Floor is Service Floor and 10% Floor to 38t Floor are for the
Residental Tenants of the old Buildings, 39th Floor is Service Floor and 40% floor are
Stilt/Amenity Floor and from 4 1t floor to 7224 floor are meant for sale units/residential
flats. The total height of the project/Building is 243.11 meters. The total number of
floors of the Building is Basement + ground + 72 upper floors including Podium Parking,
stilt area, service area, etc.. There is no change in the height of the Building and

number of floors since 2011 till today.

This Respondent/PP being vigilant and obedient have applied for the prior environment
clearance under EJA Notification-2006 dated 14.09.2006 before the SEIAA Maharashtra
and after verification of all records and site inspection and condition, the proposal was
considered by SEAC for appraisal in its 38% meeting held on 18.01.2011 (Annexure-
“R7-6”), and same was further considered on 14.02.2011 (Annexure-“R7-7”) and this
Respondent/PP complied with the instructions and additional information sought by
SEAC. Thereafter the proposal was assessed by the SEIAA in its 36t meeting
{Annexure-“R7-8").

I say and submit that, the project is redevelopment project approved by Mumbai
Building Repairs and Reconstruction Board (MBRRB) and Municipal Corporation of
Greater Mumbai under Development Control Regulation No. 33(7) and total FSI

including rehabilitation and sale components comes to 30658.77 M2 as disclosed below:
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Sr. | Particulars FSI Area (M?)
1. BUA of the four old Buildings 21493.60

2. Incentive FSI 9165.17

3. ‘Total (1+2) 30658.77

4. Proposed Area of construction by PP 30620.60

3. Balance Area (3-4} available for construction 38.17

Copy of the MCGM Sanction plan vide No. EB/5420/D/A/337/3 dated 04.01.2020 is

attached herewith and marked as Annexure-“R7-9”.

I say and submit that, the MBRRB have further issued the NOC letter 22.04.2009 and
22.08.2012 and thereafter, sanctioned plans were amended on 04.01.2012, 30.12.2014,
14.05.2015 supported with Commencement Certificate dated 02.12.201 1, endorsing on
07.09.2013, 30.09.2015, 07.05.2016 and without making any change in the scope of
the project as approved by the SEIAA in its EC dated 02.06.2011.

I say and submit that, the SEIAA has granted the Environment Clearance dated

02.06.2011 on following principal conditions, which are obeyed and complied by this

Respondent/PP in letter and spirit.

Sr. | Particulars Quantity
1. | Plot Area (M?) 5301.04
2. | FSI Area (M2) 29621.68
3. | Non-FSI Area (M2) 49105.40
4. | Total Construction Area (M2) 78727.08
5. | Building 1
6. | Floors B+G+72 ﬂm gﬁ\
- g N
7. | Flats 342 X ey, N
: : /ZS / %fg .f.{’;\\ i
8. | Commercial Units 108 ﬂ S ( iy o \ “
EH T
9. | Fresh Water Requirement 161 M3/day \f_‘;} __,i‘?;? 0 /o, ﬁﬁ
s oo
10. | Recycled Water 193 M3/day \‘%M{if{
L ] 1 gx} ol -
11. | Waste Water generated 214 M3/day =
12. | Rain Water Harvesting Tank 100 M3
13. | Solid Waste Generation: Debris Used for back filling
14. | Solid Waste Generation: Top Soil Used for gardening
. 288 Kg/day
15.: Solid Waste (Operation): Dry . o
“Project not yet commissioned”
) 563 Kg/day
16. | Solid Waste (Operation). Wet ] o ;
“Project not yet commissioned
32 Kg/day
17. | Solid Waste (Operation): STP Sludge ) o ”
“Project not yet commissioned
18. | Disposal: Wet Garbage OWC installed

19. | Disposal: Dry Garbage

Will be Handed over to authorised
vendor

“Project not yet commissioned”

T
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Copy of the EC dated 02.06.2011 granted by SEIAA is annexed herewith and marked as
Annexure-“R7-10”.

15. I say and submit that, the MPCB has issued the consent to establish dated 15.02.2014
for total BUA of 78727.08 M2. I say that PP started construction of the Building after

obtaining all necessary permissions and NOC from all concerned Authorities.

16. I say and submit that, due to change in policy guidelines, there is slight increase in the
proposed total BUA of the project from 78727.08 M2 to 79151.96 M? without change in
number of floors and height of the proposed Building i.e. “B+G+72 floors”, this
Respondent filed an application for the amendment to the previous EC dated
02.06.2011 before SEIAA on 10.12.2018 and 28.11.2019.

17. I say and submit that, the said proposal was considered by the SEAC-2 in its 123
meeting held on 07.12.2019 and recommended our proposal for grant of amendment in
EC by secking some additional data and with observations as below:
“PP informed that, the project under consideration is redevelopment project. PP further
stated that, the total plot area of thé project is 5,301.04 Sg.mt. having total construction
area 79151.96 Sg.mt. (FSI - 30,658.14 Sq.mt. + NON FSI - 48,493.82 Sg.mt.) and the

building configuration is as follow-

e e mber of fors e
Basement + Ground to 2nd Floor (Shops/ Office) +
_ 3rd to 7th Floor Parking + 8th (Stilt) floor + 9th
1 Building Service Floor + 10th to 38th Residential Floor + 243.11
39th Service Floor & 40th Stilt Floor + 41st To 72nd
Residential Floors.

It is noted that, Project has received Environmental Clearance vide letter dated 2nd June,
2011 for total built up area 78,727.08 sg.mt. PP. further stated that now they have
proposed to increase total built up area by 424.88.

PP stated that there is no change in the total number of floors and height of the Building
but due to slowdown in Real Estate market condition Commercial Units of 108 nos. was
increased to 260 nos. (the area of units is reduced). However, number of residential flats

are reduced from 342 to 340 nos.”

" 18. [ say and submit that, all the issues raised by the SEAC-2 in its 123 meeting held on
07.12.2019 had sought some additional data, which was compiled by this Respondent

ched herewith and marked as Annexure-“R7-1 17,

TR

No.7-PP in detail with submission made on 28.12.2019 and copy of the same is
|

Hfuw
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“Specific Conditions by SEIAA:

1) PP to ensure that CER plan gets approved from Municipal Commissioner/ District
Collector.

2) PP shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF & CC vide F.No.22-34/2018-IA.I dt.04.01.2019.

3) SEIAA decided to grant EC for -FSI: 30658.77 m2, Non-FSI: 48493.82 m2 and Total
BUA: 79151.96 m2 (which is as per MCGM  approved  plan
no.EB/5420/D/A/ 337/ 3/Amed).”

20. I say and submit that, after approval of proposal by SEAC-2 & SEIAA in their meetings,
this Respondent filed detailed consolidated statement dated 10.12.2018 to the SEIAA
and copy of consolidated statement is attached herewith and marked as Annexure-“R7-
127,

21. I say and submit that, this Respondent has also obtained the re-validation of the
previous Consent to Establish from MPCB on 07.01.2020 and copy of revalidated
Consent to Establish dated 07.01.2020 is attached herewith and marked as Annexure-
“R7-13”.

22. I say and submit that, the SEIAA has granted the amended Environmental Clearance
for the project on 15.01.2020 on following conditions:

Sr. | Particulars Quantity

1. | Plot Area (M32) 5301.04 (No Change)

2. | FSI Area (M2) 30,658.14 (Increased by 1036.46)
3. | Non-FSI Area (M2) 48,493.82 (Decreased by 611.28)
4. | Total BUA Area (M?) 79151.96 (Increased by 424.88)
5. | Number of Building 1 (No Change}

6. | Number of Floors B+G+72 (No Change)

7. | Number of Residential Flats 340 (Reduced by 2 No.)

260 (increased by 152 - larger shops

/offices are reduced to smaller one

8. | Number of Office & Shops )
due to slowdown in real estate

market)
9. | Fresh Water Requirement 170KLD (Increased by 9)
10. | Waste Water generated 234 KLD {Increased by KLD)
11. Rain Water Harvesting Tank 75 KLD (Reduced by 25KLD)

Partly Used for back filling & given to

12. | Solid Waste Generation: Debris i
MCGM landfill site

13. | Solid Waste Generation: Top Soil Used for gardening
376 Kg/day

“Project is wunder construction (not

Solid Waste (Operation): Dry

completed)”
598 Kg/day

“Project is under construction (not

Solid Waste (Operation): Wet




261

completed)”
35 Kg/day
16. | Solid Waste {Operation): STP Sludge | “Project is under construction (not

completed)”

17. | Disposal: Wet Garbage OWC installed
To Authorized recyclers

18. | Disposal: Dry Garbage “Project is wunder construction (not
completed)”

23. 1 say and submit that, the total construction completed on site till the date of Consent
to Establish dated 15.01.2020 is 77090.00 M2, which is below total approved/
sanctioned BUA of 79151.96 M2 granted by the amended EC dated 15.01.2020 under
challenge. Therefore, there is no suppression or misleading act on part of this
Respondent. Also Consent dated 07.01.2020 is granted for the total BUA of 86565.09
M2 by MPCB.

24. 1 say and submit that, the initial EC dated 02.06.2011 was granted for construction of
78727.08 sq.mtrs. and revised EC dated 15.01.2020 is for 79151.96 sqmtrs. and
against this, the total construction completed on site till date of revised Consent to
Establish dated 15.01.2020 is 77090.00 M2. I say that construction of the Building is
not completed and the Respondent No.7/PP has not given possession to the Flats
Purchasers in the project. I say that during the Lockdown period of the pandemic of
CQVID-19, the PP was facing difficulties and the construction work was stopped. I say
that Respondent No.7/PP will complete the remaining construction of the building and
obtain consent to operate from MPCB and handover possession to the flats purchasers
in the building.

95. The Respondent No.7/PP, therefore, respectfully submit that there is no any violation in
the project. The appeal is filed on the false and frivolous grounds and suppression of
material facts by not disclosing the aforesaid crucial information and sanction, approval
of various permissions and NOC by the Authorities concerned in the project. Hence,

Appeal is liable to be dismissed.
26. Without prejudice to the above, the PARAWISE REPLY TO THE APPEAL is as under:

27. 1 say and submit that, Para-1 to 3 deserve no comments. In respect of contentions of

Para-3 are denied by this Respondent as there is no illegality committed on part of this
Respondent and EC dated 15.01.2020l is the amendment in the Original EC dated
02.06.2011 issued to the project. Under intial EC dated 02.06.2011, the sanctioned
area was 78727.08 M2 and as per amended EC dated 15.01.2020 the area sanctioned 1s

ity

HNT @?}l” 62.06.2011 or revised EC dated 15.01.2020 or Consent to Establish. There is no riaigf _
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or ground is made out by Appellant to quash and set side this amended EC. Hence,

Appeal is liable to be dismissed.

I say and submit that, contentions of Para-4 are false & misleading and same are
denied by this Respondent as this Respdndent have not violated provisions of any
environmental enactments, as well as other applicable enactments like DCR, MR & TP
Act, MMC Act, Fire Brigade norms, policy guidelines, etc. applicable to the present
development. Further I respectfully submit that, this Respondent is apologetic, lenient,

humble and environment friendly.

I say and submit that, contentions of Para-5 are false & misleading and same are
denied by this Respondent as this Respondent have made full & true disclosures while
obtaining both EC and both Consents and there is no suppression of facts on part of
this Respondent and furthermore there is no violation of terms and conditions of EC as
well as consents and permissions of various Authorities on part of this Respondent.
Also this Respondent have not caused any damage to the environment and ecology, on
the contrary this Respondent have taken care of environment and ecology during the

every stage of construction.

I say and submit that, contentions of Para-6 “Grounds for Appeal and Various
misleading facts attracting violations by PP in connivance of Respondents” are false &
misleading and same are denied by this Respondent in toto. This Respondent is denying

the averments in Para-6a to 6 (bb) with detailed reply as provided in below:

Sr.

Allegations by Appellant

Reply by Respondent No. 7-PP

PP has procured first Environment
clearance vide no. SEAC-2010/C.R.-
364/T.C.2 dated 02.06.2011 and
modified/ amended Environment
Clearance vide no. SEIAA-EC-
0000002296 dated 15.01.2020 on the
basis of false and misleading
information and also complied with
terms and condition of both EC and
its amounts to violation.

The Respondent No.7 / PP have complied
with all terms and conditions of EC dated
02.06.2011 and amended EC dated
15.01.2020. This Respondent have provided
true, authentic and real information related
to the project & its development. And there is
no violation of any terms and conditions of
EC as well as Consents. Respondent No.7 /
PP have also submitted six monthly
compliance report from time to time to
Regional Office, MOEF, MPCB, Environment
Department and other concerned
Departments. The last such report submitted
before the Lockdown on 08.11.2019,

PP has misleaded on account of total
BUA and BUA of the Project is going
to cross 100000 Sq. Mtrs. In form-1
& 1A, PP has disclosed only
86,565.09 Sq. Mtrs. and EC is
granted only for 79151.96 Sq. Mtrs.

The allegation is false and this Respondent
deny the same. This Respondent have not
misleaded on any count. Total BUA disclosed
in Form-1 & 1A is 86,565.09 Sq.Mts.
However, PP vide his letter dated 28t
November 2019 has revised Total BUA area
to 79,151.96 Sq.Mtrs. which is apprised and
assessed by SEIAA. Accordingly, EC granted
79,151.96 Sq.Mtrs. Out of 79,151.96 5q.
Mtrs., only 77,090.00 Sq. Mtrs. work was
completed, which is also mentioned in the
EC dated 15.01.2020. The copy of said letter
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bricks instead of fly ash bricks.
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Sr. Allegations by Appellant Reply by Respondent No. 7-PP
dated 28.11.2019 is attached hereto and
marked as Annexure-“R7-14”.

c. | PP has misleaded on account of water | There is no extraction of ground water at
supply for construction from Water | project site by any means of bore well or
Tanker in item#2.2 of Form-1, but | open well. As there is no such resource is
actual ground water extraction is | available at project site, so permission of
under taken without CGWA | CGWA is not required and information
permission and therefore the | provided in the Form-1 at item-2.2 is true
technical appraisal and Impact |and correct and therefore the appraisal and
Assessment is wrong. Impact Assessment is true and correct.

d. | PP has suppressed the quantity of | EC under challenge is only for minor
building material required for | increase in the BUA by 424.88 M2, which is
construction in item#2.3 of Form-1, | less than 10% and same was sanctioned by
therefore the technical appraisal and | MHADA, MCGM, MPCB, SEAC-2, SEIAA. All
Impact Assessment is wrong. the building material required is appraised

and assessed while granting the original EC
and required material is eco-friendly and
procured from approved vendors. Therefore,
information provided in the Form-1 at item-
2.3 is true and correct and therefore the
appraisal and Impact Assessment is true and
correct,

e. |PP has suppressed used of clay | As per the Condition No. XXIII of EC dated

02.06.2011 and Condition No. XXII, use of
flash as is mandatory only when the project
is within 100 KM from the thermal power
plant. There is no thermal power plant
within the radius of 100 KM from project
site. However, this Respondent have used ily
ash & its material in present project and
moreover there is no such condition
maildating to use flay ash bricks is imposed
in both EC. Hence, the allegation is false.
The copy of certificate for use of flay ash
bricks is attached hereto and marked as
Annexure-“R7-15”

PP has suppressed used of timber
required for the construction and it
has direct impact on environment.

The allegation is false. There is no use of tree
wood from forest or saw mill in this project.
Basically this Respondent have used RCC &
marble door frames and doors used in this
project are of plywood prepared from waste
straw of woods, which is eco-friendly
material. Therefore this Respondent have not
suppressed any material facts and not
caused any adverse impact on environment.

PP has suppressed the defense
installation in Ttem#I11.7 in
“ENVIRONMENT SENSITIVITY” of

Indian Navy, Air force station within
the 15 Kms of the project site and
this is affecting the operations of
these establishment as the height of
the building is more than 200 Meter.

There is no Defence installation within 15
KMS from the project site. However, building
height is 243 Mtrs. for which Respondent
No.7/PP have received NOC from Airport |
Authority of India, which is required as per
IOD condition imposed by MCGM.

PP has suppressed the submission of
compliance Report and Six Monthly
Monitoring Reports of previous EC

All the compliance Report and Six Monthly
Monitoring Reports time to time and also
while obtaining the amended EC are filed

A\
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Sr.

Allegations by Appellant

Reply by Respondent No. 7-PP

dated 02.06.2011 and Consents.

and PP had complied the terms and
conditions of EC dated 02.06.2011 and
consent to establish dated 15.02.2014.

PP has suppressed the RG area to be
provided on ground level and
marginal space shown on the ground
is marked as RG Area.

RG Area on ground admeasuring: 442.05
Sq.mt. is provided on virgin land and free of
marginal spaces and area on podium as per
IOD condition of MCGM and D.C.
Regulations as described below:
Required RG Area | 392.88 Sq.
(8 % of Net plot| mt.

area)

Total RG Area
Provided

RG
Ground

442.05 Sq.
mt

404.40 Saq.
mt

37.65
Sq.mt.

3175.46
Sq. mt.

Mother
Earth

Paved
area

Paved
area

on

Additional
green
cover area
on Podium

PP has not complied the terms &
condition of Consent to Establish
dated 14.02.2014 and revalidated
consent to establish dated
07.01.2020 obtained from MPCB

This Respondent being diligent and punctual
have complied all the terms and conditions
of the Consent to Establish dated
14.02.2014 and revalidated consent to
establish dated 07.01.2020. MPCB after
scrutinizying, considering and verifying all
the facts and compliances of terms and
conditions has granted Consent to Establish
dated 14.02.2014 and revalidated Consent to
Establish dated 07.01.2020.

PP has started use of premises
without obtaining Consent to
Operate.

In the present matter, the construction of the
Building is not completed and Respondent
No.7/PP has not given possession to Flats
Purchasers in the Building, same will be
done only after obtaining Consent to Operate
ie. Tbefore obtaining full Occupation
Certificate of the Building.

PP has not obtained permission for
Ground Water Extraction and PP is
extracting huge quantity of ground
water for construction from bore well.

There is no borewell or open well existing on
site at all. Respondent No.7/PP have never
used ground water for construction or any
other purpose. Tanker water is being used
for construction purpose. The copies of
Tanker water receipts are attached hereto
and marked as Annexure-“R7-16"

PP is operating STP in unscientific

manner.

STP is operational in proper scientific
manner throughout the construction of the
Building. Quality of Treated sewage is being
regularly monitored and tested and all
precautions and care have been taken. The
Sewerage Treatment Plant (STP) analysis
report/certificate have been obtained by PP
from time to time and same have been
submitted to EC. One of these reports of STP
Certificate is attached Therewith as
Annexure-“R7-17”.

Respondent No.7/PP  have made all
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Sr,

Allegations by Appellant

Reply by Respondent No. 7-PP

disposal system.

provisions and provided Organic Waste
Converter for treatment of biodegradable
garbage including solid waste disposable
system on site. OWC is already procured and
established on site. Photographs of OWC is
attached as Annexure-“R7-18”.

PP has not obtained NOC from
Ministry of Defense for high rise
building

NOC from Ministry of Defence is not required
for the present project as per the norms,
hence, question of obtaining NOC from
Ministry of Defence does not arise.

PP has not made tree plantation as
per conditions of EC.

The construction of Building is not yet
completed. Total tree plantation required as
per MCGM norms is 31 nos. only. However,
Respondent No.7/PP had proposed to plant |
206 nos. of trees. Out of which 90 nos. only
of trees are already planted on site and
remaining trees will be planted before
completion of the construction of the
Building. Photographs of plantation of trees
at site are attached hereto as Annexure-“R7-
19”. PP has obtained final Tree NOC from
MCGM dated 24.07.2020. Copy of said final
Tree NOC dated 24.07.2020 is attached
hereto and marked as Annexure-“R7-20”.

PP has not provided Open Space for
| recreational purpose as per the DC
Rules on virgin land as directed by
Hon'ble Supreme Court.

The direction issued by the Hon’ble Supreme
Court are applicable to the project
commenced on or after the Judgement i.e.
after 2015, and the construction of the
present project, all sanctions, 10D,
Commencement Certificate, permissions
from MHMADA, MCGM, EC, MPCB by
Respondent No.7/PP prior to the Hon’ble
Supreme Court Judgement. The construction
has started prior to the Supreme Court
Judgement. Nevertheless, Repondent
No.7/PP has provided required open space
for recreational purpose as per the
Development Control Regulations for Greater
Mumbai, 1991 and other policy guidelines of
MCGM, and IOD conditions of MCGM, which
is applicable to the present project. Details of
the open space are given as below:

Required RG Area 392.88 Sq. mt.
(8 % of Net plot area)
Total RG Area| 442.05 Sq. mt
Provided J
RG on | Mother 404.40 Sq. mt.
Ground Earth
Paved 37.65 Sg.mt.
area
Additional |Paved 3175.46 Sq. mt.
green cover|area

area on
Podium

Thus, R.G. area is provided more than
required area under IOD conditions.

s
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Sr.

Allegations by Appellant

Reply by Respondent No. 7-PP

PP development is mnot meeting
Tenement density and Population
density

Tenement density of 642/hector Whereas
population of the project is 2527 nos. which
are much lesser than the permissible as per
the DCR. And both densities arc appraised
and assessed before granting of EC. Further,
present redevelopment project is under DCR
33(7) of Development Control Regulations
1991 for reconstruction of old cessed
Buildings which were in dilapidated
condition. Accordingly, Respondent No.7 /PP
had obtained all necessary permissions/NOC
from all concerned Authorities from time to
time by complying all required norms and
terms and conditions.

PP has not provided Marginal Space
as per the DC Rules and turning
radius of 9 Mtrs. for fire engine

Respondent  No.7/PP  have  obtained
necessary approvals and permissions from
the concerned Authorities for construction of
proposed building. In furtherance to the
above facts, turning radius for fire tender
movement is more than 9 Mtrs. which is
approved by the CFO (Fire Brigade) of MCGM
and same is provided.

PP has made Illegal claim of FSI to
the tune of 30,658.14 M2,

The allegations are false. The present project
is redevelopment of cess property proceeded
as per scheme under DCR 33(7). There were
four old Buildings constructed prior to 1930,
then occupied by about 305
Tenants/Occupants, which were in most
dangerous and dilapidated condition and
required urgent demolition and
reconstruction. Therefore, the necessary
sanctions and permissions as applicable in
the scheme of redevelopment of the old
cessed property, obtained from MHADA,
MCGM and other concerned Authorities.
Hence, the Building under construction has
been proceeded as per IOD and sanction
plan of MCGM, permissions and NOC of
MHADA, Environment, Consent to Establish
of MPCB, SEAC-2, SEIAA and all other
concerned Authorities and there is absolutely
no violation of any norms of whatsoever
nature including violation of FSL

PP has not complied with the
conditions imposed by SEAC-2,
SEIAA and Consent Appraisal
Committee imposed while issued
Environment Clearance and Consent
to Establish.

This Respondent have complied all the
conditions by SEAC-2, SEIAA and Consent
Appraisal Committee to their satisfaction and
it is only after verifying all the facts and
compliances the Environment Clearance and
Consent to Establish are granted.

PP has deep unholy nexus with
corrupt bureaucrats, providing
funding to the political parties for
avoiding legal actions and regularize
his illegal activity.

Respondent No.7 /PP specifically deny that it
has any nexus with corrupt bureaucrats,
politician or with any other person in the
matter of alleged providing funding to any
political parties for avoid legal actions and
regularize the illegal activity or otherwise.
Respondent No.7/PP had complied with all
the terms and conditions of MHADA, MCGM,

N

. B
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Allegations by Appellant
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MPCB, SEAC-2, SEIAA and all other
concerned Authorities. There is no violation
in the project. The Respondent No.7 /PP have
no nexus with the bureaucrats and political
parties.

PP has not complied the conditions of
commencement certificate related to

installation of environment
infrastructure to avoid the
degradation and PP has not
installation of Pollution Control
Devices

This Respondent/PP have complied with all
the conditions of commencement certificate
related to installation of environment
infrastructure and have installed all
Pollution Control Devices and there is no
circumvention in the compliance. Some of
the important/relevant compliances by the
Respondent No.7/PP, the details are as

follows:
Attribute Measures taken /

proposed in the project

Water * Reduction in demand by

Saving 40% using treated
sewage for secondary
requirement like flushing
and gardening

* RWH tank of 75 KL is

already constructed on
site

Sewage + STP of capacity 255 KL is

treatment constructed /provided.

& Sewerage Reuse of treated sewage

Network for flushing and
gardening is provided in
the Building. '

Provision of Storm water
drainage having capacity
0.06 m3/sec is made.

Storm Water
Drainage

Solid waste|] Construction phase:

management| 14,156 Cum excavation
& Waste| earth partly reused for
Disposal back filling and remaining
disposed to Authorized
landfill with permission of
M.C.G.M.
Operation Phase:
Segregation of all types of
waste on site including
» Biodegradable
Treatment in OWC
= Non-biodegradable To
Authorized recyclers, is
provided.
Tree * RG area on ground:
plantation 442.05 Sq.mt.
and  green| « Additional green cover
area area on podium: 3175.64
development| Sq.mt.

» No. of Trees required to
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impact to the tune of Rs. 300 Crore
Rupees till filing of this application
due to these illegal construction
activities of PP and PP may kindly be
charged with environment

Sr. Allegations by Appellant Reply by Respondent No. 7-PP
be planted as per MCGM
NQOC is 31 nos.. However,
the PP had proposed to
plant 206 nos. of Trees,
out of which 90 nos. of
Trees are already planted
on site and remaining
plantation of trees is
under process and same
will be completed before
completion of the
Building/project.
Energy * Provision of LED tubes
Conservation| and lamps is made

* Provision of Advanced
BEE 5 Star Rated AC
Equipments is made

e Provision of Pumps &
Motors with Premium
Efficiency is made

» Provision of Energy
Efficient Lifts with VVVF
Lift Drive is made

* Provision of Solar System
is made

<. | PP is careless, reckless and | These are baseless allegations on this
unapologetic towards the | Respondent and this Respondent is law
environment protection and to | abiding entity. The project is monitored and
perform his fundamental duties. handled by National and top International

Consultants and Expert teams appointed by
PP. Respondent No.7 /PP has taken due and
utmost care in protecting the
environment/ecology by complying with all
the environment norms and issues during
the course of construction of the Building.

y. | Serious intentional violations and | There is no violation committed by PP at all
illegal acts of authorities are|and PP have followed the precautionary
damaging the environment and giving principle of sustainable development and
counter blast to the precautionary | development of this project from eco-friendly
principle sustainable development material. All the requirement and terms and
and PP is causing huge irreparable | conditions imposed under NOC issued by
damage to the Environment. MHADA, 10D & CC issued by MCGM and

terms and conditions imposed by MPCB,
L SEAC-2, SEIAA and consent appraisal
s committee from time to time during the
/ N construction of the Building have been
( / %?,ﬁfg’ jﬁf!@@f ; complied with. All the concerned Authorities
= e e have inspected and verified the quality of
\% construction and compliances of norms as
5 : - applicable to the project.
z. | There is advé‘rse.i_@arbon footprint | There is no damage caused to the

environment and ecology from construction
of this project as all the remedial measures
have been taken by this Respondent with
due procedures. This Respondent is mnot
liable to pay any environmental damages.
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Allegations by Appellant
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compensation more than Rs. 300
Crores for exemplary and deterrent
effect by sending clear message in the
community of violators & Polluters,
that the compliance to the
environmental norms is supreme. PP
has caused substantial damage to
environment and ecology more than
Rs. 300 Crores, which shall be
recovered from PP.

The project is redevelopment of cess property
and reconstructin of four old Buildings
consisting of A to V Blocks then occupied by
about 305 Tenants/Occupants, which were
constructed prior to 1930. The Buildings
were in ruinous, dangerous and dilapidated
condition, notice under 88(3) of MHADA Act
and notice u/s 354 of MMC Act were issued.
MHADA and MCGM Authories declared these
old Buildings as dangerous and ruinous
condition and required to be demolished and
reconstructed and dishoused 305 Tenants
have to be accommodated in new Building.
In the year 2008, part of the Building
collapsed. To safeguard the Tenants’ life, the
Tenants/Occupants of the old dilapidated
buildings had vacated their premises and
handed over possession to the Respondent
No.7 /PP, Developers for reconstruction of old
Buildings. This Respondent No.7/PP had
taken utmost care in pulling down the old
Buildings by taking all precaution, care and
protection, public safety and from
environmental point of view and commenced
the construction of the proposed/new
Building as per NOC/permissions issued by
MHADA, 10D, Sanction Plan and CC issued
by MCGM and conditions laid down in EC
and Consent to Establish by MPCB, SEAC-2,
SEIAA and other concerned Authorities.
Hence, there is no damage caused to the
environment and ecology from construction
of this project. Further all the remedial
measures have been taken by this
Respondent with due procedures. Therefore
this Respondent is not liable to pay any
environmental damages. Without prejudice,
basically this is an appeal filed for quashing
of EC dated 15.01.2020. This allegation and
alleged demand of compensation is not
maintainable under NGT Act, 2010.

All the concerned Authorities i.e. officers of
MPCB, SEAC-2, SEIAA and consent
appraisal committee, MHADA, MCGM, Fire
Brigade Department had visited and
inspected the site and verified all the records
and satisifed with aforesaid facts and after
taking into consideration of all compliances
of terms and conditions, these permissions
were granted. There is no violation of any
norms by Respondent No.7/PP and there is
no complaint or objection from any
Authorities who have issued permissions
right from the beginning of the project till
date. There are highly qualified Experts,
Consultants, Civil Contractors on board,
appointed by PP like Fairwood Project
Management and Consultancy Services Pvt.

There is completé non-application of
mind by the local authority while
issuing building sanction.
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Ltd. (now known as Fairwood Infra Pvt. Ltd.),
Gammon India Ltd., Thornton Tomasetti
Inc., Ultratech Environmental Consultancy &
Laboratory, RWDI, Skyline Architect, Buro
Happold, Langdon & Seah Pvt. Ltd., Dongre
Associates, Priedemann India Pvt. Ltd. etc.
Thus Respondent No.7 /PP has taken utmost
care for protection of environment and
ecology during the tenure of the project. -

Thus it is mandatory to stop the | This Respondent have obtained all
project construction permanently till | necessary permissions under environment
the compliance / rectification of the | enactments as well as MRTP Act, DCR of
above illegal act and removal of the | 1991, for Greater Mumbai, MMC Act,
defects from the construction. MHADA Act and all other statutory
enactments, rules and policy guidelines
made thereunder time to time and complied
with all the terms and conditions stipulated
thereunder. All the concerned Authorities i.e.
officers of MPCB, SEAC-2, SEIAA and
consent appraisal committee, MHADA,
MCGM, Fire Brigade Department had visited
and inspected the site and verified all the
records and satisifed with aforesaid facts and
after taking into consideration of all
compliances of terms and conditions, these
permissions were granted. There is no
violation of any norms by Respondent
No.7/PP and there is no complaint or
objection from any Authorities who have
issued permissions right from the beginning
of the project till date. There are highly
qualified  Experts, Consultants, Civil
Contractors on board, appointed by PP like
Fairwood Project Management and
Consultancy Services Pvt. Ltd. (now known
as Fairwood Infra Pvt. Ltd.), Gammon India
Ltd., Thornton Tomasetti Inc., Ultratech
Environmental Consultancy & Laboratory,
RWDI, Skyline Architect, Buro Happold,
Langdon & Seah Pvt. Ltd., Dongre
Associates, Priedemann India Pvt. Ltd. etc.
Thus Respondent No.7 /PP has taken utmost
care for protection of environment and
ecology during the tenure of the project.
There is no alleged illegality, defects in
construction or violation of norms of
whatsoever nature throughout the
construction of the project. The project is not
completed. Once the project is completed
and before obtaining the full Occupation
Certificate = and  Building  Completion
Certificate and handing over possession of
the flats to the flats purchasers, the
Respondent No.7 /PP will obtain Consent to
Operate as per the norms.

It is not a matter of mere reconstruction of old dilapidated Buildings but it is a great
concern and equally pride and important to provide shelter to 305 dishoused {Tenants
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and their family Members, who were residing in the highly dangerous, dilapidated and
ruinous condition of the old Buildings (as part of one of the old Building collapsed in
2008). The Respondent No.7/PP has taken task of housing to these 305
Tenants/Qccupants in the new Building. There is no complaint from the said 305
Tenants/Occupants and also from any Authority, MHADA, MCGM, Fire Brigade
Department, MPCB, SEAC-2 and SEIAA and other Authorities who granted permissions
for redevelopment of the said property.l

32. Reply To Para 7, For Alleged Non-Compliance To The Seac & Seiaa
Conditions:

| say and submit that, contentions of Para-7 “Non-Compliance to the SEAC & SEIAA
Conditions” are false & misleading and same are denied by this Respondent. This
Respondent is denying the averments in Para-7 (a) to 7 (1) with reply given below:

a. 1 say that, the conditions imposed in 38t SEAC meeting are compiled in totality and
only thereafter the proposal is considered in 40% meeting of SEAC and the
conditions imposed in 40t SEAC meeting are compiled in totality and only
thereafter the proposal is considered in 36t meeting of SEIAA. The proposed FSI of
5.617 has also been substantiated with a statement giving calculation of total area
required to be provided to the existing 305 old Tenants/Occupants of the old

‘Buildings. The Committee carried out a visit to the project site on 16th February. It
was decided to recommend the proposal for grant of prior environmental clearance
subject to the project proponent providing confirmation that the exclusion from FSI
as indicated in 35(2) of the DC rules will be applicable in their case.Therefore the
issue of loading of FSI to the tune of 30,658.14 Sq. mt. is justified and all necessary
prior sanctions were obtained and there is no illegality on account of the same.

b. I say and submit that, the conditions imposed by the SEAC in its 38, 40% and
SEIAA in its 36th meetings are complied with in true letter and spirit.

c. 1say and submit that, the conditions imposed by the SEAC-2 in its 1231 and SEIAA
in its 184thmeetings are complied with in true letter and spirit.

33. With Reference To Para 8: Alleged Intentional Violation Of Terms And
Conditions Of EC Dated 02.06.2011 And Modified EC 15.01.2020 By Project
Pronent:

I say and submit that, contentions of Appellant in Para-8 alleged “Intentional Violation
of Terms and Conditions of EC dated 02.06.2011 and modified EC 15.01.2020 by
Project Proponent” are false & misleading and same are denied by this Respondent. This
Respondent is denying the averments in Para-8 (a) to 8 (k) with reply given below:

a. [ say and submit that, this respondent have obtained the EC dated 02.06.2011 and
EC dated 15.01.2020 with due process of law. There is slight change in project due
to change in policy guidelines of MCGM, but defiantly project is not yet completed
and it’s within the threshold limit and both the EC’s are prior as mandated by EIA
Notification-2006.

b. I say and submit that due to change in policy guidelines of MCGM, the parameter
changed while obtaining EC dated 15.01.2020 and each parameter is already
defined above, which is also given in the Tabular format below.

I say and submit that, this Respondent have obtained EC and consents well prior of
commencement of construction. RG area is provided on virgin land as per MCGM
|| sanction/approval, STP of stipulated capacity is already provided, OWC is provided
* for solid waste disposal, there is no ground water extraction, there is no borewell.
Six monthly report, compliance report and half yearly statement are already

submitted time to time.
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The further detail reply of Respondent No.7 /PP to the tabular format to Para 8 is as under:-

Para

No Allegations by Appellant Reply by Respondent No. 7-PP

8a. | That, the PP has succeeded in | This respondent is denying the averments
procuring the Environment clearance |in Para-8 (a) to 8 (k) with detail reply given

on 02.06.2011, but did not complied below: '
with the terms and conditions of the a. The EC dated 02.06.2011 was obtained

same in letter and spirit. after following the .due process of Law.
PP had complied with all the terms and
conditions of EC dated 02.06.2011.

b. Due to change in policy guidelines of
MCGM, the parameter changed while
obtaining EC dated 15.01.2020 and
each parameter is already defined
above.

¢. This Respondent have obtained EC and
consents well prior of commencement
of construction. RG area is provided on
virgin land as per MCGM sanction/
approval, STP of stipulated capacity is
already provided, OWC is provided for
solid waste disposal, there is no
ground water extraction, there is no
borewell. Six monthly report,
compliance report and half yearly
statement are already submitted time
to time.

Respondent No.7 /PP have also submitted
six monthly compliance report to Regional
Office, MOEF & other statutory bodies.

8b. | PP has made changes in scope of | The allegations are false and PP deny the
project by increasing number of shops, | same. Number of floors of the Building i.e.
offices & .ﬂats and after completion of | pasement + Ground + 72 upper floors and
construction procured ex-post facto EC |y iont of the Building i.e. 243.11 meters is
dated 15.01.2020 . L. 1
not changed at all since beginning 1.€.

EC - EC- )
Sr. |Descriptior 02.06.202| 15.01.202 fromaﬁml till ItlodaY- .
0 0 Initially, PP has proposed to construct
Total Plot larger commercial units of 108 nos. but
. 301. -
L Area 5301.04 5301.04 thereafter PP had made provision for
‘Net plot ~Not 4710.75 |construction of smaller commercial units
area Disclosed thereby increasing the number of
3. I;SI A;g? 29621.68 | 30658.14 commercial units from 108 to 260 without
?Arll-ea 49105.40 | 48493.82 |increasing the MCGM, EC sanctioned FSI
Total area of the commercial units. In the said
5. BUA 78727.08 | 79151.96 project, in 2011, the proposed residential
196 units were 342 but now same is reduced
6. Cost Crores 370 Crores to 340 nos.. All necessary permissions,
N?- ‘_)f 1 1 NOC including Consent to Establish has
Building 5| been obtained from MHADA, MCGM, EC,
g' P;? TS B+§;72 B+3(i4(-)7 MPCB and other concerned Authorities
- Co a zrc and construction work of the Building is in
104 7 1 units 108 260 progress as per aforesaid permissions.
Not Z N
11| User Disclosed 2527
. Not
12) Turning Disclosed 9 Mtr
' Fresh 161
134 water m?3/day 284 KLD
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required
Recycled 193
14 water m?3/day 98KLD
Waste
15| water m32? dla 234KLD
generated y
STP 235
16. capacity m?/day 255 KL
Treated 95
17 water m?/day 100 KLD
Cooling
18] tower | 95CMD | .. Mot
Disclosed
makeup
Rain
Water
3
19] harvestin 100 m 75 KL
g tank
Debris:
backfillin
g&
remainin Debris:
: g backfilling
Solid authorise &
waste . . -
20 eneratio d site | remaining
& n Top soil: | authorised
preserved site
& reused
for
landscapi
ng
288 376
21] Dry waste Kg/day Kg/day
09 Wet 563 598
| waste Kg/day Kg/day
STP 32
23. sludge Kg/day 35 Kg/day
04 Dry waste | Authorise | Authorised
| disposal | d vendor vendor
oOwWC —
Wet Organic (())rwa?‘l;:
25| waste Waste 8
disposal | Converte Waste
- Converter
26 STP Manure Manure
sludge
Power
27} requirem | 3896 KW | 7910 KW
ent
2 Nos. 2 Nos.
28] DG sets | Capacity: | Capacity:
200 KVA | 1000 KVA
422.05 m?
3601.01 Existing:
n9 Green m? 10
1 Belt Area | New tree: .
206 New tree:
196
30 Parking Not 18,424.35
] Area Disclosed m?2
Car
31, Parking 568 567
32] Scooter 40 43
EMP
33/ construct | 10 Lakhs 9 Lakhs
ion
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34 EMP 99.46 106.74
| operation Lakhs Lakhs
35 O&M 24.80
1 EMP Lakhs
By PP for
O&M three
36 after years; 421.11
1 possessio | 24.80x 3 Lakhs
n = 73.20
Lakhs

8c. | PP has obtained revalidating Consent to
Establish on 07.01.2020 for total BUA
of 86565.09 Sq.Mtrs. and PP has
misleaded to SEIAA while obtaining and
suppressed this increased BUA in fact
PP has stated, the BUA is increased
from 78727.08 Sq.Mtrs. to 79151.96
Sq.Mtrs. therefore there is increase of
total BUA to the tune of 73838.01
Sq.Mtrs.

While applying to MPCB for revised
Consent to Establish total construction
BUA erroneously mentioned as 86,565.09
Sq.Mtrs.. PP vide its letter dated 28%
November 2019 has revised Total
construction BUA to 79,151.96 Sq.Mtrs.
from 86,565.09 Sq. Mitrs.,, which is
appraised and assessed by SEIAA.
Accordingly, EC granted total construction
BUA of 79,151.96 Sq.Mtrs.. At the time of
application to MPCB for Consent to
Operate, PP shall make necessary
amendment for total construction BUA of
79,151.96 Sq. Mtrs. Out of the said
79,151.96 Sq. Mitrs.,, PP has completed
construction upto 38t floor i.e. Basement
+ Ground Floor to 7% Floor and 9t to 38t
floor of the Building of the constructed
BUA of 54,912.37 Sq. Mtrs.. The copy of
Architect Certificate dated 6t August 2020
issued for total constructed BUA of
54,912.37 Sq. Mitrs. upto 38% floor
{excluding 8t floor) is attached hereto and
marked as Annexure-“R7-21%.

e Consent to establish dated is obtained

from EC before commencement of
Construction. '
Consent to establish dt.16.12.2008 &
dt.15.02.2014 is enclosed. Hence, it is
incorrect to say that no mandatory to
Consent to Establish was obtained
before commencement of construction
of Building as alleged by the Appellant.
It is to be noted that the commencemnt
of construction of Building is started
only after obtaining MHADA NOC, 10D
and Sanction Plan from MCGM,
Consent to Establish/Permission from
MPCB and EC and other Authorities
and there is no complaint or objection
from any of these Authorities for all
these years from beginning of the
project till 2020. When first time the
present Appellant has made false
allegation without any valid ground.

PP have provided open space for

recreational purpose as per the DC Rules.
Details are given as below:

Required RG Area 392.88 Sq.mt.
(8 % of Net plot area)
Total RG Area | 442.05 Sq. mt
Provided b

8d. | That, it was mandatory to obtain the
consent to establish before
commencement of Construction, but PP
had initiated construction prior 1o |e
consent to establish

Se. | It was mandatory to provide the RG
area on ground, but PP has not
provided same and PP is misleading on
account of RG area on ground, but in
actual there is no RG area provided on
ground :
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RG on [Mother 404.40 Sg. mt
Ground Earth
Paved 37.65 Sq.mt.
area

Additional [Paved 3175.46 Sq.mt
green cover jarea
area on
Podium

The Respondent No.7/PP further submit
that as per terms and conditions of
MHADA NOC, 10D and Sanction Plan from
MCGM, Consent to Establish/Permission
from MPCB and EC and as per
Development Control Regulation for
Greater Mumbai 1991, the Respondent
No.7 /PP had made required RG area. In
fact, in this case, total RG area provided
by PP as stated hereinabove is more than
the required area of RG, which is as per
MCGM direction, hence, allegations made
by Appellant are false.

8f | It was mandatory to dispose the| 14,156 Cum excavation earth partly
construction waste on  scientific | reused for back filling and remaining
manner, but PP has not disposed waste | disposed to Authorized landfill with
as per conditions. permission of M.C.G.M.

Other construction waste : Part reuse on

site and disposal of remaining waste to
Authorized landfill site. Copy of NOC is
attached herewith as Annexure-“R7-22%.
Hence, PP has disposed off the waste on
scientific manner as per terms and
conditions of all concerned Authorities
above, who granted the sanction for this

project.
8g. It was mandatory to provide the | Construction of the Building is not
- | environment infrastructure like STP, | completed. Provision of following
solar energy system etc. As stipulated | environment infrastructure is made on
in EC viz. EMP. roject site:
Attribute Measures taken !
proposed in the project
Water » Reduction in demand by
Saving 40% using treated

sewage for secondary
requirement like flushing
and gardening

« RWH tank of 75 KL is
already constructed on
site

Sewage STP of capacity 255 KL
treatment | constructed and partly
& operational on site.
Sewerage | Provision for reuse of
Network treated sewage for flushing
and gardening is made.

Storm Provision of Storm water
Water drainage having capacity
Drainage 0.06 m3/sec. is made.

Solid Construction phase:
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' waste 14,156 Cum excavation
managem | earth partly reused for
ent & | back filling and remaining
Waste disposed to Authorized

Disposal landfill with prior

permission of M.C.G.M.

Operation Phase:

Provision for segregation

of all types of waste on site

is made.

» Biodegradable
Treatment in OWC

= Non-biodegradable : To
Authorized recyclers

Tree *RG area on ground:
plantatio 442.05 Sq.mt.

n and | - Additional green cover
green area on podium: 3175.64
area Sq.mt.

developm |« Total trees are to be
ent planted as per MCGM is

31 nos. but PP had
proposed planatation of
total 206 nos. of trees,
out of which, 90 nos. of
trees are already planted
on site and plantations
of remaining trees are
under  process. The
construction of Building
is not yet completed and
before obtaining Consent
to Operate, the
plantation of remaining
trees will be done.

Energy The following provision for
Conservat | Energy Conservation is
ion made:
» Provision of LED tubes
and lamps

e Provision of Advanced
BEE 5 Star Rated AC
Equipments is made

» Provision of Pumps &
Motors with Premium
Efficiency is made

* Provision of  Energy
Efficient Lifts with VVVF
Lift Drive is made

* Provision of Solar System
is made

8h. | It was mandatory to provide solid waste | Respondent No.7/PP have made provision
system, but PP has not provided solid | of Organic Waste Converter for treatment
waste disposal system and segregation | of hiodegradable garbage on site. OWC is
unit as per conditions. already procured and established on site.
Non-biodegradable waste shall be handed
over to MCGM.

8i | It was mandatory to obtain prior | There is no ground water used for
permission for ground water extraction | construction of the building, no borewell
and construction of basements from | o open well constructed, hence, question

competent authority, b_ut' PP has not| ¢ taking permission for extraction of
obtained any such permission.
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ground water for carrying out construction
of the Building does not arise. Respondent
No.7/PP have never ever used ground
water for construction or any other
purpose. Tanker water is being used for
construction purpose. Enclosing herewith
copy of Tanker water receipt as Annexure-
“R7-23”.
8j. | It was mandatory to monitor the ground | There is no ground water used for
water for contamination and to carry | construction of the building, no borewell is
test, but PP has not carried out any | constructed, hence, question of carrying
ground water test. .

out testing of ground water for
contamination or otherwise does not arise.
8k. | It was mandatory to submit the six| All necessary reports including six
monthly report, compliance report and | monthly compliance report have been
half yearly statement, but PP has not | sybmitted to Regional Office of MOEF and
submitted any of such report all concerned staturoty bodies and other
Authorities.

34.. Reply To Para 9: Alleged Violations Of Terms And Conditions Of The Consent To
Establish And No Consent To Operate Is Obtained For Completed Part Of Project
Before Starting Of Its Use:

I say and submit that, contentions of Para-9 “Violations of Terms and Conditions of the
Consent to Establish and No Consent To Operate is obtained for completed part of
Project before starting of its use” are false & misleading and same are denied by this
Respondent. This Respondent is denying the averments in Para-9 (a) to 9 (p) with reply
given below:

a. I say and submit that, this Respondént No.7/PP have obtained the revalidated
consent to establish with remedial measure to be taken before commencement of
the modification into the project without change in to the total BUA of the project
and height of the project. Only increase in the no. of Offices and shops from 108 to
260 (without changing the total sanctioned FSI area. Only smaller commercial units
are put up instead of larger units).

The detail reply to the tablular form at Para 9b are as under:-

b. This Respondent have taken advance precaution of all aspect, STP is already
installed, regular monitoring of the ambient air quality and noise quality during the
. construction. No construction is undertaken during night time. The possessions of
flats are not given to flats purchasers. There are qualified consultants and in house
staff for monitoring of environmental aspects, No heavy equipments are engaged.
Green belt developed as per the CPCB norms. Air quality is monitored at project
regularly, therefore there is no violation of terms and conditions of the CTE dated

15.02.2014 & 07.01.2020 at all.

Further detail reply in tabular format is as under:

Sr. Allegations by Appellant Reply by Respondent No. 7-PP

Oa. | PP has obtained Consent to Establish | Consent to establish is obtained before
on 15.02.2014  w.r.t. to the | commencement of Construction. Consent to
Environment Clearance dated | Establish dt.16.12.2008 & dt.15.02.2014 are
02.06.2011, but construction has | attac nexure-“R7-24 & 25”.
initiated prior to the consent to @
establish.

9b. | PP has obtained revalidated consent
to establish on 07.01.2020 and
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revalidated / amended Environment

Clearance dated 15.01.2020.
Sr.| Descrip CTE- CTE-
tion 15.02.201 (07.01.202
4 0
1.| PP M/s. M/s.
Nathani Nathani
Parekh Parekh
Construct | Construc
ions Pvt. | tions Pvt.
Lid. Ltd.
2. | Project “Nathani | “Nathani
name Height” Height”
3. | Project Rs.196 Rs.370
cost Crores Crores
4, | Total 5301.04 5301.04
Plot Sq. Mtrs | Sq. Mtrs
Area
5.| BUA 78727.08 | 86565.0
Sq. Mtrs 9 Sq.
. Mtrs
6. | Domesti | 241CMD | 224 CMD
C
effluent
7.! DG sets 2 Nos. 2 Nos.
200 KVA 1000
each KVA each
8. | Dry 288 366
waste Kg/day, | Kg/day,
OWC, Segregate
used as &
manure handed
over to
authorise
d recycler
9. | Wet 563 563
waste Kg/day, Kg/day,
Segregate OwC
& handed | followed
over to by
authorise | composti
d recycler | ng, used
as
manure
10} STP 34 Used as
sludge Kg/day manure
for
gardenin
g
11| Hazardo Not 5.1 Spent
us & | Disclosed | Oil, 200
Other Ltr /A,
Waste Sale fo
Authorise
d Dealer
12! STP 235CMD | 235CMD,
capacity MBER
13| BoD 100 mg/1 | 10 mg/l
14| Suspend | 100 mg/I | 10 mg/!
ed solids
15: COD 250 mg/l | 50 mg/1
16| Residual 1 ppm 1 ppm
chlorine
17| Water 354 CMD | 256 CMD
consum
ption —
domesti

Sr.|CTE- CTE- Reply/commen
15.02.,201 |07.01.202 |ts
4 0 of PP
1. M/s. M/s. No change
Nathani Nathani
Parekh Parekh
Constructio [Constructi
n Pvt. Ltd. |on Pvt.
Ltd.
2. [“Nathani “Nathani |No change
Height” Height”
3. |Rs. 196 |Rs. 370 |Increase due to
Crores Crores escalation of
construction
material/cost of
construction in
the real estate
market over the
period.
4. |5301.04 5301.04 No change in
Sq. Mtrs. Sq. Mtrs. jarea
5. |[78727.08 86565.09 [While applying
Sq. Mtrs. Sq. Mtrs. [to MPCB for

revised Consent
to Establish total
construction
BUA erroneously
mentioned as
86,565.09
Sq.Mtrs.. PP vide
its letter dated
281  November
2019 has revised
Total

construction
BUA to
79,151.96
Sq.Mtrs. from
86,565.09 Sq.
Mtrs., which is
appraised and
assessed by
SEIAA.
Accordingly, EC
granted total |
construction
BUA of
79,151.96
Sq.Mtrs.. At the
time of
application to
MPCB for
Consent to

Operate, PP shall
make necessary
amendment for
total
construction,
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¢ BUA of
PTOPOSCE 79,151.96  Sq.
18| DG 3 Mtrs 6.5 Mtrs Mirs.
}Slz‘gllft 6. [214 CMD [224 CMD |Changed by only
19/ Particul 150 150 10 CMD. Due to
ate mg/Nm3 mg/Nm3 change in policy
Matters guidelines and
20! Consent | Mandator | Mandator amendment to
to y to y to sanction plan
operate | obtain obtain 7. 12 No. 200 [2 No. 1000 As per
E;lron;issgo Eglr;)ll;nis;? KVA each KVA each [requirement
oning oning IOTINS of
BEST/MCGM,
same will be
installed before
completion of
the Building
8. |288 Kg/ (366 Kg/ Increase by 87
Day, OWC, |Day, Kg/ Day, OWC
used as [Segregate linstalled
manure & handed
over to
authorised
recycler
9. |563 Kg/ 563  Kg/ No change
Day, Day, OWC
Segregate [followed by
& handed [compostin
over to [z, used as
authorised [manure
recycler
10..34 Kg/Day [Used as Will be used as
manure for manure
Gardening
11.Not 5.1 Spent Prior Precaution,
Disclosed (il 200 is taken
Ltr/A, Sale
to
Authorised
Dealer
12235 CMD [235 CMD, [No change
MBBR
13./100 mg/1 |10 mg/1
14./]100 mg/1l |10 mg/l
15./250 mg/1 |50 mg/l
16.|1 ppm 1 ppm No change
17.1354 CMD 256 CMD  Decrease
18.[5 Mtrs 6.5 Mtrs Stack height is
increased as per
MCGM sanction
{but height of
the Building is
not increased)
19,1150 150 No change
mg/Nms3 mg/Nm?3
20.Mandatory [Mandatory |All necessary
to obtain [to obtain |permissions are
prior to |prior to |obtained and
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norms of all
concerned

Authorites  are
complied with by
PP. PP will also
obtain Consent
to Operate from
EC before
handing over
possesion to the

commissio

COommissio
i ning

ning

flats purchasers.

ac.

It was mandatory to prior consent to
establish, PP carried out the
demolition of most of the buildings
without Consent to Establish

Respondent No.7 /PP have obtained Consent to
Establish dt.16.12.2008, 10D dt. 11.06.2010
and thereafter demolition of old existing
Buildings have been carried out. The old
buildings were in highly dilapidated condition,
notice under 88(3) of MHAD Act and notice
under 354 of MMC Act have been issued
whereby Statutory Authorities declared that
the old buildings were in ruinous condition
and required to be demolished immediately as
same were in danger to the life of the
Residents, Tenants/Occupants of the old
buildings and the Bypassers at large. Part of
the old building was collapsed in the year
2008.

od.

PP has not provided the temporary
STP for sewage disposal in
construction phase

All the Tenants/Occupants of the old buildings
have vacated their old premises and Tenants
had made their own provision for temporary
alternate accommodation outside the project
site, and there is no transit camp for labourers
at site during the tenure of the construction of
the building. However, Respondent No.7/PP
has obtained temporary drainage connection
from MCGM for disposal of waste of mobile
toilet during the course of construction.

Oe.

There is no monitoring of the ambient
air quality and noise quality during
construction

Respondent No.7 /PP are regularly monitoring
ambient air quality and noise. Reports of the
same are also submitted along with six
monthly compliance report submission time to
time. There is no complaint from any person

till today except the false allegations made in |

the Appeal when project is near completion.

of.

Even in night time there is huge noise
in the area from construction activity

Noise monitoring report is submitted along
with six monthly compliance  report
submission.

No construction activities are being carried out

during night time. Respondent No.7/PP had
followed rigorously all norms of MCGM. Hence,
there is not a single complaint against the
Respondent No.7/PP in respect of subject
project right from the date of obtaining
Consent to Establish till today except the
present appeal which is filed on the false and
frivolous grounds made first time in 2020.

Qg.

PP has put many units of completed
building and transit camp in use
without obtaining consent to operate
and there is installation of STP for

No transit camp accommodation including
labour camp is allowed in the project. The
possession is not given to flats purchasers in
the building. Provision for STP for treatmentiof
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treatment of the sewage water

sewerage water has been made in the project.
The Respondent No.7/PP shall obtain
necessary Consent to Operate before handing
over possession of the flats to the flats
purchasers in the project, which will be done
only after completion of
construction of the building.

remaining

9h.

PP has not constituted any qualified
staff for compliance of conditions of
Consents and EC

Respondent No.7 /PP has engaged and availed
the services of highly qualified professionals,
national and international consultants, experts
the project like Fairwood Project
Management and Consultancy Services Pvt.
Ltd. (now known as Fairwood Infra Pvt. Ltd.),
Gammon India Ltd., Thornton Tomasetti Inc.,
Ultratech  Environmental Consultancy &
Laboratory, RWDI, Skyline Architect, Buro
Happold, Langdon & Seah Pvt. Ltd., Dongre
Associates, Priedemann India Pvt. Ltd., etc.

in

Oi.

There are measures for the operations
for the DG set during construction
phase.

Respondent No.7/PP had obtained electricity
power connection from BEST during
construction of Building, hence, there was no
need of DG sets. The project is not completed.
However, before completion of the project and
before obtaining Consent to Operate, PP will
install the DG set in the building as per MCGM
norms.

9.

There is use of gas cutters, heavy
metal cutting machines, excavators in
project causing air pollution, noise
pollutions.

Respondent No.7/PP  are using machines,
cutters, excavators as per norms and rules laid
down by the MCGM and concerned Authorities
as applicable to the subject project. PP has
taken utmost care and precaution; that there
is no noise pollution and air pollution during
the course of construction. Hence, there is no
complaint from any person/s including
residents who are residing surrounding the
project.

Ok.

There is no treatment of waste water
discharged during the construction
phase also solid waste generated is
also not treated scientifically

Disposal of sewage generated during
construction phase is being disposed into
sewer line as per norms and rules of MCGM
and other Authorities. '

Provision for segregation of solid waste,
disposal of segregated waste to Authorized
recyclers during the construction phase is
made.

al.

PP has not developed green belt as per
CPCB norms, no solar system, no air
pollution control system.

e PP have provided open space for recreational
purpose as per the DC Rules.

¢ RG Area Provision: 442.05 Sq. Mt

e PP have also proposed 3.62% saving through
renewable Solar energy

e As per MCGM conditions, 31 Trees are
required to be planted. PP has already
planted 90 Trees so far on the site. PP has
further made provision of plantation of total
206 trees and same will be planted before
completion of construction and before
obtaining Consent to Operate. Hence,
plantation of total 206 nos. of trees which
will act as noise and dust buffer

e 90 nos. of trees, out of 206, are already

planted on site, the provision for plantation

e
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of remaining trees are under process and
will be completed before completion of the
project and obtaining Consent to Operate.
O9m.| There is no installation of noise {e Plantation of total 206 nos. of trees which
barriers and air pollution barriers will act as noise and dust buffer
* 90 nos. of trees are already planted on site.
Trees shall act as noise and dust barriers.
9n. | Ambient Air and noise quality is not | Respondent No.7/PP are regularly monitoring
monitored ambient air quality and noise. Reports of the
same are also submitted along with six
monthly compliance report.
90. | Thus PP has not complied the terms & | Respondent No.7/PP have complied with all
conditions of Consent to Establish | the terms and conditions of Consent to
dated 15.02.2014 and revised | pgtablish and revised Consent to Establish.

Consent to Establish dated . . . .\
07.01.2020 obtained from MPCB There is no violation of any condition.

9p. | Therefore PP has committed violations | Respondent No.7/PP deny that PP have
of consent conditions intentionally. committed any violation of consent conditions
intentionally or otherwise.

35. Reply To Para 10 Alleged Damage To Environment And Ecology On Account
Of Illegal Construction:

I say and submit that, contentions of Para-10 alleged “Damage to Environment and
Ecology on account of illegal construction” are false & misleading and same are denied
by this Respondent. This Respondent is denying the averments in Para-10 (a} to 10 (k)
with reply given below:

a. Isay and submit that, this Respondent have obtained all the necessary permission
well prior to commencement & modification in the project including EC dated
02.06.2011, 15.01.2020 and Consent to establish dated 15.02.2014, 07.01.2020
as mandatory under EIA Notification-2006 r/w. Environment (Protection) Act-
1986, Water (P & CP) Act-1974 and Air (P & CP) Act-1981, defiantly entire state of
Maharashtra is pollution prevention area as notified under these act.

b. I say and submit that, it is not the case of appellant that this Respondent have not
obtained the necessary clearance under the above enactments, but the case of
appellant is there is so called violations of terms and conditions of these
permissions, in fact this Respondent have explained in detail that there is no
violation of any terms and conditions of any permission.

This Respondent have taken all due care/ precaution in his construction project
and remedial measures. Therefore there is no harm is caused to the environment
and ecology as the principle of sustainable Development has been followed by this
Respondent in letter and spirit.

The detail reply of Respondent No.7 /PP to Para 9 in tabular format is as under:-

Sr. Allegations by Appellant Reply by Respondent No. 7-PP

10a| That, the PP is carrying the e Respondent No.7/PP have complied with all
construction of redevelopment very | terms and conditions of EC and other
crowded & highly polluted area of Authorities and submitted six monthly

. . compliance report to Regional Office, MOEF
Mumbai city, but he has not complied & other statutory bodies.

with the terms an conc%ﬂ:wns (,)f the |, Respondent No.7/PP have also complied

EC and consents issued time to tine. with all terms and conditions of Consent to
Establish.

The allegations are false.

10b| As the Mumbai is pollution prevention | Respondent  No.7/PP deny that PP

area notified under the Environment intentionally caused pollution in the project

protection act- 1986, Water (P & CP) | area and caused any damaged to envi.ronmez}t

—
SN
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not maintained hygiene at the project
site.

Sr. Allegations by Appellant Reply by Respondent No. 7-PP
Act- 1974 and Air (P & CP) Act- 1981, | or ecology. PP had taken all necessary care
it is necessary on account of PP to | and steps and protected the Environment and
protect the environment and ecology ecology of the area.
of the area, but PP intentionally
caused pollution in the project area
and damaged environment and
, ecology
10c| PP has not carried out the demolition | Demolition debris has been partly reused/
of existing structures as per the recycled and remaining has been disposed to
norms and there is no scientific | the authorized land fill site as per permission
. . received from M.C.G.M. Copy of Debris NOC
gtesrflglsiiilonoira;ige quantity of the attached hereto as Annexure-“R7-26”.
10d| PP has not provided temporary STP | Respondent No.7/PP have not set up or
for treatment sewage generated from constructed any labour camp or worker camp
construction worker camp and transit | °F transit camp at site, during the period of
camp construction, hence, there is no question for
treatment sewage generated from
construction worker camp and transit camp
arise, as alleged by the Appellant.
10e| PP has not provided any scientific | Firstly there is no labour camp or transit
disposal of solid waste generated from | camp at site during entire period of
the construction workers camp and 1c’:lolzlstructcilon. However, li;espondent No.7/ Pl;
. ad made provision for segregation o
transit camp. biodegradable and non-biodegradable garbage
at site including provision of disposal of
segregated waste to Authorized recyclers as
per norms of MCGM and other Authorities.
10f| PP has not provided any protection | Frequent water sprinkling was done to
during the demolition for emission of | minimize the fugitive emissions of dust
dust causing air pollution. PP is causi_ng alr pollutipn. during 'the demolition of
causing emissions of GHG during old dilapidated buildings at site and there was
. no complaint from any person. Now, the
construction. project is near completion. The PP deny that
no protection is taken during the demolition
for emission of dust causing air pollution. PP
deny that PP is causing emissions of GHG
during construction.
10g| PP has not provided any RG area on Respondent No.7/PP have provided open
virgin land all RG area are on podium. | Space for recreational purpose as per the DC
Rules and terms and conditions under 10D
and sanction plans of MCGM. Details are
given as below:
Required RG Area 392.88 Sq.
(8 % of Net plot area) mt.
Total RG Area
Provided by PP in the(442.05 Sq. mt
.| project
Mother
* RG on | Earth 404.40 Sq. mt
i | ) Ground | Paved 37.65 Sq.mt.
Expiry Oate /&3 1 area
) Additiona
L green Paved 3175.46 Sq.
cover
area mt
|area on
Podium
10h| PP has not made any tree plantation, | ¢ Tree plantation started on site as per

MCGM norms

¢ As per MCGM conditions, 31 Trees are
required to be planted. PP has already
planted 90 Trees so far on the site. PP has
further made provision of plantation of total
206 irecs and same will be planted beforg
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Sr.

Allegations by Appellant

Reply by Respondent No. 7-PP

completion of construction and before
obtaining Consent to Operate.
¢ To maintain the hygiene,_ provision for
segregation of biodegradable (11 kg/ day)
and dry garbage (5 kg/day} is made at site.
+ Provision for disposal of segregated waste
-to Authorized recyclers is made.

10i

PP has not obtained prior Consent to
Operate and premises in under
Operation.

As the construction of the Building is not
completed. PP shall obtain Consent to
Operate upon completion of the entire project
and before obtaining building completion
certificate from MCGM.

10

STP is not in scientific operation & no
waste disposal system

STP is operational in proper scientific
manner. Quality of Treated sewage is being
regularly monitored on site. Results of treated
sewage are well within stipulated standards.

10k

Therefore by considering the above
fact, it is clear that the PP has caused
irreparable substantial damage to
environment and ecology & human
habitant to the tune of more than

* Respondent No.7/PP deny that PP have
caused any damage to environment or
ecology & human habitant There is no
violation of any terms and conditions of any
permission/s committed by PP during the
tenure of the project.

Rs.300 Crores e In view of the aforesaid facts and

compliances of terms and condtions of
NOC’s of MHADA, 10D, sanciton plan and
Commencement Certificate/s of MCGM,
EC, Consent to Establish, MPCB, SEAC-2,
SEIAA and other Authorities in the matter
of implementation of the project, the
question of payment of any compensation
does not arise. Respondent No.7/PP deny
that they are liable to pay any
compensation to any Authorities. There is
not a single complaint in the project for all
these years except the present Appeal
which is filed on false and frivolous ground.
As PP had complied all the compliances as
required and applicable to the project.

36. In the premises and in view of aforesaid facts I respectfully say and submit that, the
Appellant is failed to make out any case against this Respondent/PP. This appeal is

liable to dismiss.

37. I state that, the issues and grievances raised in Appeal are fully answered as stated in
above paras and Appellant is failed to make out a cogent and compelling case for grant

of any relief by this Hon’ble Tribunal.

38. In the present facts and circumstances, Hon’ble Tribunal may kindly vacate the ad-

E

interim order and dismiss the Appeal with cost.

Dated this __ day of March 2021, at Mumbai

7

Advocate for the Respondent No.
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VERIFICATION

I, Mr. Nad@em Kassam Supariwala, Director of M/S Nathani Parekh
Constructions Pvt. Ltd. Having registered office 101, 1st Floor, Nathani
Heights, Dr. D.B. Marg, Bellasis Road Opposite, Mumbai Central Station, Mumbai -
400008, the Respondent No. 7 abovenamed, do hereby solemnly declare that
whatever stated in Affidavit in Reply is true to my own knowledge and belief and I

believe the same to be true. -

Solemnly affirmed at Mumbai )

Dated this wﬁ{?@oﬁﬂu )

For Respondent No. 7

Identified by me,

L Before me,
adr

Advocate for the Respondent No. 7 BEF QRE ME M/ﬁm

AN ol :
i;@- v G0
%%MRM WA S RasH
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(FereTan wewm)

MOMEE BOILPING REPEIRS AR W
RECIRISTRUCTICH BO@RD ,

{A MHADA UNIT} MEABA

Date : -

CERTIFICATE )
Duder section 88{3){a) of the Maharashtra Housing and Ares Development Act (here in
after referred to as the said Act),

Whereas the Mumbai Repair and Reconstruction Board (herein after referred to as the
said Board) is of the opinion that, the cost of structural repaira to 14A-28A G (A & B°
Block), Bellasis Road., exceed twelve hundred rupees per sguare meter thereof and the
building is not capable of being repaired or rendered fit for babitation at reasonable
expenses, it is hereby certiffed that the aforesaid building is not considered for repairs under
the Act. Accordingly the proposal is approved in the Mumbai Repair 8 Reconstruction
Board's meeting No. 105 held on dated 22/02/2008 vide Resolution No.105/880.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &

on the same plot, a new building will be eonstructéd by MHADA.
o
Gifive Bhgineer

0-2' Div.,/MBR&RB.

To,

By R.P.A.D.
\/1} Shri. Devidas Kashinath Virkar
< 2} Shri. Nitin Khimj{ Vora.
' 3] Shri. Shiraz Paziechuscin Rajkotaraia
Trusteg's, Diala! Eatate, Lamingfon Road,
Near Mumbaei Central, Mumbai- 400 007,

(The owner for information}

= Copy submitted to the C. O. /M. B. . & R. Bogrd for favour of information.

» Copy submitted to the Dy. C. E. (8}/(R) M. B. R. & R B. for favour of information,

*» Copylw.cstoR E.E. /M. B. R. & R. Board, for information.

»  Copy to be pasted on the building,
;z—ﬁrﬁqh W BOER, 9 (c@ ﬁaﬁc - Yoo ouq, Griha Niman Bhavan, Kafanagar, Bandra (East), Mumbai-400 031.
T AR, LI HF F (033)764%204¢ : Phone : 26592877, 26582672, Fax No. : (022)25592058

Post Box Mo. 8135

T 55, ¢934
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A Yag sma el 9 g?iam 'ﬁsa o —

(e )

MTHE BUILDIRG REPEIRS EHD | el
RECORSTRUCTION BOFRD - )

{A MHADA UNIT} ' - Rﬂﬁ{lﬂ

No. B.E./D-2/ S8 L 72008,
Date : - %
Y
CERTIFICATE :
Pnder sectlon 88(3)(a) of the Maharashira Housing and Ares Development Act fhere o
sfter referred to as the said Act],

Whereas the Mumbai Repair and Reconstruction Board {herein after referred to as the
said Board) is of the opinion that, the cost of structural repairs to 14B-14D ("C, D, & E*
Block). Bellasis Road., exceed twelve bundred rupees per sguare meter thereof and the
building js not capable of being repaired or rendered fit for habitation at reasonabls
expenses, it is hereby certified that the aforesaid building is not considered for repairs under
the Act, Accordingly the proposal is approved in the Mumbai Repair & Recenstruction
Board's meeting No. 105 held on dated 22/02/2008 vide Resolution No.105/880,

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
on the same plot, a new building will be constructed by MHADA.

To,

By R.P.4.D.
\/1') Shri. Devidas Kashinath Virke.t
} Shri. Nitin Khimji Vora.
3) Shri. Bhiraz Fazlehusein Rafkotwala
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 DO7.

{The owner {or information)

»  Copy submitted to the C. O. /M. B. R. & R. Board for favour of information.

» Copy submitted to the Dy. C. E. [8}/(R} M. B. R. & R. B. for favour of information.
s Copylw.cstoR E. E. /M. B. R. & R. Board, for information.

= Copy to be posted on the building,

e W, FER, T 1&) gas‘ Yoo o449, Griha Nirman Bhavan. Kalanagar, Bandra (Esst), Mumbai-403 051,
BREFT 49060, IRUTIER. BF T (63)2[4R304¢ Phone : 28592877, 26502622, Fax No. : (022)26592053
YIS . £33y Post Box Ne. 6135

4o f”;ﬁy AT B
¥ ;
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i &
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MIMEBE BOLEING REPEIRS @D m
FECORSTRUSTION BUEkD

=
{A MHADA UNIT) WRADA,

No. E.E./D-2/ 59 \ 2008,
Date : - g
%\O
\'b\
CERTIFICATE
Under section 88(3){a) of the Maharaxhira Housing and Arez Development Act (here in

after referred o as the said Actl

Whereas the Mumbai Repair and Reconstruction Board {(herein after referred to as the
qaid Board} is of the opinion that, the cost of struv:_;tura.l repairs to 28-28 D ("F & G" Block],
Bellasis Road., excesd twelve hundred rapees per square meter thereof and the building is
not capable of being repaired ar rendered fit for habitation at reasonable expenses, it is
hereby certified that the aforesaid huilding is not considered for repairs under the Act
Accordingly the proposal is approved in the Mumbai Repair & Reconstruction Board's
mesting No. 103 held an dated 22/02/2008 vide Resalution No.1035/880.

As per the relevant provisions of MHAD Act 1976, the Building will be demnclished 3
an the same plat, a new building will be constructed by MHADA.

et
0-2' Div.,/ MBR&RB.

To,

By R.P.A.D, 7
{ ﬁ} ghri. Devidas Kashinath Virkar
2) Shri. Nitin Khimji Vora.

3} Sheil. Shiraz Fazlechusein Rajkotwala
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 DO7.

{The owner for information}

s Copy submitted to the C. 0. /M. B. R. & R. Board for favour of information.

»  Copy submitted to the Dy. C. E. (3}/{R)} M. B. R. & R. B. for {avour of information.
= Copylw.cstoR. E. E. /M. B, R. & R Board, for information.

= Capy to be pested on the building,

T HOTTR, A (T‘;) gﬂé - Yoo oYy, Gttha Nirman Bhavan, Kalanagar, Bandra (East), Mumbai-400 051,

Il B4RRCW, [URAR. W TF: (02YRRueu¢ | Phone: 26502877, 26592622, Fax No. : {022)26592058
= F. 93 Post Box No. 8135

~25Cf
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Hag TIRG gERN T TRE 7w
(weTeTT WT®) _
HMOMEE BOEDING RERAIRS @D

REQCRISTROCTICH E
(A MHADA UNIT) | NMEAR

No. EE./D-2/ S’QQ/ /2008,
Date : - 1 f}\‘?)\O
CERTIFICATE
Yader section 88{3){s) of the Mauharashtry Housing end Ares Development Act {(here i
after referred to as the sald Act). .

Whereas the Mumbal Repair and Reconstruction Board {herein after referred o as the
aaid Board} is of the opinion that, the cost of structural repairs tc 28B-28D ("H" Block},
Bellanis Road., exceed twelve hundred rupees per square meter thereof and the building is
not capable of being repaired or rendered {it for habitation =t reasonable expenses, it is
hereby certified that the aforesaid building is not considere& for repairs under the Act
Accordingly the proposal is approved in the Mumbai Repair % Reconstruction Board's
meeting No. 105 held an dated 22/02/2008 vide Resolution No.105/880.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
ori the same plot, a new building will be conatructed by MHADA.

Bomercu E
#5-2' Div.,/MBR&RB.

To,

By R.P.AD.
Shri, Devidas Kashinath Virksar
7} Shri. Nitin Khimji Vora.
3) Bhri. Shiraz Fazlehusein Rafkotwala
Trustee's, Dalal Eatate, Lamington Road,
Near Miunbai Central, Miimbai- 400 D07,

{The owner for information}’

Copy submitted to the €. 0. /M. B. R. & R. Board for fawur of information.

Copy submitted to the Dy. C. E. {8}/(R} M. B. R. & R. B. for {avour of information.
Copy f.w.c’s to R. E. BE. /M. B. R. & R. Board, for information.

Copy to be posted on the building.

TeFmie e, SoR, 9 (1), a8 - woo o4, Grha Nirman Bhavan, Kalanagar, Sandra (East), Mumbai-400 051.
el 2GURRLES, F[URER. HHEE T {633)R64%0u¢ : Phone - 28592877, 26592622. Fax No.: {022)26592058
AL . 93y Post Sox No. 8135
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No. E.B./D-2/ 58 /2008,
Date ; -

0%
1
CERTIFICATE
Under section 88{3){e} of the Maharashtre Housing and Ares Development Act (here in
after referred to as the maid Act].

Whereas the Mumbai Repair and Reconstruction Board (herein after referred to as the
said Board] is of the opinion that, the cost of structural repairs to 311-I {"J" Block),
Bellasis Road., exceed twelve hundred rupees per square meter thersof and the building is
not capable of being repaired or rendered fit for habitation at reascnable expenses, it is
hereby certified that the aforesaid building is not considered {or repairs under the Act.
Accordingly the proposal f8 approved in the Mumbai Repair & Reconstruction Board's
meeting No. 103 held on dated 22/02/2008 vide Resalution No. 105/ 880.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
on the same plot, a new building will be constructed by MHADA.

To,

By R.P.A.D.
) Shri. Devidas Kashinath Virkar
2} 8hri. Nitin Kbhimii Vora.
3) Shri. Shiraz Fazlebusein Rajkotwals
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 007.

{The owner for information)

» Copy submitted to the C. O, /M. B. R. & R. Board for favour af information.

= Copy submitted to the Dy. C. E. {8}/(R}] M. B. R. & R. B. for favour of information.
» CopyfwcstioR E. E. /M. B, R. & R, Board, for information.

«  Caopy to be posted on the building.

‘Eﬁﬂ?ﬂ A, BTN, TS (th) ﬂ'éEF - oo o4q, Grha Mirman Bhavan, Kalanagar, Bandra (East}, Mumbai-400 051.
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CERTIFICATE .
Under section 88(3){a) of the Maharashtra Housing and Area Development Act (here in
after referred to as the sxaid Act).

Whereas the Mumbal Repair and Reconstruction Baoard (herein after referred to as the
said Board} is of the opinion that, the cost of structural repairs to 31L.F (*K" Block),
Bellaafs Road., exceed twelve hundred rupees per square meter thersof and the building is
not capable of being repaired or rendered fit for habitation at reasonebie expenses, it ia
hereby certified that the aforesaid building is not considered for repairs under the Act.
Accordingly the proposal is approved in the. Mumbai Repair & Reconstraction Board's
meeting No. 107 held on dated 22/02/2008 vide Resclution No.105/880.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
on the same plot, a new building will be constructed by MHADA.

To,

R.P.AD.

8hri. Devidas Kashinath Vivkar
2} Shri. Nitin Khimji Vora.
3) Shri. Shiraz Fazlehuseln Rajkotwala
Trustee's, Dalal Estate, Lamington Road;
Near Mumbai Central, Mumbai- 400 007,

(The owner for information)

Capy submitted to the C. 0. /M. B. R. & R, Board for favour of information. .
Copy submitted to the Dy. C. E. (8}/(R) M. B. R, & R. B, for favour of information.
Copy fw.e’s to R B, E. /M, B, R. & R. Board, for information.

Copy to be posted on the bujlding.

N om oW om
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No. E.B./D-2/ 5 B2 12008,
Date : - }gb‘ 09

CERTIFICATE
Under section 88(3)(a) of the Maharashira Housing and Area Development Aect {here in
after referred to as the said Act].

Whereas the Mumbai Repair and Reconstruction Board (herein after referred to as the
said Board) is of the opinion that, the cost of structural repairs to 311-G ("L" Block),
Bellasis Road., exceed twelve hundred rupees per square meter thereof and the building is
not capable of being repaired or rendered fit for habitation at ressonable expenses, it ie
hereby certified that the aforesaid building is not considered for repairs under the Act.
Accordingly the proposal is approved in the Mumbai Repair & Reconstruction Board's
meeting No. 105 held on dated 22/02/2008 vide Resolution No.105/880,

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
on the same plot, a new building will be constructed by MHADA.

'D-2' Div,,/MBR&REB.

To,

By RP.AD,

\_—~1¥ Shr{, Devidas Kashinath Virker
2) 8bri. Nitin Ehimji Vora.
3) Shri. S8hiraz Fazlehusein Rajkotirala
Trugtee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 007,

{The owner for information) .

Copy submitted to the C. O. /M. B. R. & R. Board for fawur of information.

Copy submitted to the Dy. C. E. (8)/(R} M. B. R. & R. B, {or favour of information.
Copy fLw.c’s to R. E. E. /M. B. R. & R. Board, for information.

Copy to be posted on the building,

Igi [ ;i T m& BT z. aT;a (‘Ié): "fﬁﬁ - oo 011{‘.
U JEMGCI, USRI, BT T (033)2EUR04¢ Phone : 26592877, 26892622 Fax No. : (022)26552058
LEi ol AR Post Bax No. 8135 :
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No. E.E./D-2/ 5«2’6 73008,

Date : - 7 DQ

12
CERTIFICATE
Under section 88({3}{a) of the Maharashiry £ znd Arsa Development Act {here in
after referred to as the safd Act],

Whereas the Mumbai Repair and Recunstruction Board (herein after referred to as the
said Board) is of the opinion that, the cost of structural repairs to 311-B ("M* Block),
Bellasis Road., exceed twelve hundred rupees per equare meter thereof and the building is
not capable of being repaired or rendered fit for habitation at reasonable expenses, it is
hereby certified that the aforesaid building is not considered for repairs under the Act.
Accordingly the proposal is approved in the Mumbai Repair & Reconstruction Board's
meeting No. 105 held on dated 22/02/2008 vide Resclution No. 105/880.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
an the same plat, a new building will be constructed by MHADA.

G

e eer
'D-2' Div.,/MBR&RE,

To,

By R.P.A.D.
, 8hri. Devidas Kashinath Virkar
2) Bhri. Nitlo Khimji Vora.
3} Shri. Shiraz Feslehusein Rafkotwala
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 007.

{The owner for information)

Copy submitted to the €. 0. /M. B. R. & R. Board for fzvour of information.

Copy submitted to the Dy. €. E. (8)/(R} M. B. R. & K. B. for favour of information.
Copy fw.cstoR. E. B. /M. B. R. & R. Board, for information.

Copy to be posted on the building,

T - Nifman Bhavan, Kalenagar, Bandra (East), MumbaMﬂU 051,
TR 9, SR, T (), 44 - yoo oud, Griha
TR 2549RC98, FEHTER. T 7 (03)MYRI04¢ Pone : 26592877, 26592622. Fax No. : (022)26592058
TS W, 93y Post Box No. 8135
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No, E.E./D-2/ 31% /2008,
Date : - ad\nyed

CERTIFICATE
Under seeting 88(3Na) of the Maharashitra Housing and Aves Development Act (here In

after referred to ax the said Actl,

Whereas the Mumbai Repair and Reconstruction Board (herein after referred to as the
said Board) is of the opinion that, the cost of structural repairs to 311E-D {"N* *O" block},
Dr.D.B.Marg. exceed twelve hundred rupees per square meter thereof and the building is
not capable of being repaired or rendered fit for habitation at reasonable expenses, it is
hereby certified that the aforesaid building is not conaidered for repairs under the Act,
Accordingly the proposal is approved in the Mumbai Repair & Reconstruction Board's -
meeting No. 104 held on dated 17/01/2008 vide Resglution No. 104 /871,

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
on the same plot, a new building will be constructed by MHADA,

2
ecutive, Engineer
‘D-2' Div,, /MBR&RR.

To,

By RP.AD.
1} shri, Devidas Kashinath Virkar

2) -Shri, Nitin Khimji Vora, :
3) Shri. 8hiraz Fazlehusein Rajkotwala
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 007,

{The owner for information)

* Copy submitted to the €. O. /M, B, R. & R. Board [or favour of information. ,
*  Copy submitted to the Dy, C. E. (8})/(R) M. B. R, & B. B. for favour of informatior.
* CopyfwcstoR.E. E. /M. B. R, & R. Board, for information.

* Copy to be posted on the building.

W TqT, FOITH, a8 (Eé) ﬂgg - oo o4y, Griha Nirman Bhavan, Kalanager, Bangra {East), Mumbai-400 051.
TR R0, WG, B (032)354%30u¢ Phone : 26582877, 26592622, Fax Na. : (02226592058
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No. 21 £%]_1200s.
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CERTIFICATE
Under section 88{3}{a] of the Maharashtra Housing gnd Area Development Act (here in
: after referred to as the said Actl.

Whereas the Mumbai Repair and Reconstruetion Board (herein after referred to as the
said Board) is of the opinion that, the cost of structural repairs to 311-311 E (*P &.Q"
Block), Bellagls Road., exceed twelve hundred rupees per sguare meter thereof and the
building is not capable of being repaired or rendered fit for habitation at reasonable
expenses, it is hereby certified that the aforesaid building is not cansidered for reﬁmairs under
the Act. Accordingly the propoaal is approved in the Mumbai Repair 8 Reconstruction
Board's meeting No. 105 held on dated 22/02/2008 vide Resolution No. 105/880.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
on the same plot, a new building will be constructed by MHADA. _

%
* cauve r
’ : 'D-2 Div.,/ MBR&RB,

To,

R.P.AD. o

8hri. Devidas Kashinath Virkar
2} Shri, Nitin Khimji Vera.
3] Shri. Shiraz Fazlehusein Rajkotwals
Trustes's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 007,

(The owner {or information)

* Copy sulwnnitted to the C, O. /M. B. R. & R. Board for favour of information.

» Copy submitted to the Dy. C. E. {8}/(R} M. B. R. & R. B, for favour of information.
* Copyflw.cstoR. E. E. /M, B. R, & R. Board, for information,

s Copy to be posted on the building.

Tefi wae, SR, T (), 9 - voo oy, ' Griha Nirman Bhavan, Kalanagar, Bandra (East), Mumbai-400 051,
TR Q64R340, JEYRTEI. THE 7: (033 754%304¢ - Phone : 26552877, 26592622, Fax No. : {022)26592056
T %, (434 - ‘ Post Box No. 8135
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No. B.E./D-2/ 3¢+ /2008,
Date : - golea\or

CERTIFICATE

Under section 88{3}s] of the Maharashira Housing and Area Devegmnent Act there in
after referred to ax the said Actl.

Whereas, the Mumbai Repalr and Reconstruction Board {herein after referred to as the
smd Board) is of the opinion that, the cost of structural repairs to 311-4, {R- Block},
Bellasis Road., exceed twelve hundred rupees per square meter thereof and the building is
not capable of being repaired or rendered fit for habitation at reasonable expenses, it is
hereby certified that the aforesaid building is not considered for repairs under the Act.
Accordingly the propesal is approved in the Mumbai Repair & Reconstruction Board's
meeting No. 104 held on dated 17/01/2008 vide Resalution No,104/871.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &
on the same plot, a new building will be constructed by MHADA.

e

Execittive, Engineer
'D-2' Div.,/ MBR&RE,

To,

1} Shrl. Devidag Kashinath Virkar

2} 8hri, Nitin Khimji Vora.

3) Shri, Shiraz Fazlehusein Rajkotwala
‘Prustee’s, Dalal Estate, Lamington Road,

Near Mumbai Central, Mumbai- 400 007,

{The owmer for information)

* Copy submitted to the €. O. /M. B. R. & R, Board for favour of information.

* Copy submitted to the Dy. €. E, (8}/{(R] M. B. R. & R. B. for favour of informaticn.
* Copylw.cstoR E.E. /M. B. R, & R. Board, for information,

» Copy to be posted on the building,

el HE, B, T (11-5) {F@ - Yoo o4y, Griha Nirman Bhavar, Kalanagar, Bandra {East), Mumbai-400 051.

TR QBRI FEYRIEI. BT F: {033)EYR04¢ Phone : 26592877, 28592622. Fax No. : {022)26692058
T @, 3y Fast Box #o, 8135
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No. B.E./D-2/ SR 12003
Date ; ~ Sk mh 03,

CERTIFICATE

Under section 28(3V(a) of the Msahorashtra Housing and Area Development Act (here In

after referred to as the said Ack).

Whereas the Mumbai Repair and Reconstruction Board (herein after referred to as the
said Board) is of the opinion that, the cost of structural repairs to 311-B {"3" Blook),
Bellasis Road., exceed twelve hundred rupees per square meter thereof and the building is
not capable of being repaired or rendered fit for habitation at remsonable expenses, it is
hereby certified that the aforesaid building is not considered for repairs under the Act,
Accordingly the proposal is approved in the Mumbei Repair & Reconstruction Board's
mesting No. 104 held on dated 17/01 /2008 vide Resolution No, 104/871.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished 8
on the same plot, a new building will be constrcted by MHADA,

ecutive Raginecer
'D-2' Div.,/ MBR&RE,

To,

By R.P.AD,
1) Shri. Devidas Kashinath Virkar

2) - 8hri. Nitin Khimji Vora.
3] 8hrl, Bhimz Fazlechusein Rafkotwala
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Murmbai- 400 007,

(The owner for information)

« Copy subrmnitted to the C, . /M. B. R. & R, Board for favour of information.

* Copy submnitted to the Dy. C. E. {8)/{(R) M. B. R. & R. B, for favour of information.
* CopyfwestoR E. E. /M. B. R. & R. Board, ior information.

v  Copy to be posted on the building.

weFmieT W, FEFR, a ( t‘[ﬁ) g:é Yoo oy, Griha Nlrman Bhavan, Kalanzgar, Bandra (East), Mumbai-400 051.
Tl {ULICH, WURIER. I T (033)84e204¢ Phone : 26502577, 26592622. Fax No. :(022)26592058
TR W Ay _ PostBoxNo. §135 :
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No B.E./D-2/3=& /2008,
Date : - ao\paheg

CERTIFICATE

Under section 88(3i{a) of the Maharashtrs Housing and Area Development Act there in

after referred to as the sald Act).

Whereas the Mumbai Repair and Reconstruction Board (herein after referred to as the
said Board) is of the opinion that, the cost of structural repairs to 309-309 DT Bloclk),
Dr.D.B.Marg exceed twelve hundred rupecs per gquare meter thereof and the building is not
capable of being repaired or rendered fit for habitation at reasonable expenses, it iz hereby
certified that the aforesaid bujlding is not considered for repairs under the Act. Accordingly
the proposal is approved in the Mumbai Repair & Reconstruction Board's meeting No. 104
held on dated 17/01/2008 vide Reschition No. 104/871.

As per the relevant provisions of MHAD Act 1976, the Building will be demolished &

on the same plot, a new building will be congtructed by MHADA,
' %e&

'D-2' Div.,/ MBR&RE.

To,

By R.P.AD.
1) Shel. Devidas Kashinath Virkar

2} Shri. Nitin Khimji Vora.

3} Bhri, 8hiraz Fazlehusein Rajkotwala
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 007,

{The owner for information)

* Copy submitted to the C. 0. /M. B. R, & R. Board for fzvour of information.

* Copy submitted to the Dy, C. E. (S})/{R} M. B. R. & R. B. for favour of information.
* Copyfw.cstoR. E. B /M. B. R. & R. Board, for information,

*  Copy o be posted on the building,

e w, T, T (\{&V), s - Yoo ol
RGN 254000, IEURIEIR, TFH 7 (033) 7EUqR0Y¢
TR . 93y :

Griha Nirman Bhavan, Kalanager, Bandra (East), Mumbai-400 051,
Phone : 26532877, 26592622, Fax No. : (022)26592058
Post Box No. 8135
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No, E.E./D-2/ 33 /2008,
Date : - 2gY e oty

CERTIFICATE )
Under section 88(3la} of the Mahavanhira Honsing and Ares Development Act fhers in ’ 5

after roferred to as the said Act}.

Whereas the Mumbai Repair and Reconstruction Board (herein after referred to as the
said Board} is of the opinion that, the cost of structural repairs to 311-H, {"¥" Bloack),
Bellasis Road exceed twelve hundred rupees per square meter thereof and the building is
not capable of béing repaired or rendered fit for habitation at reasonable expenses, it is |
hereby certified that the aforesaid building is not considered for repairs under the Act.
Accordingly the proposal is approved in the Mumbal Repair & Reconstruction Board's
meeting No, 104 held on dated 17/01/2008 vide Resolation No. 104 /871,

Ag per the relevant provisions of MHAD Act 1976, the Building wiil be demofished B
on the same plot, & new building will be constructed by MHADA

3
Ex%eer

'D-2' Div., /MBR&REB.

To,

By B.P.AD,
1) Shri, Devidas Kashinath Virksr

2] Shri, Nitin Ehimji Vors.

3) Shri, Shirmz Fazlehusein Rajkotwals
Trustee's, Dalal Estate, Lamington Road,
Near Mumbai Central, Mumbai- 400 GO7.

{The owner for information}

= Copny submitted to the €. 0. /M. B. R, & R. Board for favour of information,

s Copy subimnitted to the Dy. €. B. {8}/(R} M. B. R. & R. B. for favour of infoermation.
* Copyl{w.rstcR B E /M B. R & R, Board, formformanon

= Copy to be posted on the building,

S (!l':'[) ﬂ?sf - ¥ou o, Griha Nirman Bhavan, Kalanagar, Bandra (East), Mumbai-400 051,

ROl JRURE0, F[ARIER, BE T (03|04 Phone : 26592877, 26592622, Fax No. : (022)26592058
T W, (934 Post Box No. 8135
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- BRIHANMUMBAI MAHANAGARPALIKA

Office of Assistani Commissioner, ‘D’ Ward Municipal Office, J obanputra Compound,
Nana Chowk, Grant Road (West), Mumbai - 400 007,
No. D/BldgJE2/9/ 354/ 388 /BF 0B -0Q  dated 7] ofo8 .

Notice under Section 354 of Mumbai Municipal Corporation Act

To,

Trustees,

1, Shri. Devidas Virkar.

2. Shri. Jethalal Khimji Vora,

3. Shri. Shiraz Fazlehusein Rajkotwala.
Dalal Estate Apartments, Dalal Estate,

Dr. D.B. Marg, Mumbai — 400 008.

WHEREAS it appears to me that the structure of the buildings 20 BLOCKS from A TO
HJTO T and V standing on property/ premises C.8. No. 1/332 situated at Dalal Estate
Apartment, Dalal Estate, Dr. D.B. Marg, Mumbai - 400 008 of which you are the Owner / -
Occupier of building which is in a ruinous condition likely to fall and dangerous to any person
occupying, resorﬁng to or passing by the same. I hereby require you, under Section 354 of the
Mumbai Municipal Corporation Act to avoid any mishap

a) To puil down the Buildings and or to carry out structural repairs.

b) To prop up the building wherever necessary to secure the structure, under the

strict supervision of Registered Structural Engineer,

¢) To take all the precautionary measures to safeguard the human lives of the »
building from any mishaps, collapse etc.,

d) To vacate the premises wherever required during the propﬁing till the
repairs are completed or as and when required,

€) To carry out the structural repairs to the dangerous /dilapidated area§ of the
building by obtaining the approval from Executive Engineer (Building Proposal)
City-I whose office is situated at ‘E’ Ward Municipal Office, 3™ floor, 10 Sk.
Haffizuddin Marg, Byculla (W), Mumbai — 400 008 and under the strict
supers;i;i%h of i{egistered Structural Engineer, L

1) To submit the st‘ructural stability certificate through registered structural
engineer after the compliance of the notice requisition as ah;we.

and to prevent all cause of danger there from. I further hereby require you, under
aforesaid Section of the Mumbai Municipal Corporation Act forthwith before proceeding of the
propping, to secure the said structure to set up a proper and sufficient board or fence for the
protection of passers-by and other persons. I give you Notice, that if within 30 days from the

~ service or receipt hereof this requisition be not complied with you will render yourself liable to

| prosecution under Section 475-A of the said Act,

RESIRSS HRRRET S eRnegens o b
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. Conti...

No portion of the structure within the regular Iin;: of the street may be reconstructed nor
may anything within the scope of Section 342 of the said Municipal Corporation Act, other than
the work which you are expressly req;.lired by this Notice to cio, be made or done without
previously giving Notice thereof as required by Section 342 aforesaid.

i) Permission from competent authority i.e. Executive Engineer (Building Proposal
) City shall be taken prior to start work which contravenes section 342 & section 337 of
MMC Act (i.e. structural repairs/pulling down). ‘

ii) Permission from Heritage Committee shall be obtained in case of structure

falling in heritage precinct or heritage structure.

— S — —Sd —
ASSISTANT ENGINEER ASSISTANT COMMISSIONER
(B & F) ‘D’ WARD ‘D WARD

Note : -

1) Under Section 68 of the Mumbai Municipal Corporation Act, the Municipal
Commissioner for Greater Mumbai has empowered i.e. Assistant Engineer ‘D’ Ward to exercise
perform and discharge all the powers duties and functions conferred and imposed upon and
vested in the Commissioner by Section 354 and 489 and recovery under Section 491 of the
M.M.C. Act and subject to Punishment under Section 475-A of M.M.C. Act.

2) This notice is issued subject to the authorization of the structure.

C.C.to

DC.F.O,

Fire Brigade Head Quarters,
‘Byculla (W), Mumbai - 400 (08.

2) Sr. Police Inspector
Dr. D. B. Marg Police Station,
Mumbai.

\% ‘ ‘ - /é,‘ﬂlo{"g

ASSISTANT ENGINEER ASSISTANT COMMISSIONER
(B&F) ‘D> WARD ‘D’ WARD

JE-2)0/354/Dylal Egtate Aparmments.
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ad Y avwrax  thoxq Muw\’cm\ Cewtval Muwmbel - LOC QOS .

....................................................................................................................................................................

jer’s Name .J::'e.h::.Z\..-.ESZ:{.S?.M)....E.\Q.%.\Z?c el - Business ... xivele...

°s Name and Address Ralsl.eslate. . apaxtment. dxusk.., I Povnanss. o ?’\m&bmfe%w
3 uwbal - koo
bf call ... AR Ms ‘e Time of first thin out VILE e,
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’ i idi Qb Yws.  mi ALl Cleax ab 220% Wys,
e from Station to Incident ... 5. Kme... piles. B Baeatla S '

II Partlculnrs of Incident -
e of Incident Q% axvival ab the scene of mc\&w\: \t sas \eavnt Ligon’ \:\-\e, octup
u\ estate, € aleck p‘re\u\\.s.e_. U aite nelded ‘\.‘nat- en LE|OEIEE AT Bhont \EOOYNS
e poskion. of shesk. A XS area ol lbe. ‘ﬂ@mma In . She kedxoam..of.Llak, vof e
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Cause AMow aﬁY LM, #.&h 4 ablen... b e Jon A Dncge df{:a‘-th\f-\é Py

ndered ~yomedinlely Fl block amsidenks eexe Nasaled itk e Selp ol ol
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. Vg Incident Ak, aherk . 2190 My an.. AT Lﬁf\[c’%
o D;i: ........................ OL‘. ................. S hrs. 2-5 mins.

E 2513 | 1 l I - Persons Escaped and Rescued

) t .
yithout Aksiffance , Assisted out by Fire Service Rescued by Fire Sérvice
i b 3 ¥ without aid of appliances : using appliances

Female Male " Female Male - Female

e N W | X
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TV. - Casulties
Lives Lost

Male Female

ES. Lo . ES.

< .
Others /N Others
Names and Address(es) * Names and Address (es)* Nature of Injuries gt
offi
mp—
N\ ol
\ B

—

* Fire Service numbers will suffice in the case of service personnel.

V. - Attendance at Occurrences

Name of Registra- Time of Time of
Fire Type of tion ‘ Trip Pumping..
Station Appliance Number | Amivalat | Leaving |.Retumto mileage hours”
- : T | ingden | iogdent | Sugon | N\
w.Na . My H-81 W
Stuw Vo 5 M 1%2.6 | TS0 | 22¢9 ce Wil

-

Bdc‘u\\cx <Aucauhc;> L-Silog L3

VL. - F. 8. Personnel in Attendance
{Relief personnel not to be included)

, OFFICERS . PERSONNEL
Rank Name . Rank Number Name -

BD.FC. V- V- Nikaw ‘ ‘
SO, NV Venlekaxw § LlF‘,. cxews ol M-PoYL

-

Lol P T " - V¥IL - Any other Remarks

IR L
_”T‘('e. C‘na\'?i? o0 the tweident was havded sveow te L epy

Ehzﬁh\eeq =V T.;\&DNQ, I owe, ~MHR"DF\1 Tuwiew E\\a‘s'\\\c'ew Shai. Wl oo : ) .
o) \A:‘L‘A avrna Ss -lv\.ﬁgt‘t"\.gq Swe: Swelay S o NOL% P&da\ Culice <\ R

Sukwitled Lo wbovwmalion ~\==\oa.5f- ) .
- ) vriedlet

S0 NN evleltar,

(Signed) ..coooenls,
Fov, Officer-in-Charge
PP — {‘;_35“.1'3\‘3 .
CEO
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(FETETa TES)
MUMBE! BCILDING REPAIRS @ND -

RECONSTROCTION BOGERD
(A MHADA UNIT}

Dated:- &

. . 16 MAY 2008
\/Aathani Parekh Construction Pvt, Ltd.,

1st Floor, Rangoonwala Building,
91 Mohd. Ali Road,
Mumbai - 400 003. -

Sub :- Redevelopment of property bearing C.S.No.1/332 of
Tardeo Dix{n, Dalal Estate, Belasis Road & D.B. Marg,

Ref :- Your Architect M/s L A. Parekh's letter dated 22.02.2008
addressed to the Executive Engineer "D-2" Divn/MBRRB.

With reference to the above subject matter and letter under reference
“No Objection Certificate” is hereby granted for redevelopment of captioned
property with FSI 2.5 or the FSI required for rehabilitation of existing
occupiers plus 50% incentive FSI, whichever is higher, in accordance with the
modified D.C. Regulation 33(7) and Appendix — III to this Regulation
sanctioned by the Govt. in Urban Development Department Mantralaya vide
Notification published in Gévt. Gazette dated 25t January 1999 - and in
accordance with the interim order dated 06.02.2007 passed by Hon'ble
Supreme Court of India in CIVIL APPEAL No. 2970 to 2979 of 2006 on the
following terms and conditions:: A{’
. C.O.IRR
1) All the occupants of the old building shall be reaccommodated in the
redeveloped building. Each occupant shall be rehabilitated and given the
equivalent carpet area as occupied by him for residential purpose in the
old building subject to thé minimum carpet area of 20.90 sq.mt. (225
sq.ft.) and/or maximum carpet area 70 sq.mt. (753 sq.ft.) as provided in
the MH&AD Act, 1976. In case of non-residential occupier, the area to be
given in the reconstructed building will be equivalent to the area occupied
in the old building. Accordingly the plans be got approved from M.C.G.M.

2} After completion of the new building, the new tenements constructed for
" rehabilitation of the tenants/occupants of the- old cessed building as
certified by the Executive Engineer, "D-2" Divn/MBRRB, shall be handed
over to the Executive Engineer, "D-2" Divn/MBRRB & Estate Manager(RT),
MBRRB for allotment to respective tenants/occupants.

3) In the new building to be constructed, inrespect of rehab tenements, area
of individual tenement shall not be exceeded 70.00 sq.mitrs..under any
TERmior v, @i (). g -vooous, Griha Niman Bhavan, Bandra (East), Mumbai 400 051.
TR T : IWHI0YIR, YEYOSIIC Phone : 26500472, 56405318, Fax : (022) 2659 1397/ 2058
T + (03R) WO 1339/ 06¢, TS IS : €134 Post Box : 8135

ST AT wmmee - arel L PENTERSL ARAL. . DU S T

No.R/NOC/F-1555/ }3F§ /MBRRB-OS . _
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4)

S)

6}

circumstances. If any rehab occupier request for more than 70.00 sq.mtrs,
area he may be allotted adjommg tenement to met out the additional area
“Trequired by such occupxer at mutually agreed market rate, terms &
conditions. There, is no discrimination in providing rehab area to all
occupant. The minimum & maximum area shall be as per rules & no

clubbing of areas is allowed.

After issue of this NOG & till giving possession of tenements to the
original occupiers in the new building, sale/transfer of tenancy rights by
any of the original occupiers to any one shall not be allowed under any
circumstances. Rehab tenement shall not be transferred for a period of
Ten years from the date of occupation.

The NOC holder will have to pay an expenditure, amountmg to Rs.
1,09,44,646/- incurred by the Board towards structural repairs/propping
/ demolition, processing of reconstruction scheme/land acquisition etc.
at-the office of the Asstt. Accounts Officer (South) /MBRRB & produce
certified xerox copy of receipt of payment to this office within one month
from the date of intimation by this office, In future, if additional
expenditure over & above Rs. 1,09,44,646/~ found incurred by the Board,
the same will also have to repaid to the Board as & when Board demands.

The plans of the proposed building shall be submitted to MCGM within
six months from the daté of issue of this NOC positively for its approval
failing which the NOC will stand cancelled. As far as p0351ble provision of
tenements of 225.00 sq.ft. carpet area shall be made in the proposed
building plans for handing over to this office on account of surplus Built
Up Area to be surrendered to the Board as per condition No. 11 of this

- NOC.

s

After issue of IOD and approval to plans by MCGM. C.0.|rr.

i} Plans showing the tenements to be surrendered to MBRRB shall be
shown prominently and copy of the same shall be submitted to
MBRRB.

ii) The tenements to be surrendered shall be mortgaged in the name of ‘

MBRRB by way of registered deed within 15 days from issue of IOD
by MCGM.
This shall be clearly shown in the proposed / approved building
plans, otherwise permission for obtaining occupation certificate will not
be granted. ;

The NOC holder will have to communicaté the actual date of
commencement of work and to submit progress report of the
redevelopment scheme in' a prescribed proforma by every month till
completion of scheme to the Executive Engineer, "D-2" Divn/ MBRRB
under intimation to this office. The Executive FEngineer, "D-2"
Divn./MBRRB shall supervise the construction work for rehab portion of
existing tenants & surplus tenement made available to the Board as per
the norms of building bye laws & DCR 33(7). He shall also ensure that the
condition Na. 6 should be strictly adhered to.
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alongwith carpet area to be given. Matching statement i.e. Name of
occupant, Room No., existing area & proposed aliotted area.

b) The concerned Architect & NOC Holder/Developer should give
certificate that t*= newly constructed building is in -accerde ice with
the plans approved by MCGM & the tenements constructed for
rehabilitation- of the occupiers of cessed building are as per the areas
and amenities as prescribed in the agreement executed with the

~ occupiers. .
¢) Certified copies of agreements exccuted between the occupiers & NOC
Holder/Developer.
d) Photographs of the newly constructed building taken from various
angles. : .

15) NOC for full and final Occupation Certificate for any free sale
building/component will be given only after all the old "occupants, as
certified by the Executive Engineer, "D-2" Divn/MBRRB including those
who may be staying in the Board’s transit-camps, have been re-housed in
the newly constructed building (s) by complying with the requirements as
stated in Sr. No. 14 (a) to (d) above and only after surrendering surplus
built- up area as per IlIrd Schedule of MH&AD Act, 1976, if any.

16) If it is subsequently found that the documents/information submitted
with your application for NOC are incorrect or forged, mis-leading then
this NOC will be cancelled and NOC holder will be held responsible for the
consequences/losses, if any thereof if arises in future. If authenticity of
no. of occupants prior to 13.06.1996 as per list found fake or bogus the
surplus area will be worked out accordingly & the same will be binding on
NOC holder, In such cases the NOC holder have to make good the losses
if any to the Board. :

17) The Board will not be respdnsible for certifying the correct area of non-
cessed structures if any on the said property, as certified by your licensed
architect, as this does not fall within the purview of the Board.

18) Necessary trial pits/trial ‘bores shall be taken at the captioned property to
ascertain the bearing capacity of the soil and foundation shall be
designed accordingly. R.C.C. design of the new proposed building shall be
prepared taking into account. the aspect of Mumbai Seismic Zone and
same should be got approved from . R.C.C. consultant/structural
Engineer, registered with MCGM.

19) As far as possible separate building for rehabilitation of existing tenants
& for the purpose of free sale, taking into account the plot area of the
captioned property shall be constructed. The NOC holder have to form the
independent Co.Op.Hsg. Society for rehab building of tenants as well as
for free sale component after giving possession to the existing tenants &

prospective buyers.

20} It is made clear that the grant of the NOC would not entitle the NOC
holder or any other person claiming through him, any equit@es on the
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The NOC holder will have to furnish the certificate from the concerned
Officer of MCGM to the effect that the repair cess is paid up-to-date,
before demanding occupation cemﬁcate to the newly constructed
building.

During the period of reconstruction, the NOC holder have to provide
temporary transit accommodation to the occupiers of old building. Such
Transit Camps if constructed on the same plot should be demolished
within one month from the date of Occupation Certificate granted by
M.C.G.M. for the reconstructed building. .

10} If NOC holder fails to s'tart the redevelopment work within 12 months

from the date of issue of NOC, the right is reserved to cancel the NOC by
this office.

11) The NOC holder has to surrender a surplus built up area as per III rd

Schedule of MHAD Act-1976.

The exact surplus built up area if any as provided in the III®
Schedule of MHAD Act-1976, shall be communicated to you after you
submit to this office the plans of proposed buildings with permissible FSI,
duly approved by MCGM. The surplus area, if any required to be
surrendered to the Board will have to be made available to the Board at
an amount as may be decided by the Board.

12) The reconstruction of new building for the rehabilitation of old occupiers

shall be completed within a period of 30 months from the date of issue of
this NOC. In case you fdil to do so, extension to the above time limit may
be granted depending on the merits of the case and on payment of an
extension fee of Rs 5000/~ or an amount as decided by the office.

13) After issue of NOC, during course of demohtaon of old buildings & during

course of redevelopment work if any mishap/collapse occurs, the entire
responsibility of the same will lie with NOC holder. However all the
necessary precautionary measures shall be taken to avoid
mishap/collapse and the work of demolition & redevelopment shall be
carried out under strict supervision of Architect and R.C.C. Consultant.

It shall be your sole responsibility hence forth to carry out repairs
to the old cess building at your risk and cost, whenever such repairs are
deemed to be necessary as decided by the M.B.R.& R. Board.

14) The proposal of issue of NOC for obtaining occupatlon certificate from

MCGM to the newly constructed building will have to be submitted in the

office of the Executive Engineer, "D-2" Divn/MBRRE alongwith the

following documents / information.

a) Copy of approved plan alongmth copy of IOD & C.C. from M.C.G.M.
The name of the occupiers against concerned tenements proposed to
be .allotted in new building should be clearly shown in the plan

C.0. ;RR
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21)

22)

| 23).

24)

25)

26}

27)

28)

29)

30)

31)

basis of this NOC, or in respect of any construction made. No third party
rights are to be granted without the leave of the Honorable Supreme
Court of Ind1a-as-mf:ntmmu in the proceedings referred” h““““*‘__“b“oere in abave.

It is lastly made clea: that the grant of this NOC would be subject to any
further or final orders that may be passed by the Honorable Supreme
Court of India in the proceedings referred to herem .above,

If any tenant/occupant of existing building is staying in MBRR Board's
Transit Camp then it shall be binding on the NOC holder to shift them
from Transit Camp and provide them suitable alternate accommodation
from the date of issue of NOC till rehabilitating them in newly
constructed bulldmg at h1s risk and cost."

Block No. C, D & E: One tenant of C block named Haji Sulcman Basar
on ground floor, room No. 2 is considered as (NR). Also room no, 1 on
ground floor & room no. 3 on first floor of C Block and room no. 1 &2 on
ground and room no.2A on first floor of D Block {total 05 tenements) are
considered as (R).

Block No. F & G : In the F block 02 tenants on ground floor are
considered as (R). And one tenant on Ground floor of F block room No. 1
by the name of Deepak Tyagi is considered as (R).

Block No. H: Tenant of room No. 1 is considered as (R).

Block No, N & O : One 'tenant of room No. 2 of N Wing is considered as
(R). 02 tenants of room No. 1 & 2 in O Wing are also considered as (R}.

Block No. R : One tenant, of room No. 1 on ground floor is accepted as
(R). :

Block No. S : 02 tenants in rcom No. 1& 2 on ground floor are considered
as (R).

Block No. T :. 02 tenants in room No. 2 & 3A and one tenant of room No.
2 are considered as (R).

Block No.V : One tenant named Mistry Abdul Gafoor on ground floor is
considered as (NR]. One tenant on 1lst floor room no. 2 is considered as
(R). :

Construction up to 4. 00 FSI only is allowed if the permissible FSI

exceeds 4.00. ~  ° -
Encl,: List of certified tenants. : ﬁf . /

T T 1d
Chief Offi er,"/
M.B.R.& R.Board, Mumbai,
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BMPP. 1494 2004-15.000 Forras.
346 —— Ex. ETQ Blfg. Proposal (it} - 1
Form —— in replving piease quats No. E Ward. plunicipsi Gfice, 3rd Flocr,
88 and datz of this letter, 10, 8. K. Hafizuecin Merg. Byeulle,
- ldumpa - 407 008,

Intimation of Disapproval under Section 346 of the Mumbat
Municipal Corparation Act, asanvended up to date.

5£20/D/A - ‘
No.BEBJCE/ / / /BS!A . cf 200  -200
WORAl‘;TDUM Municipa: Oﬁj&w o
; T
¥/s.Nathani parekh coostrustion Pve RALE Mumbai.!..].l 0 ..._2013
1st flpor, Rangoorwalz Building, {
91, Mohd All Road,
‘Mumbat—da5—0G3—
With reference to your Notics, lenter Na. Bi%. dated Tol.2030.. 200  and deliversd on

3 f icati ipti | -particulars and
3 2 g lans. Sections Spesifications and Descripticn znd furher particular
14,1, 30%0. e baoc.sa.u!‘({‘éhflpfSTZ o —Ta,x}-:déo Bivg,giguat;ed ane D,B_Maggf&n&%&lasis

details of your BUildings Bl e e poremssocaraser 'R'Dﬂﬂ"tn“'b"ﬂﬁ‘:ﬂ'}ﬂ""D"é?!'“ﬁ'stl"'U'g‘é' i
o i wnder your fetrer, dated. 312922930 200...... J have to fform yoa that Leasnat approve: of the building
P : pur, uitder Section 36 of

1therefore hereby formally intimale 107y

or wark proposed to be erscied crexecuted, nd o ¢
upto date, oy disapproval by thereol roasans -

the Bombay Municipal Carporation Act 23 amendec

A} THAT THE FOLLOWING CONDITIONS TO BE COMPLIED WITH BEFORE
COMMENCEMENT OF THE WORK UPTO PLINTHLEVEL. - =

1. Thet the commencement cerlificate under Sechion 44/85(1)(a) of the
MR.TP. Actwill not be obkained befors staring the proposed work.

2. That the builder / developer [ owner shall net prepars 2 “dabris
managamsnt plar” showing the prospective guantum of debris lkely 1 be
generatzd, arrangements for its proper storage at the site, transportation
plan of the agency appointed for the same, with numbers and ragistration
numbers of vehicies to be deployed and the final destination whnere the
debris wauld be unidaded by them and submit the sams.to the Zonal
Executive Englneer of SW.AM. Cepatiment ang the same shall not be got
approved befora dempifion of existing building or commensing any
construstion acbvity.

3. That the compounc wall is not constnizted on all sides of the plot clear of
the road widening hins witi foundation below lavel of bottom of roed side
drain without obstructing the fiow of rain water from the adjolning holding
s provs pessassion of heolding bsfore slarting 3 work as par D.C.
Reguiation MNo.38(271. _

BFCMD-5420
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2

{ ) That proper gutters and down pipes are not intended io be put to prevent water dropping from the leaves-
of the roof on the pub]ic streel.

( ) Tha the dramagc waork generally is notintended to be executed in accordance with the Municipal
requirements.

Subjectta your somedifying your intention as to obviate the before mentioned objections and meet by require-
ments, but not otherwise you wilj be at liberty to proceed with the said building or work at aaylime before the
............... 10t . day of T4N.E. 2431200 |, but not so as to coatravance aty of the provision of the said Act,
as amanded as aforesand orany rile, rcgu[ancms or bye-law made_ under that Actat the time In foree.

Your attention is drawn tothe Special Instructions and Naote accompanying this Intlmanon of D1sapprnva]

{16
ive Engiiieer; Building Proposals,
 Zone,city T Words.

SPECIALINSTRUCTIONS

(1) THIS INTIMATION GIVES NO*RIGHT. TO BUILD UPON GROUND WHICH 15 NOTYOUR
PROPERTY.

{2) Under Seétion 68 of the Bombay Municipal Corpomtion Act, a5 m'f]gndéd, the Municipal Commissioreer
for Greater Mumbai has empowred the City Engineer to exercise, perform and discharge the powers, duties and

. functions conferred and imposed-pon atd vested in the Commissioner by Section 346 of the said Act.

(4} Your artention is idvited to the'provision of Section 152 of the Act whereby the person liable lo pay-property
taxes is required to give notice of erection of a new building or occuparion of building which has been vacant, to the
Commissioner, within fifteen days of the completion or of the occupation whichever fist ocours. Thus compliance with
this provision is punishable under Section 471 of the Act irrescpective of the faét that the valuation of the premises
witl be liable to be revised under Section 157 of the Acl, from the ear(iest posiible date in the current year in which
the completion on ocenpation is detected by the Assessor and Collector’s Departrrent.

{5) Your atention if further drawn to the provision of Section 353-A abous the necessary of submitting occupa-
tion certificate with a view to enable the Municipal Conimissioner for Greater Mumbai to inspect your permises and to
grant a permission before occupation and to leavy penalty for non-compliance undes Section 471 if necessary.

_ {6)Proposed datz of commencement of work should be communicated ds per requirernents ‘of Section
347 (1) {wa) of the Bombay Municipal Corporation Act,

(71 One more copy of the block plan should be submmed for the Coﬂector, Mumbm Suburbs District.

{8) Necessary permission for Mon-agricultural use of the land shall be obrained from the Collector Mumbai

Suburban District before the work is started. The Non-agricaltural assessment shall be paidat the snle that may be fixed *
by the Collector, under the Land Revenue Code and Rules thereunder..

Attention is drawn to the nates Accompanymg this Intimation of Disapproval,
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No EB/5320/018. A 11 | 6] 200

Contd,.. [A),

4,

10

11.
12,

13

14

That the Jow lying plot will not be filled up to a reduced level of at least §2
TH.D. or 6" abeve adjoining road levsl whichever is higher with murum,
earth, boulders,etc. and will nat be leveled, rolled, consolidated and

sloped towards road side, before starting the wark,

That the specifications for layout/ D O.Jor access roadss development of
setvack land will not be oblained from E.E. Road (Construction) (City)
before starting construction work and the access and setback Jand will not
be davslopad acsordingly including providing straat lights and SW.D., the
completion certificate wilf not be obtained from E.E(R.C.y E.E.(S8WD,) of
CRy bafore submitting building complation certificete.

That the structural engineer wilt not be appolnted -SUperQi_sion memo as
per Appendie-Xl Regulation 5(3) (B} will nat be submitted by him.

That the structural design and calcuiations .for ‘the .proposed work

-accaurting for seismic analysis as per relevant LS. Code ‘and for existing

building showing adequacy thereof to take up ‘additional Toad ‘alongwith
bearing capacity of tha soil strata will not be_submﬂtad<bafqre ce.

That the regu!arfsanc_ﬁoned!proposéd?ﬁné and fﬁewaﬁon wifl';not,ba'got

demarcated at site through E.(Survey) EEAT. &C)f"'E{E.:(D;P;){: DILR.

before applying for C.C.

That the sanitary arangements shall not be:éame_d-_'-dﬁtias'pér"mmnicipa!
Specifications, and drainage Iaybut_will not be submitted béfq'*’a'c'-c- B

That the Registered Undettaking and additional 'coby.jofi._hl?ﬁ_.éball not be

submiited for agreeing to hand over fhe setback land frea of compensation

and that the ‘setback handing over certificate ‘Will ‘not, be ébtainad from
Ward officer 5efore demanding C.C. and that the ownarship of the setback -

lad will not be transferred in the name of M.C.G.M. betore C.C.,~

That the Indemnity Bond indemniying the Corporation for damages, risks,
accidents, tothe occuplers and an Undertaking regarding no nuisance wili
not be submitted before C.Cstarfing the work. - - R S

That the existing stricture proposed to ‘be. demolished - Wit ‘not be
demolished or necessaty Phase Programme with agreement will \not be
‘submitted and got approved before C.C.-~. - oo

‘That the requirements of N.O.C. of MHADA / BE 5.T Wil ot b obtained -
& the requisitions, ff any, will not be complied. withbefore: oceyption -

cerlificate / B.C.C. o
That the basement will not compiy with the B.asemént‘Ruloﬁ and
Regulation and Registered Undettaking for not misusing the basement will
not be submitted before C.C. ' : : :

BPUAD-5420

3
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That the Registered Undertaking for Fitness Centre mentioning that

(3) Fitness Cenfor shall not be used for any purpose other than Fitness

Center activities

(b) Fitness Center activites shaﬂ be exalusrvelv for the Members of *:ha

concerned Housing Sogiety This condition will be incorporated in the
agreement of prospective fiat purchasers.

{c} Ownership of Filness Center shall vest with the concemed Saclety or an

16.

17.

18

19,

20.

21

et
[

24.

Fampoo o

Association of Flat Qwners,

That the qualifist/Registered Site suparvisor through Architect/Structural
Enginesr will not be appointed hefore applying for C.C. _

That the Condition No.6 of M.B.R.& R. Board N.O.C. under Ne, R/INOC/F-
1555/1878/MBRRB-08 dated 16.5.2008 shall not be complied with.

That the premium/daposits a5 follows will not be paid -

Condonation of deficiert open spaces.

. internal Staircase for duplex flats.

Daposit for basement

. Premum for passages beyond 2.00 M.

Development charges as per M.R.& T.P.{(Amendment) Act, 1892
Baluony enclosure foes.

Inseclicids chargas.

Payment of advance for providing freatment of construction site to

prevent epidemic like dengue malaria etc tc insecticide charges 'DY
Ward

Additional cess of Rs.5,000/- Sq .Mt as Nofification

That the N.O.C. from M.O.E.F. (Environment) Central Govt. will not be
aLlum'ﬂed

‘That the registered und'ertaking in prescribed proforma agreeing to
demolish the excess area if constructed beyond permissible F:8.1. shall
not be submitted before asking for C.C.

That the work will not be caried out strictly as per approved plan and in
conformaity with the D C.Regulations in force

That the N.O.C. from Tree authority shall not be submfl‘l:ed befora ashng
for plinth C.C,

That the Registered Undertaking shall ot be submitted for agreeing to
pay the diference in premium paid and calculated as per revised land
rates,

That the Janata- insurance policy.or policy to cover the compensahon
claims arising out of Workmen's Compensation Act. 1823 will not be taken
out and a copy of the same will not be submitted before asking C.C. and
tenewed during the construction of work,
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25,
28.
27.

28.

29,

30.

32.

33

34,
35.

37

41

42

Thatthe N.O.C. from High Rise Commiittee shall not be submitted,
Thatthe N.O,C. from BES.T. for sub station shall not be submitted,

That the fresh Tax Clearance Certificate from AA. & G 'D' Ward shall not
be submitted.

That the letter from MHADA stating all stating alt tenants have given their
lrrevocabla corsent shall not be submitted.

That letter from M.B.R & R. Board confirming the exact surplus area to be
surrendered to M.B.R.& R. Board shall not be submitted and amended
plans shall not be submitted and got approved aoeordingly

That the Regd. WT against misuse of pocket terrace / part terrace / stiit
shall not be submitted.

. That the footpath in front of plot shall not be repalred / restored once m a

year of before ocuupahoﬂ whlchevar Is earher

That the !ndemmty Bond indemnifying M cB. M. against d;sputes
litigations, claims, arising out of ownership, of p[ot shall not’ be submnted

That the registersd Powe.r of Attomey shall not be submtlfedl
That the remarks from H.E. Department shaﬂ not be subml’rtad
That the debris shal! not be. dumped on the Mumclpal ground only

That the board dlsplaymg the detaus of development ofthe work shall hot
be d:aplayed at site, : _

That the necessary remarks for training of nalla / construchon of SWD will

" not be obtained from DyCh.Eng (S WD) City and Gentra] Ceil before

asking forplinth C.C. .
That the N.O.C. from Dy Ch. E. (S P) P&D for proposed sewer line shall

notbe submrﬂed beﬁore C C

That the Regd. U!T for not misusmg basement electric mater room shall
not be submitted before C.C.

That the plot baundary shall not be gat demaroated from G s LR, and |

demarcation cerlificats shaﬂ not be submitted tn th:s ofﬁce

That the copy of PAN mard of the applzmnt shall ot be subrmtted before
ccC.

That the precautionary measures to aveid dust nunsance suth as erection
of G.L sheet screens at plot boundaries upte reasoriabla haight shall not
be provided before demolition of existing Structures at s:te _'
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43.

45
45

47,
48,

49,

51.
S52.

53.

55.

That the fresh P.R.Card in the name of owner shall not be submitted
hefore C.C.

That the construction activity for work - of necessary -plling shail- not -be
carried out by employing modemn techniques such as -rotary drilling,
m:cropmng ete. .ihstead of conventienal- jack and hammer to avoid
ruisance damage to adjaining buildings.

That the N.Q.C. from MHADA shall not be stibmitted before C.C.

That the N.Q.C. from E.ET.& C. shall not be obtained for the parking
b’e‘fare c.c.

That Regd. WT for minimum Nulsanca during construction activity shall
not be submitted befora C.C.

That the work shall not be carried out between 7.00 AM. to 7.00 P.M.
ohly.

That the G.).Sheet screens at plot boundaries upto adequate height to
avoid dust nuisance shall not be provided before demolmon of existing
building.

. That the precautionary measures to avoid nuisancs duct to dust, such as

providing G.l. Shaets at plot boundaries up to reasonable height shall not
be taken. .

That remarks from E.E.{M.& E_) for ventilation shall not be submitted.

No main beam in a R.C.C. framed strusture shall not be less than 230 mm

‘Wide The slze of the columns shall aiso not he governed as per the

applicable LS. codes.

Al the cant:ievers (Projections) shall not be designed for, ﬁVe fimes the
load as per 1S Code 1993-2002 incliding the columns projecting beyond
the terrace and carrying the overhead water storage tank, sic,

In R.G.C. framed structures, the external walis shall not be less than 230
mm i in brick masenry or 150 mm. autaclaved cellular coticrete block

-excluding plaster thickness as circulated under No. CE/PD/11945/] of.

2.2.2008.

That the facilities for phvs;r_:a!ly handlcapped persons shall not be provided
as per the accompaniment in Govl. in WD, Depariment hofification
MNo.TPB 4320011 829/CR-216/2001/UD-11 dated,2"" [ecember.2003,

. That the remarks regardmg formation level from Road Depar’rmmt shalf
hoibe sunmiﬁed

. That Regd. LW/T for handing over sethack area for the balanoe portion of

the plot not covered under this proposa1 a5 B wiien requir red- by M.C.G.M,
shall not be submitted.
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8. That the specification & design of Rain Water Harvesting scheme as per
the Stgate Govt's directives NG TPE-4307/398/CR-124/2007/UD-11
dated 6" June 2007 shall not be submitted. '

59. That the feasibility of providing the basement from Geologist on the plat
under reference shall not be submiited. ' '

60  That the justification for elactric meter rooms shall not be submitted.

61 That the Registerad Undertaking mentioning thaf there is no non cassed
struciure existing on site shall not be submitied.

(Bl THE FOLLOWING CONDITIONS TO BE COMPLIED WITH BEFORE

FURTHER C.C. OF SUPER STRUCTURE :

1. That NO.C. from Civil Aviation Department will not be obtained for the
proposed height of the building. o T

R

. That the plinth dimensions shall not be. got.checked from this office before
asking for futher C.C. beyond plinth, . -~ = - - ..o ,

- That the Structural stahility certficate througih Regd. Struchiral- Engineer
tegarding stabiiity of constvizcted plinth shall nit be’submitted bafors asking
for C.C. beyond plinth. ' . T ' :

0‘(

4. That the compliance.of necessary remarks for training of naila./ construction

of WD will not be submitted before granting full C.C.for the said birlding.

{C} THE FOLLOWING GENERAL CONDITIONS TO.BE COMPLIED WITH BEFORE
SRANTING O.C.C. TO ANY PART OF THE PROPOSED BUILDING:

1. That the separate verfical drain pipe, soil pipe with ‘a separate gully frap,
water maln, Q.H. Tank, etc. for Maternity Home/Nursing Home, user will not
be provided and the drainage system or the resideritial part of the buitding
will netbe affected. . BT :

2. That some of the drains willnot be laid Intemally with C.1. Pipes.

3. That the dust-bin will not be provided as per G.E's Eir’éﬁ[afﬂéﬁﬁC_E_!Qszl of
26-6-1978. - S

4. That the surface drainage arangement will not be made in constitation with
C.E.(SWD) or as per his remarks and a completion certificate will not be -
obtained and submrtted before appiying for occiipation certificate/B.C.C.

5. That 10"-0" wide paved pathway upto staircase will not be provided.

6. That the surrounding opsn spaces, parking spaces and terrace will not be
kept open and un-built upon and will not be leveled and developed before
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requesting to grant permission to occupy the building or submiiting the
B.C.C. whichever is earlier.

7. That the name plate/Board showing Plot No. nare of the building ete. wil
nct be displayed at a prominent place.

8. That carriage entrance shall not be provided,

9. That the parking spaces shaill not he provided as per D.C. Regulatlon

No.38,

10. That B.C.C. will not be obtained and 1.0.D. and debrls deposit ete. will not
e claimed for refund within a period of 6 years from the date of its payment.

11, That the N.Q.C. from Inspector of Lifts, P.W.[}., Maharashira, will not be
omained and submiited o this office.

12 That the Drainage completion certificate from (S.P XP&D)City for provision
of Septic Tank/Soak pit will not be submiited.

13 That the Dyainage compietion Certificate from AE. (BP) City for House '
drain will not be subnifted & got accepted.

14. That every part of the building constryction and more particularly overhead
tank will not be provided as with the proper access for the staff of Inseclicide
Officer with a provision of temporary but safe and stable ladder ate.

15. That final NO.C from MHADA C.F.Q/ Tree Authority/! M.H.C.G. shal} not
be submitted before asking for cccupation permission.

16 That the compliance of N.C.C. from H.E will not be mada and cerlficate to
that effect will not be submitled.

17 That the Fresh property card in the name of the owner shall not be
submitted.

18.That the vermiculture bins for the 'dispcﬁsai of wet waste as per design anu
specifications of organization or companies specislized in this field as per

list fumished by Solid waste Management of M.C.GM. shall not be
provided.

19.That the installation of Rain Water Harvesting scheme as per the Slate
Govt.'s directives U/No. TPB-4307/396/CR-124/2007/UD-11 dated 6 June
2007 shall not be provided before applying for occupation permission.

BPCD-3420




(D} THE FOLLOWING CONDITIONS TO BE GDMPLIED WITH BEFORE
2.5.C.;

1. That certificate under Section 270-A Of M.M.C. Act will not be obtained from
H.E s Deparirient regarding adequacy of water supply.

2. That society shali not ba got registared and socisty office shall not handed

over {o soc;ety
i
}F/xe ve Engmeer
i

uilding Proposals (City}-l
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(18)

(19

No. EB/CE/ Ee/5420/nfams o+ 11)6)781°
NOTES

The work should not be started un‘]ess abjections are complied with

A certified set of latest appraved plans shall be displyed on site at the time of commencement the work and
during the progress of the construction work. . . e e e e .
Temporary permission nn payment of depasite should be obtained any shed to house and store for
constructional purposes, Residence of workimen shall not be allowed on site. The temporary structures for
storirig constructional material shall be demolished before submission of building completion cemﬁcate
and a certificate signed by Architect submitted along with the building completion cemf" cate,

Ternporary sanitary accommiedation on ful} flusing system with necessary dramaﬂ'e an‘angement should- be
provided on site workers, before starting the work. ‘ :

Water connection for constructional purpose will not be given until the hoarding is constiucted and application
made to the Ward Officer with the required depaosile f'ur the conslmcnon of carriage entrance, over the road

side drain,
The owners shali intimate the Hydraulic Enginger or his representative in Wards atleast 15 days pdor to Lhe

' date of which the propesed construction work is taken in hand that the water existing in the compound will be

utilised for their constriction works and they ;will ot use any Municipal Water for construction purposes.
Failing this, itwill be, presumel tha t Municipal .tup water has been consumed on the construction  waorks

and bills preferrcd agamst thern accordingly.

The hoarding or screen wall for supporting the depots of building matenalt; shall be consuucred befare starting
any work even though no-materials may be expecied to be stabled in front of the property. The scaﬂ’o]dxnrrs :
bricks metal, sand preps debyics, ete. should not.be deposited over footpaths or public streetby the owner/ .
architecl/their contractors, etc. without obtaining prior permission from the Ward Officer of the area.

The work should not be started uniess the maarer in- obviating all the objection is appmved by this depamncnt. ;
No waork shoufd be started unless the siructural dcswn is approved ‘

The work above plinth should not be started before the same is-shown to this ofﬁcc Sub Enwmeer concemned
and acknowledgement obtamed from him regarding conectness of the open spaces & dimension. -

The application for sewer strest connections; if necessary, shouid be made simultaneously with commencement
of the work as the:Municipal. Corporzu:xon w1H require ime to comxder aliernative site to avoid the excavation

.. of the roaci an footpath,

All the terms and-conditions of the appmved ]ayouL/sub-dmsnon under No. . . o of
should be adhered 1o and comphed with. . .

No Buﬂdlng;'Drmnage Ccamplenon Cemﬁcate will be accepted non water connectson oaned (cxcept for the .- -
~construction purposes) unjess road is constructed to the satisfaction of the Municipal Commissmner as per the
: provision of Section 345 of the Bomhay MummpaE Corporation Act and’ as per the .terms and - conditions for .
_sanctior: to the layout, : .

Recreation graund or amemry open space should be de»e]oped before submm]on of Bmldmv Complcnon
Certificate. ) - ]
The acces road to the full Wld!h shall be construcred in w"lrt.r Bound macadarn before commencing - work and.
should be complete to the satisfaction of Mumicipal. Comm:ss:oner mcludmﬂ asphalnnn ]whung a.nd (drainage’
before submition of the Building Complenon Cemﬁcane oo '

Flow of water throuah adjommw holdmcr or culvert, if any : should be mmnm;ned unobstmcted

The surmounding open spaces around the bui [dma should be consohdnted in Concretc h:;lwmt7 bmke ﬂlass p:eces'
at the rate of 125 cubic meters per 10 $q. meters below payment. - - - .

The compound walf or fcncma shou]d be constructed clear of the Load vndcnmw lme with foundation- be]ow .
level of bortom of road side dram without obstructing flow of rain water ﬁ'orn abjosmnu holding before starfing

‘the work to prove the owner’s holding. |

No work should bc: started Lmlcss the cx:stmg stmcmresproposed to be. demohshed are dcmohshcd
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(20) This Intimation of Disapproval is given exclusively for the purpode of enabling you to proceed further with *-e
arrangements of obtaining No Objection Certificate from the. Housing commissioner under Section 13 Un D
ofthe Rent Act and in the event of your proceeding with the work either without an inimation about commencin g ,
the work under Section 347 (1) (aa) or your starting the work without remaving the structares proposed to f
be removed the act shall be taken as a severe breach of the conditions under which this Intimation of Disapproval i
i5 issued and the sanctioned will be revoked and the commencement certificate granted under Section 45 of ;
the Maharashtra Regional and Town Planning Act, 1968, (12 of the Town Planning Act), will be with drawn,

(21) Ifitis'proposed to demolish the existing structures by negotiations with the tenants, under the circumstances,
the work as per approved plans should not be taken up in hand unless the City Engineer is satisfied with the i
following :- , ' ' i
()  Specific plans in respect of eviciting or rehousing the existing tenants on hour stating their nwmber and the :

area in occupation af each. '

(if) Specifically signed agreement between you and the existing tenants that they are willing to avail or the

alternative accommodation in the proposed structure at standard rent.

(i#r) Plans showing the phased programme of canstruction has to be duly approved by this office before starting
the work s0 as not to.contravene at any stage of construction, the Development contro] Rules regarding
open spaces, light and ventilation of existing structure,

(22) Incaseof extension to existing building, blocking of existing windows of raoms deriving light and its from other I
sides should be done first before starting the work, ) ' : i

(23} Incase of additional floor no work should be start,m'during_mbﬁsoon which will sane arise watcfleakage and
- consequent nuisance to the fenants staying on the floor below. - o

(24} the bottom of the aver hand starage work above the finished level of the teﬁace,shail not be more than [ metre.

(25)  The work should not be started above first floor level unless the No Objection Certificate from the Civil Aviation f
Authorities, where necessary is obtained. - : ' . ' e

(26} Ttistobe understood that the foundations must be excavated down to hard sofl. B : o '

(2T) Thepositionsof the nahanis and other appurtenances in the building should be s0 amanged asmot tonecessitate
the laying of drains inside the building. o ' :

(28} The water rmangement must be carried out in strict accordance with theMunicipal requirements. ™ . :

(29) Nonew well, tank, pond, cistern or fountain shall be dug or constructed without the previous permission in - !
writing of the Municipal Commissioner for Greater Mumbai, as réquired in Section 3§1-A of theMunicipal . |
Corporation Act. : :

(30) All gully wdps and open channel drains shall be provided with right fiting mosquito proof covers made of wrought i
- iron plates or hinges. The manholes of all jisterns .shall be covered with a preperly fitting mosquito proof i
hinged castiron cap over in one piece, with locking arrangement pravided with 2 bolt and huge screwedon
hightly serving the purposeof a lock and the waming pripes'of the ribbel pretessed with screw ordome shape !
pieces (like a garden mari rose) with copper pipes with perfictions each not exceeding 1.5 mm; in diameter. i
the cistern shall be made easily, safely and permanently a ceasible by providing a firmly fixed ivon ladder, the i
upper ends of the ladder should be earmarked. and extended 40 cms. above the top where they are ta be fixed ;

an its Jower ends in cement concreté blocks. - R o

(31} Nobroken bottles should be fixed over Soundary walls. This <pr§h-i5{tior§ mfc-rs.only to broken bottles tonotto
the use of plane glass for coping over compound walil, . i

(32)  (Rermormastrntd it aenysird incRsdard

. ' v nie : ‘ ‘ R ) - R i
- (33) Ifthe proposed aditional is intended to be carried o onold foundations and struetures, you will dosoat-your i
: ‘ . |

own risk. : o @%_
- , TS P

Engineer; Building Proposals
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Minutes of the 38® meeting of the State Level Expert Appraisal Committes (SEAC) hcld
on | 8th January 2011

ltem No.4

Project proponent: M/s Nathani Parekh Construgtions Pvt. Ltd.

Consultant: M/s Ultra-Tach Environment Consultancy & Laboratory, Thane (W),

Name of the prolect and location: ' Proposed “Nathani Heights” — rehabilitation
scheme under DCR 33(7) on Dr DB Marg & Beflasis Road, ‘D’ Ward, Tardeo Division,
Mumbai Central — classified under 8(a) — categoty B(2).

Brief datails of'the proiect (as per' the proposal):

Total plot area: 5,301 sq.m. Ground coverage: 3,578 sq.m. Bullt up area as per FSk
29,622 sq.m. Total construgtion area: 79,751 sq.m. Building: one (B+G+72 flaors) with

342 flats and 108 commercial units. Green cover area: 3,506 sg.m. Nao, of {rees fo be -

planted; 206. Parking spaces proposed: 568 for four-wheelers and 40 for two-wheslers,

A
Decision; The proponent stated that the piot is currently occupied with four huildings
with 20 wings. The buildings were constructed in 1930 and cannot be repaired. MHADA
has issued NOC under 33(7) for redevelopment {with §0% incentive F‘Sl) The project
proponent is requested to comply with the following: o
T
{D While It is appreciated that the FS! construction is very high on this
redevelopment project, non-FSI construction sheuld be reduced considerably.
In this connection, the waorking out of the required parking spaces may be
furnished (it may be noted that the liberalized norms as per the Govt. in UD
notification dated 12.8.2009 do not apply for redevelopment projects),
(Iiy Proposed FS! of 5,617 needs to be substantiated with a detailed statement
- giving calculation of total area required to be provided to the existing
occupants.
(iii) As discussed In the meeting, in order to aveid traffic hazard on the main road

and large scale queumg up on the main arteries, a setback may be provided

mSJde the compound near the entry.

ftern No.5
Project proponent: M/s National Institute of industrial Enginesring (NITIE)

Consultant: M/s Green Circle Consultants, Mumbai,

Name of the profect and location: Institutional Project at village Passpoll, Powal,
KMumbai — classified under 8(b} - category B(1).

Brief details of the project (as per the proposal):

Total plot area: 2,30,910 sq.m. Existing buildings: 35, Propused buildings: 6. FSI
construction: 1,53,096 sq.m. Total construction area; 1,59,256 sq.m. Green cover area
38,317 sq.m. No. of rees to be planted: 1300,

13
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Minutes of the 40" meeting of the State Level Expert A_ppraiéal Committee (SEAC)
held on 14" February 2011

Consultant: M/s Ulfra-Tech Environment Consuitancy & Laboratory, Thane (W) '

Name of the project and location: Proposed “Nathani Heights’ — rehabilitation
scheme under DCR 33(7) on Dr DB Marg & Bellasis Road, ‘D' Ward, Tardec Division,
Mumbai Central — classified under B{a) ~ category B(2). '

Brict details of the project (ag per the proposal): Total plot area: 5,301 sq.m. Ground
coverage: 3,578 sq.m. Built up area as per FSI: 29,622 .sq.m. Total construction area:
79,751 sq.m. Building: one (B+G+72 floors) with 342 flats and 108 commercial units.
Green cover area: 3,606 sq.m. No. of trees to be planted; 206, Parking spaces R
proposed: 568 for four-wheelers and 40 for two-wheelers.

Decision: In the last meeting (38" meeting) the preject proponent was requested to
comply with certain observations. This has been generally done. The working out of the
required parking spaces has been furnished. The proposed FSI of 5.617 has also been
substantiated with a statement giving calculation of total area required to be provided to
the exlsting occupants.

The Committee carrled out a visit to the project site on 16" February. It was decided to
recommend the propasal for grant of prior environmental clearance subject ipthe project
proponent providing confirmation that the exclusion from FSi as indicated i"35(2) of the
DC rules will be applicable in their case.

item No.9 (criginally considered in the 36" meeting held in November 2010)

Proiect proponent: M/s River Residency
Consultant: M/s Ulira-Tech Environment Ccﬁsultancy & Laboratory, Thane (W).

Name of the project and location:  Residential project *River Residency” at village
Chikhali, Taluka Haveli, District Pune — classified under 8(b) — category B(1).

Brief details of the project {as per the proposal): Total plot area: 2,31,000 sq.m. Net

plot area: 94,768 sq.m. Built up area as per FSI; 167,800 sq.m. Total construction area:
2,41,727 sq.m. No. of buildings: 30 (S+12). No. of flals: 2,360, No. of parking spaces
required: 1,363; proposed: 1859. Parking area proposed: 13,983 sq.m. Green cover
area; 16,364 sq.m. Proposed no. of trees: 1,3C0. _ .

Decision: In the last meeting (36" meeting) the project proponent was requested to '
comply with certain observations. While some of these have been complied, certain
major issues remain. The project proponent is requested to comply with the fellowing:

(i) The proposed project is on the bank of the river Indrayani and a number
buildings are located in the high flood zone. Buildings proposed in the flood
control between the blue and red flcod lines indicated by the Water
Resources Department should be shifted beyond the flood zone.
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28 As Project proponent wﬂ.s not present 19 clarify issues ]
aV* (:pefated wilhithe pﬂapcﬁai cotisideration of the-Project was |
. |-deferred,
21 | r |-As" Broject proponenl- was nat présent Lo: “elatify Jagies:
Frap&scé res:denh_ ,; ol 1 [-related with the: pmpﬂsal canstlleration of e Project | A
Para{ 'ﬂmk‘ Ruadi ) '!né}m\f,tiﬁ; defarred, -

":'If;_iﬁl"é: The: Broject. Pidpgném zxplujied the pidpiokal-before ihv.
Tigm Aithotity ‘and also-subwited ‘e, docurfizi/chrificutions.
Mozl & gdiseussel] #-SBAC,

"Althirity noted thats

¥ Tod Plor Afga 1530104 sg, m.

] B"mltup afeas A per FSI aren 29,623 ﬁbsq my

# Mo ES] drea s 45,108 AU 5. s

o Total constmctnan" real 78,727 08 sgem. -

»  Water Requirement Frzsh witers: 184 i

(f“aﬂ% SEAC: racydeﬁatar 183 #ifduy; Sources. MCGM},}
DHVERIGHTEEY. Hegycledwviter -

@ Waszevmterrg&nhmed 21 4 M @:{3

5 Capatiy 86 STR {235 gy

s Salid Waste Sensuiids Dy qwmm et
ey

u Wt qosatity + 563 K‘g’d&y

w STP-Shidier 32 Kgiday
Ligen Be{tDavre}epnfem 3896 s¢. 7. 206 Mo, of
aswtress will hesplimmed.

s Brivipanménal Hunzgement Plam constracinn
phase;. T 10.0 lakhs-Uperation | Phese: Totarcapitul
cos: fue EMPEshal] beid 99 38 Lakbs.and Q. ¥
for EnBskall be € 24:80 Lakhs .

After dehbem:oﬂs, the, Avitiority ‘decided 1 yebyrd
T Environmental Ch:dra,na:e SuljEer @2

-+ FSI, Mon FSI srea- smmmm {a<. Parkiig, arey
reducat}}

s EnergyConservatign medsures

“Fable Emmnrmmi daamnc& ToF L-Authority nated” Lhar, Buile up drka mfcuintmns - |
TieiZ | Prognier Ailr ; Slum, Submiied gmpqs SV MOE. based upon FS1:wiieh ds-
feliabiliiaiion”  Frojecd .t *pf.rmrﬁszble’ﬁs on. mdam
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MUNICIPAL CORPORATION OF GREATER MUMBAI
Amended Plan Approval Letter

File No. EB/5420/D/A/337/4/AMEND dated 04.01.2020

To, CC (Owner),

SUBODH KRISHNA TARI M/s. Nathani Parekh Constructions
11, 5TH FLOOR, XARIM CHAMBERS, Pvt. Ltd.

AMBALAL DOSHI MARG, FORT 101, 1ST FLOOR, NATHANI

HEIGHTS, DR D. B. MARG, OPP.
MUMBAI CENTRAL RAILWAY
STATION, MUMEAI - 400 008.

Subject:  Proposed redevelopment on property bearing C.S.No. 1/332 of Tardeo Division situated at D.B.Marg & Belasis Road, in
‘D" Ward, Mumbai — 400 008..

Reference : Online submission of plans dated 11.12.2019

Dear Applicant/ Owner/ Developer,
There is no objection to your carrying out the work as per amended plans submitted by you online under reference for which
competent authority has accorded sanction, subject to the following conditions.

1) That all the conditions of 1.0.D. under even No. dated 11.6.2010 & amended plan dated 04.01.2012, 30.12.2014, 14.05.2015 &
17.11.2017 and Part Cccupation dt. 03.01.2017, 13.02.2017 & 30.10.2018 shall be complied with.

2) That the revised structural design/ calculations/ details/ drawings shall be submitied before endorsing C.C.
3) That the C.C. shall be got endorsed as per the amended plan.
4) That the work shall be carried out strictly as per approved plan.

5) That the work shall be carried out between 6.00 am. to 10.00 pm., only in accordance with Rule BA(3) of the Noise Pollution
{Regulation & Contrel} Rules, 2000 and the provisien of notification issued by Ministry of Environment & Forest Deaptt. from time to time
shall be duly observed.

6) That all the conditions and directions specified in the order of Hon'ble Supreme Court dated15/03/2018 in Dumping Ground case will
be complied with before starting demaolition of structures and/or starting any construction work

7) That the adequate safeguards are employed in consuttation with SWM Dept. Of MCGM for preventing dispersal of particles through air
and the construction debris generated shall be deposited in specific sites inspected and approved by MCGM.

8} That the debris shali be managed in accordance with the provisions of Construction and Demolition Waste Management Rules 2016
and requisite Bank Guarantee as demanded by MCGM for faithful compliances of Waste/Debris Management plan shall be furnished ..
before demolition or construction work.

9} That the No Action Pending from A.E.(B&F)'D" Ward shall be éubmitted before endorsing C.C.
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Nama : JADHAY RAJENDRA
ANANDRAO

Designation : Executive
Engineer

Crganlzatlon : Munlcipal
Corporation of Greater Mumbai
Date : 04-Jan-2020 19: 38:33

For and on behalf of Locat Autharity

Municipal Corporation of Greater Mumbai

Executive Engineer . Building Proposal
City

Copyio:
1)  Assistant Commissioner, D Ward
2) AEWMW., D Ward
3) D.O.D Ward
Forwarded for information please.
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C.5.N0O.332

PRODUCED BY AN AUTODESK EDUCATIONAL PRODUCT

44.00

BLOCK PLAN

SCALE = 1CM TO SMTRS.

SHEET NO.= 247
‘D' - WARD
TARDEO DIVN.

AREA CALC. FOR GROUND FLOOR

A 9930 X 44.00 = 4369.20 SQMTS
LESS : - -
1 3744 X 1350 X 050 = 252.72 SQMTS
2 487 X 047 X 050 = 1.10 SQ.MTS
3 471 X 751 x 050 = 17.69 SQMTS
4 297 x 1693 X 050 = 25.14 SQ.MTS
5 281 x 1893 x 050 = 24.63 SQ.MTS
6 255 X 360 x 1.00 = 9.18 SQ.MTS
7 205 x 207 X 1.00 = 4.24 SQ.MTS
g 200 X 1810 X 1.00 = 36.20 SQ.MTS
9 275 X 413 X 1.00 = 11.36 SQ.MTS
10 481 X 288 X 050 = 6.93 SQMTS
11 678 X 226 X 050 = 7.66 SQ.MTS
12 678 X 192 x 050 = 6.51 SQ.MTS
13 380 X 112 X 050 = 2.18 SQ.MTS
14 380 X 177 X 050 = 345 SQ.MTS
15 281  x 147 X 050 = 2.07 SQ.MTS
16 2808 X 1071 X 050 = 150.26 SQ.MTS
17 2739 X B40 X 050 = 115.04 SQ.MTS
18 27.39 X 10,13 X 050 = 138.73 SQMTS
19 2598 X 456 X 050 = 59.23 SQ.MTS
20 2818 X 1233 X 050 = 179.89 SQ.MTS
21 2018 X 1233 X 050 = 179.89 SQ.MTS
22 648 X 1574 X 050 = 50.84 SQ.MTS
23 644 X 1574 X 050 = 50.68 SQ.MTS
24 2146 X 966 X 050 = 103.65 SQMTS
25 2146 X 966 X 050 = 103.65 SQMTS — 212533 SQ.MTS
26 408 X 106 X 1NO. = 4.32 SQ.MTS
27 3144 X 089 X 050 = 1.40 SQMTS
28 314 X 144 X 050 = 2.26 SQ.MTS
29 1437 X 218 X 050 = 15.66 SQMTS
30 1437 X 575 X 050 = 4131 SQ.MTS
31 373 X 346 x 1NO. = 12.91 SQ.MTS
32 3825 X 2483 X 1NO. = 95.24 SQ.MTS
33 293 X 1431 X 050 = 20.96 SQMTS
34 247 X 1431 X 050 = 17.67 SQMTS
35 371 x 128 X 050 = 2.37 SQ.MTS
36 492 X 437 X 1NO. = 21.50 SQ.MTS
37 1430 X 294 X 050 = 21.02 SQ.MTS
38 1430 X 278 X 050 = 19.88 SQ.MTS
39 1154 X 188 X 050 = 10.85 SQ.MTS
40 1154 X 197 X 050 = 11.37 SQMTS
41 1458 X 590 X 050 = 43.01 SQ.MTS
42 437 x 891 X 050 = 19.47 SQ.MTS
43 383 x 891 X 050 = 17.06 SQMTS
4 708 x 1585 X .050 = 56.11 SQ.MTS
45 2627 X 647 X 050 = 84.98 SQMTS
46 1341 X 940 X 050 = 63.03 SQMTS
TOTAL = 2243.87 SQAMTS e |
B 88 X 119 X 23 = 7.03 SQMTS  wemmenn ]
C 487 X 026 X 23 = 0.81 SQMTS  —emmm — 1
TOTAL = 225171 SQ.MTS

99.30

T ——

44.00

AREA DIA. FOR GROUND FLOOR

o
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PHYSICAL R.G. AREA CALCULATION

1-16.71 X 9.00 X 12 = 7520 SQMTS.
2-18.07 X 794 X 12 = 7174 SQMTS.
3-4498 X 385 X 12 = 86.59 SQ.MTS.
4-56.92 X 6.55 X 12 = 186.41 SQ.MTS.
5-14.04 X 315 X 12 = 2211 SQMTS.
TOTAL = 442,05 SQ.MTS.

N
GR. FL. LOBBY l
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2 GROUND LEVEL.
L
BASEMENT
SECTION- C-C
BASEMENT LEVEL.
SECTION- D-D
SCALE : 1:50
I
i G. L.
DETAILS AT - A

1/14 _
— |
BUILT UP AREA SUMMARY IN SQ.MTS. 83
FLOORS| B.U.A. [|EXCESSBAL.|TOTAL BUA
GROUND | 2251.71 2251.71
18T 1497.8 1497.8
2ND 1646.50 1646.500
3rd 0 0
Ath 0 0
5th 0 0
6th 0 0
7th 0 0
8th 0 0
9th 0 0
10th 509.31 509.31
11th 509.31 509.31
12th 509.27 509.27
13th 509.82 509.82
14th 363.14 3.85 366.99
15th 509.27 509.27
16th 509.27 509.27
17th 509.27 509.27
18th 509.27 509.27
19th 508.42 508.42
20th 508.42 508.42
21st 362.72 3.89 366.61
22nd 508.42 508.42
23rd 508.42 508.42
24th 508.42 508.42
25th 508.42 508.42
26th 508.42 508.42
27th 508.95 508.95
28th 363.14 3.85 366.99
29th 508.95 508.95
30th 508.95 508.95
31st 508.95 508.95
32nd 508.95 508.95
33rd 508.95 508.95
34th 508.95 508.95
35th 363.14 3.85 366.99
36th 508.95 508.95
37th 508.95 508.95
38th 508.95 508.95
359th 0
40th 0
41st 394.59 394.59
42nd 227.53 227.53
43rd 359.42 9.55 368.97
A44th 361.05 5.50 366.55
45th 359.42 9.55 368.97
46th 361.05 5.50 366.55
47th 359.42 9.55 368.97
48th 361.05 5.50 366.55
49th 227.53 227.53
50th 359.42 9.55 368.97
51st 361.05 5.50 366.55
52nd 359.42 9.55 368.97
S3rd 361.05 5.50 366.55
54th 359.42 9.55 368.97
55th 361.05 5.50 366.55
56th 227.53 227.53
57th 359.42 8.55 367.97
58th 358.56 5.75 364.31
59th 359.42 8.55 367.97
60th 358.56 5.75 364.31
61st 359.42 8.55 367.97
62nd 358.56 5.75 364.31
63rd 227.53 227.53
64th 359.42 8.55 367.97
65th 358.56 5.75 364.31
66th 359.42 8.55 367.97
67th 358.56 5.75 364.31
68th 359.42 8.55 367.97
65th 358.56 5.75 364.31
70th 227.53 227.53
71st 359.42 8.55 367.97
72nd 358.56 5.75 364.31
TOTAL | 30452.3 205.84 30658.14

GROUND FLR. PASSAGE AREA CLAIMED FREE OF FSI

'UNDER DCR 35(2)(M). BY CHARGING PREMIUM

12Ndodd TVNOILYONA3 MS3A0LNV NV A8 d30NdO0¥d

1) 050 X 1886 X 100 X 1 = 943 SQ. MTS.
2) 050 X 1886 X 098 X 1 = 024 SQ.MTS.
3) 074 X 213 X 1 = 1.58 SQ.MTS.
4) 050 X 628X 162 X 1 = 505 SQ MTS.
////// 5) 050 X 342X 043 X 1 = 073 SQ.MTS.
— e I A (At 6) 050 X 213 X 335 X 1 = 357 SQ.MTS.
; ‘ éADIESTO(LET 1'2\3&%93 7) 050 X 381 X 112 X 1 = 219 SQ.MTS.
BN — B 2 -
\Qo\@\\/gy/ > e 8) 050 X391 X 177 X 1 = 3.46 SQ.MTS.
< / i -
PERMISSIBLE AREA STATEMENT -X 9) 050 X 281 X 177 X 1 = 249 8Q.MTS.
10) 050 X 11.80 X 1.00 X 1 = 580 SQ.MTS.
EXISTING BUILT-UP AREA = 21483.60 SQ.MT.-| 1) 050 X388 X 095 X 1 = 185 SQ.MTS
. ) ) . . . ) . MTS.
INCENTIVE ( ON MAXI. 70 SQ.MT. 50% INC. ) 9165.17 SQ.MT.~ 1l 12) 050 X 388 X 166 X 1 = 322 SQ.MTS.
W i . v/ o TOTAL ([+l) = 30658.77 SQ.MT.- Il 13) 0.50 X 2044 X 1.01 X 1 = 10.32 SQ.MTS.
© ,
(0P P REHAB. .~ Lot N ¥ PROPOSED AREA — 30658.14 SQMT .- IV 14) 050 X 2044 X 099 X 1 = 1012 SQ.MTS.
- & N.R. - (F-2,6-1) SN - . : 15) 050 X 438 X 179 X 1 = 392 SQ. MTS.
z 1008 X b 71 AN 5 BALANCE AREA (1ll -IV) = 0.63 SQ.MT.
g = 193 83| / \ 2 = =
8 CA =12383)5Q. MTS.  / ' 2 ke TOTAL = 73.08 SQ.MTS.
8 A / \ N z
E | / N 2
g / E ,
: o \ \ = | PROFORMA -A PROFORMA -B
g ! / \ Y 2 r
/ A\ W
o | \ ¥ A AREA STATEMENT SQMTS CONTENTS OF SHEET
| ‘ \ o . .
L/ ! \ o 1| AREA OF PLOT 5301.04
/
| S
@ 1098,/ 2 i 2 | DEDUCTION FOR
W — . L g
e — ‘
B T - \ | /. g a) ROAD SET - BACK AREA (AFTER DEMARCATION) 590.29
! TOLET ToWLET /
R / b) PROPOSED ROAD NIL
56 / |
o \ / o c) ANY RESERVATION NIL STAMP OF DATE OF RECIEPT OF PLAN
oRSSAC i N / L
OMM- e \ / E = Al TOTAL (atb+c) 590.29
REHAS AN / @ g l | .
: - y 3 ) = {
- M & N (0 N / ‘é’ 2 § g | 3 | BALANCE AREA OF PLOT (1-3) 4710.75
s ° g g 4.64 X 4.63 AN i -t !
- V' " REHAB.-57 ; 369 C.A = 33.91 SQMTS, N / ol o o) { | 4 | DEDUCTION FOR R.G. (IF DEDUCTABLE) NIL
\ e o2 NR - (H-1) 17 ' N4 g 9 % el i
| TTWSORLOET 7\ ca=2s12saMTS. S we B 7 oy e & ? 5 | NET AREA OF PLOT (3-4) 4710.75
7o TOLET \\ e \\:,/»/\\\ A . © \\ 1,50 X 4.76 RN Pre 6.52/% 1\'%3 = % ; 3
5 o | T e — . Feheesaps || ~ y 7N & i 8 | ADDITION FOR FLOOR SPACE INDEX 2 (a) 100% 590.29
Toitgr \ - - 45 SQMTS. - AN i
v =N oo REHAB. REHAB, : 2 (b) 100% i i i i
REHAB. Aening NR. - (V-1 ROOM) NR. - (N.2) e (b) 0 This Plan is fo be read with letter issued
N.R. - (P-1) , . _ C.A = 33.14 SQ.MTS. A N File No. EB/5420/D/A
3.27 X 5.01 SO TTONRE R T Co\GAs22935QMTS. . L ass O 7 | TOTAL AREA (5+6) 5301.04 u.no. File No.
CA=1638SQMTS. [| “x 503x4.82 - — / 7 =4
- OR=32.46 SOMTS S PSR DN e\ N N | ——— L T L 8 |F.S..PERMISSIBLE 50 % Incen. | S.E.(B.P)CITY-IV AE.(B.P)CITY-II EX.ENG.(B.P.)CITY-I
~ i = w \ : A1 N VOO - SR - U0 SIOF- 1T SNIUUIS SIS SIGUSENEIESSUSSUEEOIN BEINBERTUSISTSMRSC SR S S
L\OET/// ‘ e R ] TOLET )4 \\ ToxLéf JOLET !
> Y/ 1361 < orr \ vl | B 9 | PERMISSIBLE FLOOR AREA . 30658.77
\ 482 { P A\
" | - w 3.69 X 4.497 \ =
, \ — u . \ N {50% INCENTIVE AS / STATEMENT - X )
5 = : \X/ \ \\\,}’ 10 | EXISTING FLOOR AREA
\\\\ o : t\\ Q?‘;%n/ VRN beP/T N
S 0.2 AN L > N 2.90 X'6.00 e o 11  PROPOSED BUILT-UP AREA 30452.30
i g } rougt \\ // \\ // \
1.07X1.35
-~ . z | i N N / 12 | EXCESS BALCONY AREA COUNTED IN F.S 1. 205.84
A7 B0% LOFT T >N 2 z I/ X /
- Ry o | A | Al L 13 | TOTAL BUILT-UP AREA (10+11+12) 30658.14
N D \ 11%(1 .;5 1?07;\%5 / / \ / 8
g iy o T | A/ 14 | F.S.. CONSUMED (13/7) 5.7
L5 P 1 N R S N 1 | - N S \ A O A S S A A e N R T . " V- G W] i ) = et |
| ﬁs‘%@ z © N\ v B BALCONY AREA STATEMENT SQ.MTS. JADHAV &
! A \ 2 VAN PN =
" e | ° LOFT OFT ™\ . RAJENDRA .
i | e/ T/ \ REHAB. //z{sexa‘ei\\ //2/,521x346}\\E | |[PERMISSIBLE BALCONY AREA / FL. AS/CALC. RAJENDRA & ,
T Yors an { A N.R, - Q-2 A 14 \ REHAB. PROPO .
1074335 || 10 <1.gs // // REHAB. \ A I | I N | R | VN | A REHAB NR. - (8-1,K-1, R-2 (SHOP & OFFICE) il SED BALCONY AREA / FL AS/CALC. 0
; N Y NR. -(A-1,F-1T-8,V-1) i NR.-R-1 REHAB REHAB. REHAB.(5-24) REHAB. Mo ‘ AS/CALC A
. / . f . (P R R, - (8- {R-2(SHOP &OFFICE) 6.53 X 12.12 . ) .
/ REHAB, N 2 Lok X o CA=IT9.485QMTS. - /\\\\ ! c A(=A isistl,ng)ws REHAS. N.R. - (Q-1 258 % 728 Do Ko 2.80 X 12.00 2ﬁ4§x 200 3.08 X 12.00 6.92 X 7.77 850 ‘ I [FXCESS BALCONY AREA/FL AREA CERTIFICATE
/ N.R. - (T-5,T-14] '#\\\"f 1o 31 L8PT ‘g__igg;fgé‘::\_f 2 o : R ﬁ?:g&: ;\i (AS OFFICE) CA=18.78 SQMTS:||c.A = 18.27 SQMTS.||C.A = 3480 SAMTS. | CA = 20.88 SAMTS.| | CA = 37.08 SQMTS. CA = 132.91 SQMTS. IV |TOTAL EXCESS BALCONY AREA FOR ALL FLR,
/ cA= 130.6/0,5’0,MTS. , N ) \ N o) A~ \ 373X 3,54 312X 7.40 g . o TENEMENT STA T CERTIFIED TAHT | HAVE SURVEYED THE PLOT UNDER REFERENCE
; b C.A=1011 SQMTS. - 2.4 .5 1
/ d \ cn oo il padsi X222 o ‘ TEME ON DATED 1ST JAN. 2007 AND THE DIMENSION OF SIDES ETC. OF THE
------- & | »
] 1 1 | PROPOSED AREA (ITEM A.13 ABOVE) 30658.14 PLOT STATED ON THE PLAN ARE AS MEASURED ON SITE AND THE y.
""""" @ . B o O - ) ‘ — . Py 539601 AREA SO WORKED OUT IS 5301.04 SQ.MTS. AND TALLIES WITH AREA/
= e (e, 1 4 S i 573 H i TE7 H X i 535 1 6 I 55 } 2 | LESS DEDUCTION OF NON-RES. AREA (S c) : STATED IN THE DOCUMENT OF OWNER SHIP / TOWN PLANING SCf.
W 101 X700 229%7.02 o ey CRAlA e e e e ] CHAJIAL | ! 3 | AREA AVAILABLE FOR TENEMENTS (1-2) 25262.13 RECORDS ’
5 o 2.10’;{;:3%/ / N, HA, T %2 CA. =13.41 SQMTS CA.iJBIDS 50.MT8 2042 : ; : SIGNATURE OF ARCHIT,
SR | PR | RN R | e BN | ettt | - 1 4 | TENEMENT PERMISSIBLE (DENS. OF TNT/HCT.) \M s
y < ) ; 1 @ A%
! . i | A
. . | 6 | TENEMENT EXISTING PORPERTY BEARING C.S NO. 1/332, DR. D. B. MARG & BELLASIS ROADW\?‘é
******************************************* 3 MUMBAI CENTRAL, TARDEO DIVN. D-WARD, MUMBAI,
7 | TOTAL TENEMENTS ON THE PLOT (5+6)
bl PARKING STATEMENTS NAME OF OWNER /DEVELOPER :-
/ 9630 / / / / |
- a | PARKING REQUIRED AS PER RULES 567 NOS, ey e
/ / ) NATHANI PAREKH ABDUL  sigvims
NORTH WE ?\j G b | TOTAL PARKING PROVIDED 567 NOS. | NATHAMNI CONSTRUCTIONS PVT. L7D. HAMID A :
BROUP SF CORPAMIES
A - M
¢ | GARAGES PERMISSIBLE —
B E L L A S E S R A D ‘ \ 1ST, FLOOR RANGOONWALA BLDG, 91, MOHAMMED At Roap, NATHANI:
e A = \ d | GARAGES PROPOSED R MUMBAI - 400 003. TEL:- 23453333 E-MAIL: infonc@nathanigroup.in
\ E | LOADING AND UNLOADING STATEMENT N.A. DRG. NO. 01
L
[ WU SRR NOTE :- THE DESIGNERS
GE ,\ _____ T O N S B BOUNDARY OF PLOT BOUNDED BLACK oottt | (ARCHITEGTS)
U N D F i__ R P E_ AN WA‘;‘;‘S o DEd PROPOSED WORK SHOWN IN PINK Subodh  Fo s
TO AREA UNDER SET BACK SHOWN IN BROWN ,
STRUCTURES TO BE DEMOILSHED IN DOTTED Krishna s | 102, GUNDECHA CHAMBERS,
RECREATION GROUND SHOWN IN GREEN Tari Sevmmemsens N.MASTER ROAD,
L DRAINAGE SHOWN IN DOTTED RED ari S FORT, MUMBAL-1




Amesiiye CRE~10"

Government of Mahsrushtra

File No.: SEAC- 2010/CR.364/TC.2

Environment departrent,

Room No. 217, 2" tiaor.
T T ’ Manlrula_v-a A.I‘L!I'.‘.'-.‘Zé: o

Mumbai 400 032

Date; 2™ June, 2011

To,

M/s Nathani Parekh Constructions Pvt. Ltd,
I® Floor, Rangoonwala Building,

91 Mohammedali Road,

Mumbai - 400003

Mdharashtra

Subject: Proposed “Nathani Heights™ ~ Rehabifitation sclveme on Dr DB Marg & Beflnsis
Road, ‘D" Ward, Tardes Division, Mumbai Central by M/s Nathani Parekh
Constiuctions Pve. Lid, - Environmental clearagce regarding,

Bir,

This Was reterence - your communication dated [0 August. 2019 on the ahove
mentioned subject. The proposat was considered as per the ELA Notification - 2006, by the Slaie
Level Expert Appraisal Comymittee. Maharashira in ils 38" & 40 meeting and decided
recommend. the project for prior environmental clearance w SEIAA. Information submilted hy

© you has been-considered by State Level Enviconment Impact Assessment Authority in its 36"
meeting held on 28 March, 2011.

2 s noted that the proposal is for grant of Environmental Clearance for Propaosed “Nathani
‘Heights” - Rehabllitation scheme on Dr DR Marg & Bellusis Road, ‘D" Ward, Tardco Division,
Munibai Central by My Nathani. Parelch Constructions Pyt. Lid. SEAC considered the project

under screening category 8{a) as per EIA Notification 2008,

Brief Information of the project is summaiizéd ss below-

Name of the Project | : | “Nathani Heights - Rehabilitaiion sgheme
Project Progionent. | 1 ['M/s'Nathiani Parekh Constructions P, Lid.
Location  of  the [ C 8. Np; 17332, Or DB Marg & Beliasis Road, ‘B Ward. Tardeo
project - Division, Munivbei Central
“Type of Project "1 | Construction Praject
Totul Plot Arex : 1530104 sq.m.
Proposed Totdl built | : | As per FSI arex 29.621.68 5. m.
up ATeR Non FSFaten : 49.105.40 sq. m.
Total constiuction ares: 78,727.08 sqg.m. i
Estimated costofthe | 1 [T 195 Crores i
preject
‘B, of Bulldings T Existirip ; 4 buildings : 20 wings ‘
Proposed + ene (B+G+72 floors) with 342 flats and 108
commercial anits ‘

Cmeat
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333

Water Requiremest:
Fresh water: 161 m’/day.: recycled water: 193 m’iday
Source: MCCGM / Recyeled water

Wastewater generated: 214 m !da» Waste water yeneraled form the proposed project will be

“treated i sewage treatment plant.

Capacity of STP: 235 m'iday (SAFF Technalogy)
Treated water 98 '/ day witl be used for flushing & gardening. 95 CMD water will be used for
cooling tower make up.

Rain water Harvesting:

¢ Rajnwater harvesting tank of (00 m” capacity will be provided.

+ Ground Water Authority shall be consulted for finalization of appropriate rainwater harvesting
tschnology.

Solid Waste Generation:

¢+ Debris; This materfal shall be used for back filling and leveling of the plot and remaining wi™
be.disposed to-authorized sites.

¢ Top soil shall be preserved and reused with i in the site for Iandscapmg

Operation Phase:

-+  Dryqiantity ; 288 kg/day
s+ Wetguantify : 563 Kg/day
»  STP Sludge: 32 Kg/day

¢ Wet garbage-will be treated in Organic Waste Converter (OWC).

*  Dry gachage will be handed aver 1o authorized recyclers

s Wasie-0if which is gerierated due 10 usape of DG sets shall be siored and subsequently yiven i
15 the authsrized hazardous Vigste managcmcnt agericies recognized by MPCB i

|
" Disposat: ’
|

& Dried: siudgc from STP will bé used a8 manure,
« Ewaste will ba disposed through author{zcd AGETICY.
O
Energy:
s Power requirement: 3896 KW: Saurse of Power: local authority
¢ 2 nos.of DG set of total capacity 200 KV A. will be provided.

Esergy Cadservation mensires:

o Energy efficient Aiorescent tube llghu wh;ch give approx, 30% mare light output for the’
same waus consumed and therkfore require less nos. of fixtures and Lorrespondmg lower .
point wiring costs. For common areas.

Al Muorescent light fixtures will be specified 1o incorporate electronic t.hakcs which have
less wall-loss compared to electro-magpetic chokes and result in superior operating power
:’acmr This indirectly saves energy. Electronic chokes also improve life of the fluorescant
lamps )

Compact fluoresesnt lamps will be incorporated in corridors, tobets and Ml circulation areas.
Solar epemted staridaione street lights are proposed. at strategic locartions.

Bushars in-all distribution panels will be specified as copper busbars fo reduce losses and
impeove refiability.
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*  Copper conductor cables are specified for sizes of 16 wp.mm and below, this will reduce losses
and improve reliability.

* All cables ave de-rated 10 avoid heating during use. This wlso indirectly reduces losses and
kmproves relisbility,

* Wherever techna-commercially appropriate, varable frequency drives lave been incorporated

"“on mator feeders witich will save cortsiderable cnergy.
* Power factor of the complete electrical systent is being maintained cio:e 12 unity. Fhiz wil
reduce electrical power distribution losses in the installation,
»  Elevators shall be with new energy efficiem VVVF drive.
» Elevators shall have modemn group conirol, infrared dpor detector, anta reseue device, fire
man's switch & other features,
¢ 10% energy shall be saved gverall by using all energy saving methods.

Green Beit Development: Aréa for green helt: 3601.01 sq. m.. 206 Nos. of new trees will be
planted,

Traffic Manageiment: 368 nos. of car parking and 40 nos. of scooter parking will be provided.

Environmental Management Plan: construction phase: € 10.0 hikhs Operation Phase: Totat
capital cost for EMP shall be ¥ 99.46 Lakhs and O & M for EMP shall be T24.80 lakis

Project proponent shall operate and maintain EMF for 3 years after giving possession and shall
also.generate corpus fond during 3 years for & & M of T 73.20 lacs [(ie. 24.40 lacs x 3 vears)

-Corpus fund shali be handed over to.the § society. While handing over Environmental Management

Facilities MO, shiall be made with society 10-ateept responsibility of further O & M of EMF,

3, The proposal has been. considered by SEIAA in its 36" meeting & decided to accord
cnwmnmenml clearance lo the said project under the provisions of Environment [mpact

Assessment Notification, 2006 subje:cl 1o implementation of the following terms and conditions =

iy This environmental clearance is issoed subject to lamd use verification. Local
authority / planning suthority should ensure this with request to Rules, Regulations.
Notifications, Government Resolutions, Circulars, etc. issued if any, This
environmental ¢learance issued with respect-to the environmental consideratlon and it
does not mean that State Level Tmpacs Assessment Authority (SEIAA) approved the
propoged land use.

(ii}  Project proponent shall ensure comp}e{lon of STP, MSW disposat facilify. preen belt
deveiopment prmr to occupation’ of the buildings. No physical Occupamm o
allotment wilt be given unless, #ll ‘above said enwronmental infrastructure is instatled,
and ‘made fncfionsl {iluding veater requirement in Para 2. Prior céntification from
appropelate authority shall bé-obtaifed.

(ili)  Local body should: ensire that no occupation certificate will be issued prior to
operation of STP/MSW site with due permiision of MPCE. Physizal passession
should. be given ghly after completion of ehvironmenial & other infrasiructure for
which developinent charges are being coftecred by tocal body.

{iv)  Theheight, Construction buils ypates of proposed construction shall be in accardance
with, the existing FSVFAR notms of the urban local body & it stiould ensure the samc
along with survey ‘mimber before spproving layout plan & before sccording

commencemeit certificate 10 .proposed work, ULB should alse enisure the zoming.

permissibility for the proposed ‘projéct as pcr the approved development plan of the

area,

LT T
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(v
(vi}

{vii)
{viii}
{ix)

(x)
{xi)
(xii)
{xjif)
{xiv)

(xv}

(v

{xvii}

"Consent for Esiablishment” shall be obtained from Maharashtra Pollution Coniral
Board under Air and Water Act and a copy shall be submitted 1o the Environment
departmient before start of any construction work at the sile.

Wet garbage should be treated by Organic waste converter and lreated wiste {manare)
should be utilized in the existing premises for gardening, And. no wet garbage witl be

disprsed outside tie premises. Local authorily should ensure 1his.

AH required sanitary and hygienic measures should be in place before starting
construction activities and 10 be maintained throughout the construction phase.

A First Aid Room will be provided in the praject both during construction and
operation of the project. .

Provision shall be made for the housing of construction labour within the site with af
necessary infrastructure and facilities such as fuel for cooking. mobile toilets. mobifc
STP, safe drinking water , medical health care, créche ete:

Adequate drinking water and sanitary facilities should be provided for consteuction
workers at the siie. Provision should be made for mobile miles. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
‘ensured, -
Arrangement shail be made that waste water and storm water do not get mixed, -
All the: topsoil excavated during construction activities should be stored for use i
‘horticulture:/ landscape development within the project site.

Additional soil for leveling of the proposed site shalt be generated within the sites (to
the extent possible) 50 that naturat drainage system of the arca is prowcied and
improved..

Green Belt Development shall be carried our considering CPCB guidelines including
sefection of plant species and in consultation with the local DFO! Agrientiure Dept.
Disposal of muck during construction phase should nol create any adverse effect on
the: neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
pficomperent authority.

S0il and ground water. samples will be tested 10 ascentain that there is no threal 1o
rotind water quality by leaching of heavy metals and other toxic contaminants,
Construction spoils, including, biruminous material and ather huzardous malerials
must:not be allowed to contaminate watercoarses and the dumpsites for such material
must be secured: so that they should not leach imo the ground water.

{xviil) Any hazardous waste gencrated during consthuction phase should b disposed off a@

{xix}-

{xx)

(xxD)

{xxii}

per applicable rules and norms with necessary approvals of the Maharashira Pollutien”
Lontrol Board. : '

The diesel generator sets to be used during construction phase should be fow sulphur
diesel type and should conform 10 Environments (Protection) Rules prescribed for air

and. nofse eriigsion Standards,
The:diesel.required for operating DG sets shall be stored in underground tanks andd it
required, cléatance from concern authority shalf be taken.

Vehicles hired for bringing constniction material 1o the site should be in pood
condition and -should lLiave . pollution check cemtificate and’ should conform. 1o
applicable air and neise cmission standards and should be operated only during now-
peak hours. S .

Ambient naise Tevels. should conforin o residential staidards both during day and
night. Incremental pollution (Gads on the ambient air and noise quality should be
closéty monitored during construction phase. Adequate measures should be made 10
reduce gribient air and noise level during construction phase, 5o as to conlom to the
stipulated standards by CPCB/MPCE.




[EIEE .

{xxiii) Fly ash should be used as building materia) in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended 8s on 27th August. 2003,
{The above condition is applicable only if the project site is located within the 100K m
of Thermal Power Stations).

(xxiv) Ready mixed conerete musi be used in building construction.

(xsvy - The-#pproval” of - conipetent WISy Shall"bé obimed Tor swaciirl ety 67 ihe
buildings due to any possible earthquake, adequacy of fire fighting equipments vl us
per National Building Code including measures from hghting.

{xxvi) Stormt water controd and its re-use as per CGWB and BIS standurds for various
applications,

(xxvii) Water demand during consiruction should be reduced by use of pre-mixed concrele,
curing agents and other best practices referred.

(xxviii)The ground water level and its quallty should e monitored regularly i consultation
with Ground Water Authority.

: ‘(xxix) The installation of the Sewage Treatment Plant (8TP) should be certificd by an

independsnt cxpert and 2 report in This regard should be submitted to the Minisin
before the projeet is comemissioned for operation. Treated effuent emanating from
STP shail be rec¢ycledirefused 1o the maximum extent possible. Treatmen{ of 10074
gray water by decentralized treatment should be done. Discharge of unused treated
afftuent shaff conform Io the norms and standards of the Maharashied Pollution
Control Board. Necessary measures stiould be made (o mitigate the odowr problem
from STP.

{xxx} Project proponent shall énsure completion of STP, MSW disposal facility prior w
occupation of the buildings and should obtain .completion cenification lor these
systems/aspects from MPCB, -

{xxxi) Local body should énsure that ne pccupation certificstion is issued prior 10 operation
of STPMSW site ete. with due permission of MPCB.

{xxxii} Penmission 19 draw ground water shall be. obtained from the compelem Autharity

» prior. W construction/operation of the project.
(xxxiit)Separation of gray and black water should-be done by the use of dual plurbring line
_far sepammtion of gray-and black -water.

{xxxiv)Fixtures for showers, toilet flushing and drinking should be of fow fow either by use

-of aerators or pressure reducing devices or sensor based vontrol, '

{xxxv) The solid waste generated should be. properly collectéd and sogregated, Wet garbage

should be composted and dry/inert solid waste should be disposed off 1o the approved
sites tor land filling after recovering recyctable material '

(xxxvi}Use- of glass ray be reduced up to 40% to reduce the electricity consumption and
lead on’airconditioning. If neeessacy, use high guality double glass. with special
reflective coating i windows. ' .

(xxxvii) Roofshould eet. prescriptive tequiremeént as. per Enérgy Conservation Building
Code by using appropriate thermial insulation rriaterial to fulfill requicement,

(xxxviily Energy conservation measores liké installation of CFLs /TFLs for the lighting the

- gréas-outside the building $hiould be integral pan of the project design and should be
in place before projéci comniissioning, Use CFLs and TFLs should be propesty
collected and disposed offfsent for recyeling 25 per the prevailing guidelinesindes o
the regulatory authiority 10 avpid mercury Gonitamination. Use of sotar piinels may b
done 1o the’ ekient possible like installing solar streer lights. conirton solar weiiter
healéds system.. Project firpofient shéuld instal, alter chacking feasibility. solar plus

_hybirid nor convendional eneegy Soeree s source of energy.

{xx:dix)Diksel power generating séts proposed.as source of back up -power for elevators and
coiimion.. arga. iilurdination during operation phase should be of enclosed type and
conforin ta roles made under the Environment (Protection) Act, 1986, The height of
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(xh)

stack of OG sels should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel. The focation of the DG osets may be
decided with in consuttation with Maharashira Potlution Control Board.

Noise should be comrolled 1o ensure thist i1 does not exceed the prescribed siandards.
During nighttime the noise levels measured at the boundary of the building shall be

© T restocied 10 the péimisgible fevels o comiply with the prevalent regulgtions, "
{xli} Traffic congestion near the enwry and exit points from the roads adjoining the prapased

{xlii)

{x1liii}

{xliv)

(x1v)

(xbvi}

project site must be avoided. Parking should be fully internalized and no public space
should be utilized.

Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatery for all air-conditioned spaces

‘while it is aspirational for non-aic-conditioned spaces by use of uppropriate thermal

insutation material to fulfill reguirement.

The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation

Regular supervision of the above and other measures for monitoring should be in
place all thraugh the construction phase. So as to avoid disturbance 1o the
surreundings. -
Under the provisions of Environment (Proteciion) Act. 1986, icg,al action shall by
imitialed against the, project proponent if it was found that consiruction of the projeet
has been started without obtaining crvitonmentat clearance.

Six monthiy monitoring reports should be submitred to the Department and MPCB.

{xlvii} A complete sel of ali the docurments subimitted to Department should be forwarded to

the:MPCB

{xiviii) In the ‘case.of any change(s) in the scope of the project, the project would require a

(xlix}
\
{li}

i)

(i)

div)

{Iv}

fresh appraisal by this Department,

No tand development / constiuction work preliminary or otherwise fetating to the

prcject shall be taken up without obtammg due cleararice from respective guthorities,

A separdle emvironment management cefl with quahf ed staff shall be set gp for

implementation of the: stipulated savironmemal saleguands.

Separate funds shall be aflocated for lmplemcnmtmn of cnvlromnemal pralection

measures/EMP: along with item-wise breaks-up. Thesé cost shalf be included as pan

of the project cost. The funds earmarked for the ghvironiment protection medsures

shall not be diverted for vther purposes and year-wise expenditure should teported 19

the MPCE & this:department. p
The. project” management shall advertise at Jeast in two local newspapers widefy
cireulatéd in the region arcund the project. one of which shall be in the marthi

tanguage of the local concerned within seven days of issue of this letter. informing

that the project has been accorded envirenmental clearance and copies of clearince

letter are ‘available with the Mahamshtra Polltmon Control Board ard may .also, be

seen at Webisite at bpasien AN
Project managemem showld submn half yeariy compliance reperts in respect of the
stipulated pricr cnv:mnmentf}earancc terms and -conditions in hard & soft copies 10
the MPCB.& this department, an. 1® June. & 1¥ Decentiber of each calendar year,

A copy of the clearance. letter shail be sent by proponent to the concemed Municipal
Corpordtion and the local NGO, ifany, from whom supgestions/representations, if
any, were recgived while processing the proposal. The clearance letter shall also be
put. orthe: we.bsxte of the:Cotnpany by the propongt.

The proponent shall upload the status of’ ¢ompliance:of the spulated EC conditions.
including results of monitered: data on their website and shall .update the same
periodically. i shall simultaneously be sent 1o the Regional ©ffice of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely:

&

[ S




11. In case of any deviation or aliesation in the project proposed from those submitied to this
department for clearance, a fresh reference should be made 1o the department to assess the
adequacy of the condition{s) imposed and 1o incorporate additional cnvironmental
prutection measures required, 1fany.

Control of Pollution) Act, 1974 the Air (Prevention and Control of Paflution ) Act. 1981,
the Environment {Protection) Act, 1986 and rules there under. Hazardous Wasies
{Management and Handling ) Rules. 1989 and its amendments. the public Luability
Insurance Act, 1991 and its amendments.

13, Any appeal agdinst this environmental glearance shail lie with the National Environmental
Appetiate Authority, if preferred, within J0days as prescribed under Secten 11 of the
National Environmental Appellate Act, 1997,

Copy ta:

—

4

s..

(Valsa R Nair Singh)
Secretary, Environment
department & MBS, SEIAA

Shri. Ashok Basak, IAS (Retd.), Chairman. SEIAA, 502. Chacigville, "A” Roud.
Church gate, Mumbai- 400 020, Maharashtra.

Shei, P.M.A Hakeem: |AS (Retd:), Chairman, SEAC, “Jugnu® Kotiarmm foad.
Calicut- 673 006 Keda.

Mew Delli - 110516

Additional Secretary, MOEF, ‘Paryavaran Bhawan’ CGO: Complex. Lodhi Road.

Metiber: Secretary. Maharasitra Pollution Conwrgt Board. with requess. (o displiy »

ey of the cléarsnke. 2

“The CCF, Regional Office. Ministry of Environment and Forest (Regional Office.

Western Regio, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5. Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Office, MPCE, Mumbai.
Collector, Mumbat:
Commissioner, Brihan Mumbai Muriicipal Corporation.

1A- Division. Monitoring Cell, MoEF, Paryavaran Bhiavan. CGO Complex, Eodhi
Road, New Dethic1 10003, : '

14 Directot (TC-1). Dy. Secretary {TC-2). Sciemtist-1, Envirorment Departmenit,

11, Select file (FC3).

4

[

12 Thé abave siipulations would be enrorced among oFErs URLET The Water {Frevention md - -
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SPM. RSPM. 80;, NOx (ambient levels as well as stack emissions) or critical

seclorai parameters, indicated for the project shall be monitored and displayed at a

convenient location near the main wute of the company in the public domain,

{Ivi)  The project proponent shall also submit six monthly reports ot the status ol

compliance of the stipulated FC conditions includivg resubts of monitored dat (both

in hard Tojsies as well as by €-miailj 1o the respective Regional Office of MolF. the
respective Zona! Office of CPCB and the SRCB,

(Ivii) The environmental statement for each financial year ending 3 1™ March in Form-V as

15 mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status: of compliance of EC conditions and shalt also be sent 2o the respective
Regional Offices of MoEF by e-mail.

{Iviil) The environmental clearance is being issued without prejudice to the getion initialed

- In case of -submission of fals

under EP Act or any court case periding in the eburt of law and it docs nol mean that
praject proponent has not violated any environmental laws in the past and whatever
decision under EP Act or of the Hon'ble court wiil be binding on the project
propotient. Hernce this cledrance does not pive immunity 1o the project proponent in
the case filed against him. if any or action inilialed under EP Act,

This environmental clearance is issued gs per EIA Notification, 2006, 1f any part of the
plot is affected by CRZ then project proponent should obrain NOC fram MCZMA 35 por
FSI applicability. If there is change in building plan accordingly. project propanem should
approach SEIAA with corrected plans.

Project proponent should submit exactly same documenis for approval of building plans to
the concern authorities 3s per the documents submitted to ihe SEIAA for prior
Environraental Clearance. If there is any change stipulated by HRC any other cancern
authorities.then recast plan should be submiteed to the Authoriy for approval,

If there is any change iri local rown planning rules-including FS1, Non FSL. parking area.
RG area etc- which changes: huilding plans, ‘then Project Proponent should approaich
SEIAA dgain. It is the sale résponsibility of the Project Proponent to submit the same
buildinig plans otherwise liable 15 initiate due action under E P Act,

« Projéct proponeiit shall not make any charige in Layout Plan/ Master Plan submitied o the

Autliority witheut its prior permission and shall submit approved layout plan to
Deparirivent before commendement of construction work.

¢ document and non compliance of stiputated conditions.
Authierity/ Environment Department will revoke or suspend the Environmental Clearance
withoul any ‘htimation and initiate appeopriate legal action under Environmental

Proteclion Act. 1986,

- The. Environment department reserves the right to-add any stringent condition or fa revoke

the cleatance if conditions stipulated are not implemented. 10 the satisfaction of the
department or for that matter, for.any other adiminisirative rsason.

10. Validity of Environment Clearanee: The environmental cleargaie accorded shall be

valid for-a period of 5.years.

7




R NATHANI PAREKH CONSTRUCTIONS PVT, LTD.
THANT  Nemand Heights, 101, 1 Fioor, dunction of Dr. DB, Marg & Belasis Road, Opp. Murbal Cantral Rly. Stn,

GROUF OF COMPANIES Mumbal - 400008, INDIA. Tel.; +91-22-23013333 E-mail: infonc@nathanigraup.in * Weh: www.nathanigreup.in

Date: 28.12.2019

To,

The Secretary,

State Level Expert Appraisa] Committee -1 (SEAC-IT)
Environment Depariment, Mantralays,

Mumbai, Meharashira

Subject - : Submission of comgliance report to the observations raised in 122" SEAC-I meeting
for Redevelopment project at Tardee Division, Mumbai Central, Mumbai )

Reference @ 1. Minutes of meeting (Vo) of 123™ SEAC - II (Item No. 16) ' ,’J i
2. Unigue No. 0000001933 _ «a{! N

Respected ST, )

This is with reference to the above mentioned subject. We are submitting herewith the poifit wise
r:_ompliance report to the observations raised by Honorable SEAC - II during the meeting as follows:

Ne, | Observations and Corapliances .

1. | Observaiion No. 1z ,;J/“""
PP fo upload the HRC NOC. ‘ S

Compliance! '
| HRC NOC de21.11.2011 is aifached as Encloszre 1. i

2. | Observation Ne, 2:
PP to upload the CFO NOC,

Compliance:
Capy of TFO NOC s aftached 2s Enclosure 2.

3. | Observation No, 3 , !
P to submit the copy of final approved layout plan.

Compliance:

We have suhmitted application for. amended approval to MCGM. We shall wpload amended
approval on the respective portal and copy of the same shall be submitted te SEAC and SEIAA
F once received.

4. | Observation No. 4: ’
PP to upload the result of working STF & continue to miaintain the BOD less than § mg/lit.

Compiiapce: ' |
We are achieving BOD for ireated sewage up to § mg/lit. Analysis report of treated sewage is
stiached as Enclosure 3. We shall adhere o the same in firore also.

5, | Observatioa No. 5:
The BP to get NOC from competent authority with reference 1o ‘Thare creek flamingoe sanciuary |
if the project site falls within 10 Km radivs from the said sanctuary boundary. The planning
. authority to ensure fulfiliment of this condition before granting CC.,

Compliance:

« Aerial distance of Thane Creek Flamingo Sanctuary as per the Index Map of Mumbal
Mangrove Censervation Unit is 15,30 Km. Herce NOC from NBWL is nat applicabl.

+ Google imsge showing distance ffom Thane Credk Flaminge Sanciuary is stiached as

*_ Enclosure 4,

L aiydide

X3

Carrespendance Add - 2nd Flocr, Cormarcial Afcads, Nathari Heighis, Opp, Mumbai Cantral Rallway Staton, h{_iumi_:gi - 400 008
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il . NATHAN PAREKH CONSTRUCTIONS PVT., LTD.
NA I l"l A NB Nathan! Helghis, 101, 1* Floor, Junction of Dr, D.B. Marg & Bellasis Road, Opp. Mumbal Central Rly. Stn.,
GROUP OF COMPANIES Mumbal - 400008, INDIA. Tel.: +94-22-23013333 E-maif: infonc@nathanigroup.in * Wab: www.nathanigroup.in

' No. | Obseryations and Compliacces .
| 6. | Observatior No. 6:

PP to submit CER prescribed by MoEF & CC circular dated 1.5.2018 relevant to the area-and

people around the project. The specific activities to be undertaken under CER to be carried out

In consultation with Municipal Corporation or collector or Environment Department.

Compliance:
# CER Plan is attached as Epclosure SA.
+ Copy of the CER plm is submitted to The Municipal Commissioner of Municipsl

| Corporation of Greater Mumbai (M.C.GM). Acknowledgemernt Copy of the same is
attached as an Eaclosure 5B.

We sincerely hope that our reply will satisfy the observations raised by thé respected Committee. (,f; .
Please do the needful and oblige.‘ !

Thanking you, ' .

Yours faithfuily,
For NATHAN PARERH CANSTRUCTIONS Pvr. LD, '

W

oy
W

AGTHORIZED-SIGNATORY
Encl: As above

4, it

e

o s
O AR

Cbrreépondance Add - 2ng Flaer, Comhardal Arcade, Natheni Helghts. Opp. Mumbal Cenfral Railway Station, Mumnbai - 400 008
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L1 _:Residén_ﬁal _TVOWé*: :

Basemen‘c 4 Ground To 1st: Floor Lol

(Shops )k 211d Flaor- (Shops/
"Parking). +-3rd- To 7th Floor =

Park:mg + 8th (5tilt) + 9th Service E B 24311 el

Flgor + 10th’ To 38th Remdentlal

Floor + 30th Service Floor & 40th, T

St Floor+ 41st To 7'7nd =
p ReSld.EntlB.l Floors

Fl_ats ‘340 Nos

e
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s 33 Detaﬂs of Total water Consumed

, Partlcula

C onsumptmn (CMD)

Lass (CMD}
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applicable;

applicable. |

e

_Lucatmn & au'ea of -
the STF: "

' Budgetary a]locatmn
i (Capital cost):
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.39, Hazardous Waste_ Detalls

Propnsed ' Total Method ofDlsposal )

Not Not s N
ica "'; apphca.ble y

E ~ Not
g apphcable

‘ o Not épﬁlic’éﬁlé-_

| No:of trees ta-be cut

“| " Beukinia purpurea - | B o narrow purplé ‘pink, arid la-\uender
S : petals arranged to ciosely
‘- resemble an orchid.”

The large orchid-ike Howers are -
rich magenta purple: Wlth paler .
|- weins, ‘and the’ uppermost peLal is
_ : darker towards the base. Flow_e‘ s
“yg. 0 | appear from February to o
STR e U Novempber, with the peak-flowering.
: | time'in Septernber to October. This |
| -bauhinia is sterile and rarely . .
i produces the large flat seed pods
seen‘on other species:.”

4 Bauhmlablan,keana OwhldTlee

SELLA-STATEMENT-0050001033 | i
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s widely grown as an- ornamental
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. | 'supply -

1 Sou_rce of power

- | Tata Power Compeny Limited . = -

"_Dm"mg Comstruction | = -
-Phase :2(Demand - 300 KW

Asper réquirement.

Attributes

Parameter

17 Adr Environment

Water for Dust - |
" 'Suppression - .

. AlrFavironment

Alr and Noise
Momtormg On site -
Sensors
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: .{:f-'_ h) Operatmn Phase (W1th Break—up)

| Serial .| Operatlonal a.nd Mamtenance
- Number ‘|- cost (Rs in Lacs[yr)

""‘:Cnmpon__ t

Descnptmn :_'.1-

- No setiup cost is
. invplved as already
considered | :
Construcmon Phase N

AIR&NOISE B A

B EN‘VIRONMENT-
| Ambient Air- quahty& o OnSItesensors :

Noise Monitaring: - 7|~ s

| AIR & NOISE:
ENVIRON S

garbage m OWC

. U4po | "ENVIRONMENT | " . Environiental
B B Mana'gem‘ent"% Voo S

013 CONSERVATION Use < SolarEVpanels- - | 13.'6_5". R
oL of renewable energy | - L D ':' R g

Cost towards dlsas’ser E
management

1645 13

14

suhstam:es)
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‘| Protected Areas /-
1 Critically Polluted -
‘lareas /- Eco-sensitive .|.
areas/ inter-State .

Application on]
onMOET W

SEIAA-STATEMENT-D000001033 | . Kl
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437 ——— Kalpataru Point, 2nd and
Fax: ;4023515 . e 4th floor, Opp, Cine Planet
:\é&{éhﬁlté:‘ http:ﬂmpc%gw.lin v’iﬁ Cinema, Near Sion Circle,
mail: cac-cell@mpeh.gov,in Sion (E], Mumbai-400022
; “V
No.- Formatl.ﬂ/CAC-CELUUAN Nu.OOOOO?ZOQO]CE 200]000 5‘5’0 Date: o?fo} l%‘lo
Ta,
M/s Nathanl Parekh Construction
- Pyt Ltd. “Nathanl Helghts", €S No.
1/332, At Dr. D B Marg & Beliasls : i
Rogd, 'D* Word, Tardeo Division, _ L

Murinbal Central, Mumbal-400-008.

Sup: Grant of Re-vaildation of Consent to Establish with expansion of
Resldential & Commercial redevelopment Project “Nathani Heights”
under Red Category

Ref? 1. Environment Clearance accorded by Env. Dept., GoM vide No. '
SEAC-2010/CR.364/TC-2 dtd. 02/06/2011. _

2. Previous Consent to Establish accorded by Board vide No. Format 1,0/80/RO-
HQ/EIC-MU-5499-14/CE/CC-1488 dtd, 15/02/2014, z.;-

3, Minutes of Consant Appralsai Committee meeting held on 0?!11}2019

Your: apphcatlon NC, MPCB-CONSENT—OOOOU?ZOQO _ t

For: grant of Consent to Establish under Sgction 25 of the Water {Prevention & Contral of -

Pollution) Act, 1974 & under Section 21. uﬁ the Air,{Prevention & Contro! of Pollution) Act,

- 1981 and Authorization / Renewal «of Authgrizatiofl undef Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
Consent. is hereby granted subject to the fdllowing terms and conditions and as detailed in
theschedule §, I, i} & IV annexed to thrs order:

1. The Revalidation of Consent t Establish Is granted for a period upto

. commissioning of project-or upto 15-02-2024 whichever Is earlier.

2. The capital investment of the project is Rs.370 Crs. (As per unidertaking -
submitted by pp]. '

3. The Consent-to Establish Is valid for expansion of Residential & Cammerclal
redevelopment Project "Nathani Heights" of M/s Nathani Parekh Construction
Pwt, Ltd. at plet bearing CS No. 1/332, At Dr. D B Marg & Bellasis Read, D"
Word, Tardeo Division, Mumbai r.entral, Mumbai-400 008 on total plot area
5,301,064 sq. mtrs, for increase in total construction BUA from 78,727.08 sq.
mtrs. to'86,565.09 sq. mirs, as per Envirgnment Clearance and construction -
permission issued by Local Body including utilities and services,

-~

g L
T [FR i
R ,.12 b

M. Nathan! Parekh Construction Pyt Ltd, *Nathan Halghts®/CE/UAN No.MFCE-CONSENT-000 Q072030 Fage 1 of @
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4. Conditions under Water (P&CP), 1974 Act for tiischarge of effluent:

5.

10

11

12

13

14

15

L v 7104

»lz 1ele ; [ D05
0 L (]
1, [Trade effliedt il A NA
2. [Domestic 224 As per he treated-effiuent shali He 50%
[effluent . [Schedufe -1 jrecycled for secondary purposes

such as toilet flushing; air-
conditioning, cooling tower rake
up, firefighting etc. and remaining
shall be utilized on land for
gardening and connected to local
{body sewer line,

Conditions under Air (P& CP) Act, 1981 for air emissions:

‘Standards to |
i ot achieved
As per Schedule -l

posal

D Waste ' Segrano/Rl " Ito th.g'écyir
_ . |oWC followed by Used as manure for
2 |Wet Wasle 594 Kg/Day composting gardening
a e . ’ Used as manure for
3 |STP Sludge 34Kg/Day [CENTRIFUGE qardening

Conditions under Hazardous & Othey Wastes (M & T M} Rules 2016 for
treatment-and disposal of hazardous waste;

This Board reserves the right to review, amend, suspend, revoke etc. this consent and
thie same shall.be binding on the industry.

This corsent should not be construed as exemption from obtaining necessary
NOC/permission ffom any other Govemment agencies.

PP shall stop -construgtion activities till they obtain Environment Clearance for
expansion, . '
pp-shall immediately apply for grant of Cansant to Operate {Part-1) for completed
tonstruction area.

PP-shall operate STP sg as to achieve the treated domastic effluent standard for the
parameter 8OD-10 mg/lit.

The treated effluént. shall be 60% fecycled for secondary purposes such as toilet
flushing, air-conditioning, ccaling tévier make up, firefighting etc. and remaining shall
be ytilized on land for gardening and connected to local body sewer line.

PP shall install organic waste digester along with composting facility/bio-digester
(biogas) with-composting facility for thie treatment of wet garbage within one month..
PP shall obtain NOC from MCGM for disposal of const debris at specific site
{nspacted and apgroved by Municipal Corporation. '

. Parck Construction Pvt Ltd. “Nathani Meights+/CE/UAN No.MPCB-CONSENT-0000072090 Pige 2 ol 8




16 BG-of Rs.- 10 Lakh is forfeited for giving possessions without obtaining Consent fo
Operate and delay in applying for ré-validation of Consent to Establish. PP shall submit
top up BG of double the amount i.e. Rs. 20 Lakhs towards compliance of EC and
Consent to Establish condition,

17 Consent:shall be issued without prejudice to the order passed as may be passed hy the
Hon’ble Supreme: Court of india In special [eave petition Civil No. D23708/2017,

For and an behalf of the
Maharashtra Pollution Control
Board.

Received Consent fee of - :
Sr.iNo Amount{ﬂs.} Transact:anlDR No, -Date . - .- Transaction Type

| 740000.00
Copy tor

1. Reglonal Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai |
- They are directed to-ensure the compliance of the consent Londitions,

. They are directed to forfeit the bank guarantee of Rs. 10,00,000]- & Bbtain top up
8G of Rs. 20,00,000/ from the industry/PP,

"2, Cheif Accounts Officer, MPCB, Sion, Mumbal
3, CC-CAC Desk- fof record & website updating purpose

L T LG e P,

ﬁis.- Hathani Farekh Construction Pt Lid. "Nathanl Hglghts‘,ésEJUAH NG:MFCE.-CONSENT-ODGOOTZOSIJ
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T Al As per your application, you have proposed to provide MBBR based Sewage
Treatment Plants (STPs} of combined capacity 235 CMD for treatment df
domestic effluent. of 224 CMD,

B] The Applicant shall operate the sewage treatment plant (STP} to treat the sewage
s0 as:to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent,

Sr. No ramete Staridards prescribed.
" Limiting Cancentration in mg/!, except for pH
1. 1BOD(3days2700C) 10
2. |Suspendéd Solids 20
3. Cob 50
4. jResidual Chiorine lppm

C] The treated domestic effluent shall be 63% racycled for secondary purposes such
as toilet flushing, air-conditioning, cocling tower make up, firefighting-8tc. and
remaining shall be utilized on land for gardening and connected to iocal body
sewer line. In no case, effluent shail find its way outside Project’s premise,

2) The Board reserves its rights to review plans, specifications or other data relating @
plant setup for the treatment of waterworks far-the purification thereof:& the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions, The Applicant shall obtain prior consent of the Board to take steps

to estabiish the unit or establish anytreatment and dispdsal system or and extension
or addition thereto.

3) The industry shall ensure replacemant of pollution contro! system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4] The Appiicant shall comply with the provisions of the Water (Prevention &
Control of Pollution} Act,1974 and as amended, and other pravisions as

contained in the said act:

|| Water consumpti

MOw i guantity (CH
1. |industrial Cealing, spraying In mine pits or boiler feed 0.00
2. {Domiestic purpose ' 256.00
3 Processing whereby water getsipolluted & pollutants 0.00
are easily biodegradable '
4, |Processing whereby water gets polluted & pallutants 0.00
* lare not easily biodeyradable and are toxic '

5) The Applicant shall prbvide Specific Water Pollution confrol system as per the
conditions of EP Act, 1986 and ruie made there under from time to time.

S

parekh Construction Pt-Ltd, *Nathant Hei_ghts{f('g:sfu.u.u Ho.MPCB-CONSENT-0000072090 Page & of B
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1

2

3)

4).

5)

.cbhserve the following fuel patteg:-

‘Condltlons for utilitles [ike Kitchen, Eating Places; Canteens:- '~

SCHEDULE-1

As per your application, you have proposed to provide the Air pollution
cantrol (APC)system and alse proposed to erect following stack (s} and to

Height in Type.f Quantity &
Mtrs. . Fuel .. . .UoM

Stack Stack Attached

- No. To' APC Systen

I ' {2x1.0 . -Atoustic . , _
S1&82| ! | Enclosure/ stack | . Diesel | 537.4 KgMHr |

The appllcant s‘h'at! dperate and maintain above mentioned alr pollution control
system, so as to achieve the level of pollutants to the following standards.

i Total Particular matter | Nottoexceed |  150mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional.coritrol
&quipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before ifs life come to an end or erection ¢f new g_)[lutlon

control equipment.

The. Board reserves its rights to vary all or any of the condition in the consent, if due to

any technolégical improvement or chermse such variation.{in¢luding the change of
“ariy control equipment, other in wholé or in part is necessary}. e

o

2} The kitchen shall be pravided with éxhaust system chimney with oll catcher
connected to chlmney through ducting,

b) The toilet shall be provided wlth g£xhaust system connected to chimney through’
ducting.

¢l Th{e air conditioner shali he wbrat:on proof and the noise shall not exceed 68
dB{A}.

d) The exhaust'hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall dgscharge into open air
in such a-way that no nuisance Is-caused to neighibors.

M/s. Nathani Parekh.Construction Pvi Ltd, “Nathan| Heigh‘tp *JCE/UAN NO.MFLB-CONSE HT—OOOOOTZOSO Page 5 ofd




'SCHEDULE-III

sr. gonsentic2e/c AT supn
No. | 20/C2R). o ricag  Fetl

Towards.
compliance of
_ the
C2E (Re- Within 15 | Envirgnmental
1 validation). 2000000 “days Clearance & 15.02.2024  115:06.2024
Consent ta
Estabiish
conditiofis

** The above Bank Guarantee(s) shail be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the ddte df issue of Consent.
# Exlsting BG obtained for above purpose ifany may be extended for period of
vatidity as above. '

BG Forfelture History e T

~ 1 For giving

Towards _ “F possessions

i without

comp%;’la; ce of obtaining

i Consent e

i C2E 1000009 | Existing Eg?gf:;nmceen;al 1000000 | et o
| ' £1 Consantto delay in _
1 - Establish applying for're-

conditions validation of

Consent ko

Establish

tharii Parekh -Constructlon Pyt Ltd, "Nathanl Heights /CE/UAN NO.MPCE-COiSENT-0000072090 Page 54f 8




SCHEDULE-IV
Conditlons during construction phase
A Diiring construction’ pha,s_:e'_, applicant shali provide temporary sewage
disposal and MSWacility for stsff and worker quarters,

' During construction phase, the ambient air and noise guality should be
B | tlosely monitored £o achieve Ambient Air Quality Standards and Noise by
the project proponent through MoEF approved laboratory.

Naise should be contrailed to ensure that it does not exceed the
prescribed standards, Durfng nighttime the noise [evels measured at the
boundary of the building shall be restricted to the permissible levelsta |
comply with the orevalent regulations.

G . . l C [l! - -

-1 The applicant shall provide faciiity for collection of samples of sewage effluents, alr
emissions:and hazardous waste, to-the Board staff at the terminal or designated points and
shall. pay to the Board for. the servicestrendered in this behaif,

3 The firm shali strictly comply with the Water (P&CP) Act, 1974, Alr (P&CP) AcE1981 and
Environmenta) Protection Act 1986 and Solid Waste Management Rule 2018, Neise {Pollution
and Contral} Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Orainage system shall be provided for coliection-of sewage éfftuents, Terminal manhoies
shall be provided at the end of the collection system with arrangement fof-measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terrninal
manholes, No. sewage shall-find ifs Way other than in designed and provided colfection

 system. . '

4  Vehicles-hired for bringing construction material to the site should be in good condition and
should conform to applicable air and ngise emission standards and should be operated only
dyring non-peak hours, S, T

5  Conditions for D.G, Set S
3) Noise.from the D.G. Set should be controlied by providing an acoustic enclosure or by.

treating the room acoustically, : :

b) Industry should provide-acoustic enclosure for contro! of noise. The acoustic eniclosure/
acoustic tréatment of the room shauld be designed for minimuem 25 dB {A) insertion loss
.or for meeting the ambient holse standards, whichever s on higher side. A suitable
exhaust- muffler with insertion lossof 25 dB (A} shall alse be provided, The measurement
of inserfion foss will be done -at different puints at 0.5 meters from acoustic
enclasure/room and then average. .

¢)- Industry should make effarts to bring down, noise feve! due to DG set, outside industrial
premises, within ambient noise requirements by-proper sitting and control measires.

.d) Installatjon of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

-e) A.proper routine.and preventive maintenance procedure for DG set should be set and
followed In constltation with the §G manufacturer which would help te prevent nois
fevels of DG set-from deteriorsting Wwith use. .

f) D.G. Set shall be operated only in case of power fallure.

g) The applicant:sheuld not cause any nuisance in the surrounding area due to operation of
D.G. Set. S ’

h) The applicant shall comply- with the notification of MoEFCC, India on Environment
{Protection) second Amendfiient Rules vide GSR .371(E} dated 17.05.2002 and its
amendinents regarding nolse limit for generator sets run with diesel,

6 Solid Waste -~ The-applicant shall provide .onsite municipal solid waste processing system &

shall comply with Sofid Waste Mahagement Rule 2016 & E-Waste (M §qH) Role 2011,
Mjs. Nathan] Parekh ConsEiction Pyt Ltd, "Nathani Haights"/CE/UAN NQ.MHcE-CONSENég;QG Page Tof 8

1

1
- .

B Ll TP R SO A o e e e -




261

8

9
10

P&

Affidavit undertaking In respect of no change in the status of consent conditions .and
compliance of the consant conditions the draft can be downloaded from the official web site
of the MPCB. - .
Applicant shall submit official e-mail address and -any change will be duly informed to the
MPCB. i

The traated sewage. shall be disinfected using sultable disinfection method.

The firnt shatl submit.to this. office, the 30th- day of Septembar every year, the environment

statement repart for the financial year ending 31st march in the prescribed Form-V as per
tHe provision of rule-14 of the Environmental (Frotection) Second Amended rule 1992,

The appiicant shall obiain Corisent to Operate from Maharashtra Pollution Control Board
befora commissioning of the project,

PageB ol 3



NATHANI

GROUP OF COMPANIES

A e s

To,
The Member Secretary.

State Environmental Impact Assessment Authurlty (SEIAA).

Mantralaya, Mumbai — 400032,

Subject

VR -1y
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NATHANI PAIREKH CONSTRUCTIONS PVYT. LTD.

Nathani Heights, 101, 1" Floar, Junction of Dr. D.B. Marg & Beflasis Road, Opp. Mumbai Centra} Rly. Stn.,
humbai - 400008, INDIA. Tel.: +91-22-23013333 E-mall: infonc@nathanigroup.in * Web: www.nathanigroup.in

Date: 28 November 2019

Request for grant of edit option to upload revised project details on MPCB portal

for Redevelopment project at Tardeo Division, Mumbai Central, Mumbai.

Reference

Respected Sir,

Submission of Consolidated Statement, Form 1 & 1A - on e¢cMPCB portal dt.
10.12,2018 (Unique No. 0000001933).

With reference to above mentioned subject, as per procedure we have uploaded the Consolidated Statement
{CS), Form 1 & 1A on ec-MPCB portal on 10.12.2018 and received the Unique No. 0000001933,

However, there are changes in the details submitted in the CS. Comparative of the project detalls uploaded
on ec-MPCRB Portal and revised details are as follows:

Item No. Attributes Details uploaded on the Revised details
MPCB portal
[tem no. 18 (a) | FSI area 130,620.60 Sq.mt. 30,658.14 Sg.mt.
{ Non FSI area 55,944.49 Sq.mt. 48,493.82 Sq.mt.
: Tota! BUA area | 86,565.09 Sq.mt. -79.151.96 Sq.mt.
Item no. 22 Number of " | Number of floors: Number of floors:
buildings & its | Basement + Ground to 1¥ Floor | Basement + Ground to 2™ Floor
configuration (Shops) + 2™ Floor (Shops/ (Shops + Office) + 3™ to 7"
Parking) + 3 to 7" Floor | Floor Parking + 8" (Stilt) floor +
Parking + 8% (Stilt) + 9% Service | 9* Service Floor + 10" to 38"
Floor + 10" to 38" Residential | Residential Floor + 39" Service
Floor + 39" Service Floor & 40™ | Floor & 40" Stilt Floor + 41% to
Stilt Floor + 41% to 72™ | 72™ Residential Floors.
- Residential Floors.
T Item no. 23 Number of Flats: 340 Nos. Flats: 340 Nos.
tenants and Shops: 260 Nos. Shops: 260 Nos.
shops Offices
[tem no. 54 Traffic Number of 4 Wheelers: 565 | Number of 4 Wheelers: 567
' Management nas. nos.

Now, we have revised conselidated statement, Form 1 & 1A accordingly and submitting herewith the same

for your ready reference.

In view of above, we request your good office to grant us edit option to update our consolidated statement

on ec-MPCB portal.

Please do the needful and oblige.

For NATHANI PAREKH CONSTRUCTIONS PVT. LTD.

b s

DIRECTOR
Encl.: As above
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Confederation of Indian Industry

CI1-Green Products and M%Emmm Council

hereby certifies that

Tuff Blocks

(GPGC01001)
Manufactured by Godrej & Boyce Mfg. Q_u. Ltd — Construction Q.S.E.o:. meets
the requirements of m....mm:.o_s Certification and qualifies as Green Product.

This certification is valid till December 2021

e

~ Jamshyd N Godrej : ?EEN»E“_&_ R K S Venkatagiri
Chairman, CIl-Godrej GBC Chairman, Cll-Green Products & Services Council Executive Director, ClI-Godrej GBC

Supporting Conneil and programmes

wﬁ.-...!rvvl
Indian Graun Bultlog Govcil
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Construction Division Godrej and Boyce Mfg. Co. Ltd.

RMC Business Regd. Office; Pirojshanagar
T:61117111 Vikhroii, Mumbai 400 07¢, India

T :91-22-67861700/1800

E-mall : rmc@godre].com .
W www.godrej.com

W www.godrejrme.com

CERTIFICATE

Date:- 01/08/2018

To,

M/s. Nathani Parekh Construction Pvt. Ltd.

“Nathani Heights” Dr. D.B. Marg, Opp. Mumbai Central Station,
Mumbai, Maharashtra, India, Pin Code- £00008.

We M/s. Godrej & Boyce Mfg. Co. Ltd. Here by certify the following: - _
M/s. Nathani Parekh Construction Pvt. Ltd. Mas used Godrej TUFF AAC Blocks for their Nathani Hight's Project
at Mumbai Central.

Godrej has supplied 1042 CbM (82387 Nos of 600X200X100 & 150 mm sizes) blocks to project in 2 period of
15t Dec 2018 to 31%t july 2019.

Godrej TUFF AAC Blocks are manufactured at Five-star MIDC, Sinner, Dist. Nashik. Which is 1895 Km away from
project site. ' o

The AAC Blocks supplied consists of 68% of Fly Ash,

Thank You,
With Regards,

Mr, Shantanu Bhadange.
Form Godrej & Boyce Mfg. Co. Ltd.

1of1
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Nathani Parekh Construction Pt Lt
Nathani Heinhte 1st Flogr Dr. D R. Marn & Beiase_s_ﬁoa_d Qon. Mumb_alc nitral Station, Mumbai,

X ;..‘" 1

Tel. Off. : 2436 3825
Subfect to Mumbai Jurisdiction

 TRIPATHI WATER SUPPLIER & céﬁﬁ%fé?ﬂ

Fresh Well Water Suppliers & Contractor

Kashlnath bhuru Road, Agar Bazar, Prabhadev: N:vas Room No SIA Dadar(W)

Mumbai - 400 028,
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If payment not made on due date Interest will be /29@
Charged 18% per annum,
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Lv-? TRIPATHI WATER SUPPLIER & CONTRACTOR

Subfect to Mumbal Jurisdiction .

Tel. Of, ;
‘M. N.: 9820808159/0.M.N. : @

Fresh Well Water Suppliers & Contractor
Kashmath Bhuru Road, Agar Bazar, Prabhadew Nivas, Room No SIA Dadar (W), Mumbai - 400 028,

366

2436 3825
323911148
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Fayment due on

If payment not made on due date Interest will be
Charged 18% per annum.

E.&Q.E.

PAN No.: AFPPT1200D
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Tet, Off. : 2436 38
Subject fo Mumbai Jurisdiction M. N. : 8820808159/D.M.N. - 93239?1114212

TRIPATHH WATER SUPPLIER & CONTRACTOR

Fresh Well Water Suppliers & Contractor
deh!nath Dhuru Road, Agar Bazar, Prabhadew vaas Room No SIA Dadar (W),

t

@

Mumbal 490 028.
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Tel. OF, : 2436 3825
Subiect to Murnbai Jurisdiction M. N. : 9820808159/D.M.N, : 6323911148

TRIPATHI WATER SUPPLIER & CONTRACTOR

Fresh Well Water Suppliers & Contractor

Kashmath Dhuru Road, Agar Bazar, Prabhadevi Nwas Room N‘o SIA Dadar (W), Mumban 400 028,
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If payment not made on due date interest will be 7/)\‘ l(‘ MM% / Pro'prietor
Charged 18% per annum, PAN No: AFPPT12.0 D _
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Subiact ty Mumbai Jurisdiction

TRIPATHI WATER SUPPLIER

| Fresh W
Kashinath Dhury Road, Aga

el
‘M.N.; 9820808159/D.M.N, 9

& CONTRACTOR
'ell Water Suppliers & Contra

r Bazar, Prabhadev] Nivas, Room No. 5/A,

Tel. Off. : 2436 3825
323911148

Dadar (W), Mumbai . 400 028.
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layment due on

f payment not made on due date Interest wilf be

>harged 18% per annum.

E.&C.E,

For ’I‘r{ifxathi Water Supplier & Contractor

. /o D1Paty,
PAN No: AFPPT1200 D Pl Bipa /

Pmbrietor
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. . N Tel. Off. : 2436 3828
Sublect to Mumbai Jurisdiction ‘M. N. : $820808155/D.M.N. - 9323911148

TRIPATHI WATER SUPPLIER & CONTRACTOR

- Fresh Well Water Suppliers & Contractor
Kashmath Dhuru Road, Agar Bazar, Prabhadevs vaas, Room No SIA Dadar v,

Murnbar 400 028.
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For ’Iﬁp?{éhi Water Supplier & Contractor

Payment due on : E.&Q.E ) ) 7_ . )
If payment not made on due date Interest will be AN No: AFPPTY 200D ﬁ- < i /9C7' F oot
Charged 18% per annum. roprie




Subject to Mumbai Jurisdiction

TR]PATHH WATER SUPPLIER & CONTRACTOK

Fresh Well Water Suppliers & Contractor

St

Tel, Off, - 2436 3826
‘M. N.: 8820808159/0.M.N. ; 8323911148

Kashmath Dhuru Road, Agar Bazar, Prabhadevl vaas, Room No SIA Dadar (W), Mumba; 400 028,
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payment due on /’ £ LOE For Tripathi Water Supplier & Contractor

if payment not made on due date Interest will be

Charged 18% per annum.

PAN No : AFPPT1200 D
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Sy Tel. Off. : 2435 3825
Subject to Mumbai Jurisdiction : 2

- = - TRIPATHI WATER SUPPLIER & CONTRACTOR

Fresh Well Water Suppliers & Co

Road, Agar Bazar, Prabhadevi Nivas, Room No.
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CIN:U73100MH1948PTCO05404

Italab Private Limited

_ INDUSTRIAL TESTING & ANALYTICAL LABORATORIES
N Regd, off.: Meher House, 5th Floor, 15, Cawasji Patel Street, Fort, Mumbai - 400 001,

Since 1948 o _ Tel.; 022 - 4333 3888, 022 - 2287 4096

E-mail : inquiry@italabs.in « Web ; www.italabs.in

CERTIFICATE OF ANALYSIS Sample Not

Orawn By ITALAB
Certificate No. : 037984

TTammmaE

Certificate Date : 15/12/2019

1. Particulars of Sample Submitted

Client Name : Nathani Parekh Constructions Pvt Lta. Client Master No  : (15356
FM Office, Nathani Heights, Quantity Received : 2 jr
Dr. D. B, Marg & Bellasis Road, Opp. Mumbai Central
Station
440008 . Packing : Plastic Bottle
MH IN
Sample Name I\Water
lLetter Ref. No.  15RS Dt:10.12.2019
Sample Receive Date: 10/12/201%
Marks ‘ iDate; 10.12.2019 Time: 2.30 Pm
2. Resuit of Analysis ; As per I5:3025 Part Analysis
Parameter Name Result Unit Limits
oH 6.80 -- 5.5-9.0
Total Dissclved Solids 307.0 mag/lit. Max.2100
Total Suspended Solids 1.0 mg/lit, Max.100
Oil & Grease 2.0 mg/lit. Max.10
Chemical Oxygen Demand {COD) 26.75 mg/lit,  Max.250
Bic-Chemical Oxygen Demand (BCD) 8.57 - - : mg/lit. Max.100
Chicride 64.52 mg/lit. Max, 1000
Sulphate 27.45 mg/lit, Max.500

Remark : We certify that the sample conforms to the MPCB specification with respect'to above tests performed.
------- END OF REPORT ---—---

Test Carried Out By : ' For Italab I_Jrivate Limited

- | N, | 1y
’ ‘ AufRorised Signatory
’ X Page L of 1
Gorp. Off : Pharmed House, 5th Fir, 141, Walchand Hirachand Marg, Fort, Mumbial - 400 CO1. | Chennai : Lotus Court, 31d Flogg Nesy 338, 0id 165, Thambu Chetty Street, Chennai~ 600 301
MEtg, Div. : 204, 2nd Floar, Sahyog Bldg., SY.Road, Kandivali [West), Mumbai - 400 067. Kolkata : Mercantile Building, 10, Lat Bazzar Street, Kolkata - 700 001,

Collection Cantres ;: Ahmedabad, Bangalore, Hyderabad, New Delhi, Jaipur.

m - ‘ .
A Subsidiary of 3A Capital Services Ltd. Sr.No.: MUBBOSR

AT AT BUSRNE LT DA I ST TS N LA - L PRI e e s YT Y LR
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Organic Waste Converter (QWC) Photograph of Redevelopment of Property Béaring C.5 No. 1/332,
at Dr. Dadasaheb Bhadkamkar Marg & Bellasis Road, Mumbai Central, Tardeo Davison, D-Ward,

Mumbai-400 008.

pa R
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5t

Tree Photograph of Redevelopment of Property Bearing €.5 No. 1/332, at Dr, Dadasaheb

Bhadkamkar Marg & Bellasis Road, Mumbai Central, Tardec Davison, D-Ward, Mumbai -400 008.
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_ TREE AUTHORITY
F Cfiee of the Supdt of Gardens
' Veermata Jijabal Bhosale Udyan,
Penpuin Building , 2™ Floor
P Ambedkor Road, Byculla (East),
Mumbai-300 027.

i} DySeG (C [#7 [CE-oc]Prp:

M/s, Nathani Parekl Construetion Pyt Lid, | 2 o FP e to.
Mathoni Heights . 104 . 1% Floor .

Junction of Dr, VB, Marg & Bellasis Road,

Cpp. Mumbai Central Rly.Stn,

Muinbai- 400 008

1(‘ - MUNICIPAL CORPORATION OF GREATER NMUMBAIL

Sub =~ Tree N.O.C. for Oceupation Certificate for the buiid.ing krown as Nathani
Heights being constructed on the property bearing C.S.n0. 14332 of Tardea Div.
Sitpated at Dr. DB Marg & Bellasis Road , Mumbai Cenrral, Mumbai- 400008 in
T‘Dt "mrd

Rel - DySG/TAS PAesd dul7 092080 (C.C

Please refer 1o your letter no. NPCPL/NH/CD/2019-20 /67 di. 11.862.2020 on the above cited subject.

It is to certify that 31 {Thirty One) no. ol trees have been planted as per the norms o the said property.

Further in accordance with the provision under section 1 (1) of the Maharasherg (Urban Areas)
Protection & Preservation of Trees Act 1975 | You are hereby directed 1o fake utinost care of the newly planted
trees, so that the these grow properly along with NI muwmbers of existing old tree and give a report to the Tres
Officer about the condition of these trees once in a six months for o pericd of 3 years.

You are further directed that,while handing over the said properly to owner [ sociely or authonized
person, all the trees as mentioned above existing on the site also should be handed over 1o them with tree
inventory & proper record with due acknowledgmient [rom them. ‘

Thanking you.

Yours faithfully,

B R U LU RLERER PR R | B TSR R ST R T ST T e A




THE DESICNTETRS

ARCHITECTS & REGISTERED VALUERS # ENVIRONMENT & LANDSCAPE DESIGNERS + CONSERVATION & TOURISM CONSULTANTS

Head Office: 11, 5th Floor, Karim Chambers, . AR. ULHAS RANE
Ambalal Doshi Marg, Fort, Mumibal - 400 001. B.ARCH., 8.D, ARCH., F. L.A., F1LV
Tel.: 6124 3800 to 899 « Telefax ; 2267 3413 M.A.{SOCID), D ENV & ECOLOGY
Email ; projects@envirodesigners.com AR. SUBODH TARI

www.envirodesigners.com B.ARCH. G.0. ARCH., ELIA. FiV

Date: 06.08.2020

TC WHOMSOEVER IT MAY CONCERN

Ref.: File No.EB/5420/D/A.

This is to certify that the construction work of total constructed BUA of 52:912_37 sq.
mirs. upto 38" floor {excluding 8® floor) i.e. Basement + Ground to 7% fioor and 9
1o 38" floor is completed of the Building known as *NATHANI kg'EIGHTS" being
constructed on property bearing C.S. No.1/332 of Tardeo Division, Dr. D.B. Marg &
Belasis Road! Mumbai Central, D-Ward, Mumbai — 400008, as per last approval by
Muhicipal Corporation of Greater Mumbai bearing No.EB/5420/D/A dated 30®
October 2018. | '

Thanking you,

At/

Subodh Tan

{Architect)

TOTE

BENGALURU : 'Brindavan’, 227, RMC Extn - I, HIG Colony, First Main

Bengajuru - 560 094 Telefax (91-80) 23417283

LT T EE R Lo AR LT IR I e T e
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MUNICIPAL CORPORATION OF GREATER MUMBAI

Dy.Chief Engineer {Solid Waste Management) PrOJect
Ne. Dy.Ch.E./ /SWWPro;ect dated J& 02,2012,

=3
1#}% Valid ap to :- . 09._05.2012
Excavated Quantity - JSO‘GO Brass

To,

M/s. Nathani Parekh Construction Pvt, Ltd.,
. 1¥ floor Rangoonwala Bidg, 91,
. Mohammedali Road,
" Mumbai — 400 003 Indla

Sub - Issue of further 5000 Brass ‘Debrls Management Plan -for plu‘pﬁrt‘ _
bearing C.S. No. 1/332 of Tardeo Division, Dr. Dadasaheb Bhadkamkar '
. Marg, Mumbai Central, “D’ ward, Mumbat.
Ref:- 1. Your Letter dt. 09 .02.2012.
_2 Excavation permission from Collector Mumbai City yindér No.
GITHURTSL/ AR /S, /0 B U8 BT . ¢ /MERT/
'aias 2/333/TFI/R023/22¥48 . 0¢ 073023,

| 3 Earlier perzmssmn under No Dy Ch E /3575/SWM/PI'O_] eet dt
©21:12:201T. :

-Gentlemzin, et g
Wlth referenee to your. apphoahon along with documents submrtted approval 1s hereby
_ _-gra:ated for handhng, stmage uansportatmn & drsposal of. appioxsmateiy 5000 Bmss Excavated
Maternai gener ated at above menboned site to Kan}ur Landﬁll Slte plot under the ‘Consuuouou' B |
.. Demolition Waste. (Management & D1sposal ) Rules zu()o , for die SubjeeLplotY oy are requesﬁe‘d. -

1o abide the’ rules and. legulatlons as, below e

Enwronmental Coudmous ~ PRy

-‘-‘,.;contraetors M/s S’\TB Infrastructure Pvt Ltd

You wﬂl ensure that demohuon debris / e*ceavated earth generated 15 storedrm proper contame1 Ny

il s utlluauons Unde1 any cueumstdnees Lhe debr1s / eonstrueuon was = g,eneraied is not
- deposited on roads of footpaths : o - -
- 3. You will transport the earth/debrls through only 341 nos. of vehrcles mentloned in Debrls,
Management, P15u: furnished by you Any change -in the,same, shall be intimated. aud got
‘ approved before 1mp1ememauon | 7 o _
‘4, You will ensure that the transport a.genoy appomted by you should follow the route map
submltted by you for transportmg the earth/debris from subject site o the unloadmg site.
S. You wﬂl adhexe to the pollutlou norms, the noise. level for the act1v1t1es to be pertormed and

covered under this permission.

D:\GOS.&VD'SE(SWMJP( DYNew C&D Penpissions\Naliani Cnbsim:l'mn.doc
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18,

.
PN O

The surroundlngs & vrcunty of. excavation and leveling of same material inside the plot shall be

. maintained clean;

No spillage of C&D materral shall be during transportation The vehicles specified shall be
covered properly & shall not create any nuisance i.e. spilling slurry / waste on road while
transportatron The body, wheels,_chassrs etc.  shall therefore be washed and cleaned
thoroughly to avoid spreading of waste on road, 7 _ ) _

The vehicles deployed shall abide by the vehicles registration numbers given to this office and
see that, they confirm to R.T.0. Rules & Regulations and Pollutron Control Norms and be
properly covered Wrth tarpaulrn or any otncr sur able rnatermr f‘"vr‘ y-anaha-vehicl (o av crd any

escape and fall of Waste on road

. 'Each of the vehicle _deployed under thrs approval shall carry the copy of approval which

transportatron of waste.

The prmted challans shall be’ used for transportatron and’ uutoadmg shall ¢l carly speerfy
o all the details rneludmg loadmg and dlsposal site under srﬁ*nature ot your site supervisor -
and Seal / Stamp of Developer / NOC holder. (Speeunen challan cepy is attached to get it

- ,_‘,pnnted before sendmg vehrcles for unleading at Kanjur Landfill Slte ) '
11,

You will ensure that barricading and enclosure are prov1ded at consuucnon site 1o avoid escape

ot fugltwe dust into the atmosphere as well as its’ dePOSﬂS to spread on sirect / footp aths /

drams etc

You w11l ensure that precautronary measures are taken to avord any dlsaster due to excavation

.- earth to the nergl boring structures / compound walls / roads / S.W.D; etc and excayatlon work
. o w1ll strrctly be carried out under the supervision and 1esponsrbrl1ty of- structural engmeer
EE ‘;:';"Ewall / road IS W D otc or - durrng dumprng / dlsposal of debrrs ‘chokes ﬂoodlng Situation to _ |

Wlule carryrng out ‘the worl-: if any damaged occurred 10 the nerghbormg structure /compound .

" nearby area / house then developer / owner / bullder will be held responsﬂ)le and they have to
| ‘carry out reparrs of damaged structure / compound wall / Roads . S W D: etc free of cost!
14

Y. ou wﬂl ensure that Excavated materral shall be transported at the pemntted unloadmg site”

L only You will malce sure that Silt, sludge and mud or toxic materral wrll not-be acéepted at

unloadrng srte 1f you fau to-do’ so you wrll be Hable for the penalty as‘ pe1 C&D Waste Rules,

__15:

You erl ensue that the necessary revahdatron o penrussron from the Collector f01 excavatlon |

' ‘purpose be obtalned before startmg of the further work' and copy of the same be produced o

~this office to 1ssue extensrou of perrmssmn from thrs deptt

16,

The NOC ! permlssron requrred for- Central State or any Government authorrty shall be

| compiled mfhelg\etore execution of the work.

o \GOSAVI\SEHWM)P(
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f"17. The permission is granted presuming that, the 'papers submitted by tlre applicant /POA /
Occupant / Owners are genuine & for any dispute arising out of documents submitted by
| applicant, POA / Occupant / Owner will be held responsﬂoie

~18. This permlssmn is not valid for the are covered wrth mangroves oontraventlon of th1s clause
w111 be aftract proseoutlon under the Env1ronment Protection Act & other relevant act,

19. C&D W111 be unloaded at Kanjur Landﬂll Slte as per dlreo‘oons of Operator appomted by
MCGM for Kanjir La;ndﬁll Site.

- 20, Due care should be‘taken.to unload C&D matenal at de51gnated place only, unloadmg near/on

‘mangrove areas Shail oe“"'"mc“ ¥ preh*bp‘ed .

Ds_cnltmg Transporter and/or Developer wﬂl be

| hable to faee the acnon as per Hon ngh Court orders

21 Govt Royalty perrmt shall be vahd for excavated matenal & shall be renewed t1me to t1me

o -f ___-LEvery Vehlcle shall oarry___‘vahd govt Royalty/ Trans1t passes alonngth transport challans
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Nathanj Parekh Construction Pvt, L.t

Mathani Hainhts et Flnor Or. D RB. Marn EJDrai Statlon Mumbal _,

& Beilasrs Road ODD Mumbal C
f

Tel, Off. : 2436 3825
Subject to Mumbai Jurisdiction M N, ggzo&oawgmin N. : 9323911148

TRIPA’E‘H! WATER SUPPLIER & CONTMCTOR

Fresh Well Water Suppliers & Contractor
Road, Agar Bazar, Prabhadew Nwas Roam No 5/A Dadar (W),

Kashinath bhuru Mumbai - 400 028.
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Charged 18% per annum.
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Subiect lo Mumbai Jurisdiction
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Tel. Off. ; 2436 3825

‘M. N, : G820808159/D.M.N. : 8323911148

Fresh Well Water Suppliers & Contractor

é} TRIPATHI WATER SUPPLIER & CONTRACTOR

dehmath Dhuru Road, Agar Bazar, Prabhadew vaas Room No SIA Dadar (W), Mumbal 4[)0 028,
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Tel. Off. : 2436 3825
"M.N. : 9820808159/D.M.N. - 6323911148

& CONTRACTOR

Fresh Well Water Suppliers & Contractor
Road, Agar Bazar, Prabhadey] Nivas, Room No. 5/A, Dadar (W),

Subject to Mumbai Jurisdiction

2 TRIPATHI WATER SUPPLIER

Kashinath Dhuru

Mumbai - 4PU 028,
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Tel. Off. ; 2436 3825
Sublect to Mumbal Jurisdiction ‘M. N, ; B820808158/D.M.N, : 9323911148

TRIPATHI WATER SUPPLIER & CONTRACTOR

Fresh Well Water Suppliers & Contractor
Kashmath Dhuru Road, Agar Bazar, Prabhadew N;vas Room No SIA Dadar (W), Mumbai \400 028.
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kashir_;ath Dhuru

Road, Agar Bazar, Prab

Subiect to Mumpa Jurisdiction

TRIPATHI WATER SUPPLIER

Fresh Well Wate

M. N.: 9820808159/,

286

Tel. Off. : 2436 3825
M.N. : 8323911148
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TRIPATHI WATER SUPPLIER & CONTRACTO
. Fresh Well Water Suppliers & Contractor | |
Kashir;ath Dhuru Road, Agar Bazar, Prabhadevf Ni_vas, Rooﬂnl _ﬂ?‘f@ Dadgr (W, Mumbai‘:‘g_p_o. 028,
ws. _Negthen, Pm/rvkh@ﬁ-%vgm:é'n%@ it [Af |eune: 14627 T & .
MUmEcu’ ﬁmﬁm/ KF)MLM Looap | Date: 8//@/ IP ]
C ' : }-EETAILS OF WELL WATER SUPPLIED 10
YOU ARE UNDER ]
. DATE g PARTICULARS QUANTITY | TRIP %Eff; F?;‘AOUN;
< G| D05 17 L A P S - 375
J94P [ 2P0 / THOGTOH =i T
O G AP LTV YTHO (5 1T 28T, | 7 A-
- 963 Y "/ THSY 15 FBT, I 7 [
2948 4803 7 ROy Cr R T IET, ! <. \,
DL ¥eae 77 T s 17T 387 I A
6-9 F6S7 T 1 (ASFE I )
Lopri i (I FToY O TF 7T 7 )
AR T I A L7H0y G T ZTET [ <. / j
AN A .7 L) s L] /
LS I S0l T (T e ADI]TT~ 7 |
<17 7/ L N /77 0y COR‘ZJ?;{’/, e )
P F50) 7 A [ ey A , 7.
29941 BCIS7 7T LY AT FES | 7
KO 91 P | YRPT 7 7 LIHOY DA LIET L7 /
. ] 7 7’Ljr/ 7 //
AN L Y oL S ' ~ l\
i T\goé _;n 13 | \\
L 7 /\: Al
\ N ]
N \ /
| /
- [
S o e Jn 3l Y
ASCRE AN
=ty ' 2\
- &
| 1
Rupees__ /Y /“h@ }%’mffqm,r/ /g]?w,e émfm/)d{g/& Letn ] v | TOTAL I35 o
td/ E.&0.F For ’I&{’IﬁathiWaterSuppIier&Contx_factor
Jayment due on , E. . . .
a not made on ate interest will be v - 1 Py / -
ggarézgnfsétperdénzun? © date ot re t PANNo AFPPT1200 D ?L /Q ﬁ /b /17 Proprietor

i




238

, , . Tel. Off. : 2434 agz2s. .
Sublet to Mumbai Jurisdiction M. N. : 9820808150/D.M.N. : 9323911148

TRIPATHI WATER SUPPLIER & CONTRACTOR

_  Fresh Well Water Suppliers & Contractor
Kashinath Dhuru Road, Agar Bazar, Prahhadevi Nivas, Room No. 5/A, Dadar (W),

Mumba_i-400 028. -
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Sublect to Mumbai Jurisdiction

ATER SUPPLIER & CONTRACTOR
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Tel. Off. : 2436 3825
‘M. N. . 8820808159/C.M.N. ; 8323914148

Fresh Well Water Suppliers & Contractor
Kashmath Dhuru Read, Agar Bazar, Prabhadevl vaas, Room No SIA Dadar {w), Mumba; 400 028,

AR \\\ \\ \ \f\\ \

N':H'mm E_‘rv@kk @WAAM#W Lt |BNe, 1618 ( Q—‘
/}7/ i hay! Cﬁm%,a///: oate: N1y p
~ni pr‘n}—,g” Gpanop DETAILS OF WELL WATER SUPFLIED TO
YOU ARE UNDER _
DATE PARTICULARS QUANTITY | TRIP 15‘*-"?” AMOUNT
- Vs ankeriTen Rs. P
z AL\ SETE YV L THOY D ELS V7 [ &0 [10éo0 Po
SN 34y Y ANBPY 5P 1557 7
S48 |19 942 ¥ YOy &L 294 1, 17 /
AP 1219 M/ MMHYS v LY v 71 [
K2 F | 12129 N My Ny 621y | \
K /P 114909 W My )l 2.5 V|~ \
Fo )/ PN L -~ A MHo Y R 9 347 ' 7 I
WA PIEOTFE Y 2ol 2D 2[5 7 /
T4 PLIYIT Y P 3 Q24 R /
20448 1050 F /| L MP 75 10139 7 |
LIAEAF | INAINO {509 1077, e \
221 1203 S YS9y e \
YA (90 (Y WFwT Y6y r 1. 17 \
TP X9 Y MHogaH-2-24)] AT
D-1/4F TYOF L | MHOY H T LS - 1/
- s /‘/ }J/
70 f-ﬁf ~ ’7'?a’t}D S )
N p !
AR~
h.%ﬁ WAL ©
/
//
e TR
E*%E?Zﬁmw
Wleadt9 _ \
sl
N
TdIAL- [2.000 50
Rupees TWHLK/V{ }fhf"la;gf,ﬂflrg,_/ﬂ'ﬂ‘/; .
Payment due on / E &O.E. For Tripathi Water Supplier & Contractor

If payment not made on due date Interest will be

Charged 18% per annum.

PAN No : AFPPT1200D

L 1T pa

Frobrietor ‘




330

T T L G LA L QBROBNS 9 -

. o Tel. Off. : 2436 3825
Sublect fo Mumbai Jurisdiction M.N.: 9820808159/D,M.N, ; 8323911148
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WAHARASHTRA POLLUTION CONTROL BOARD

R P
Tel - 2402 0781 / 2401 0437 _— Kalpataru Point,
Foy ! 2402 4088 ———, Znd |, 3rd & 4 Tioor,
Wit us ol | e . Dop. Cineplanset

. . . Ve o T e F v
Website ; http//mpch.mah.nicin R e Naar Sion Circle, Sion {E},
Conall -mpch@veninet EE Wumhat - 400 522,
Infrastructure Project/LS!. - . A / [2%03
Consent No. BO/RO (P&P)/EIC No. MU-1001-08/E/CC- A &3 i Date: < 1/2008—~

Consent to Establish is granted toM/s. Nathani Parekh ConstructionPvt. [.td
"Nathani Heights” Plot bearing C. S. No. 1/332,
Dr. D. B. Marg & Bellasis Road, D' Ward,
‘ ) Tardeo Division, Mumbai Central- 400 008 .
located in the area declared under the provisions of Water Act (P&CP) 1 974, Air Act (P&CP),
1981 and Authorization under the provisions of HW (M & H) Rules and amendments thereto
subject to the provisions of the Acts and the Rules and the Orders that may be made further and

subject to the following terms and conditions -

The Consent to Establish is valid up to Commissioning of the Project.

For development of land/plot as new construction activities for construction of residential project
named as Més. Nathani Parekh Construction Pvt. Ltd "Nathani Heights” Plot bearing C. S. No.
1/332, Dr. D. B. Marg & Bellasis Road, ‘D' Ward, Tardeo Division, Mumbai Central- 400 608,
on. total plot area of 5301.04 sq mtrs & Total Built up area 27068 sq. mirs including utilities
of residential & commercial project and services such as per construction commencement

certificate issued by local body.
CONDITIONS UNDERTWATER (Prevention & Control of Poilution) ACT, 1874: -

The quantity of sewage effluent from above construction project shall not exceed 233 M*/Day.

Sewage Effluent Treatment: The Applicant shall provide a comprehensive sewage freatment
plant and treatment as is warranted with reference to influent quality and corresponding mode of
disposal and operate and maintain the same continuously so as to achieve the quality of treated

effluent to the following standards: - .
(1)  Suspended Solids Not to exceed 100 mgh

2 BOD 3 days 27 CC. ‘ Not to exceed 100 mofl

Sewage effluent Disposal: - ‘ ' ] o
The treated domestic effluent shalt be 80% recycled and reused for flushing, fire fighting and
.d into sewer line provided by

cooling of Air conditioners and remaining shall be discharge _ i
¢fluent shall find its way to any water body directly/indirectly at any time.

MCGM. in no case, & direc i
The project authorities should opt environmental friendly technologies like ozonation, UV

treatment etc by replacing chiorination.

Non-Haéardotis Solid Waste: -
The total quantity shall be segregated and tregted as follows: -

Sr | Type of Segregated solid - Quantity Treatment Disposal
- 1 waste ) A . _
1 | Biodegradable waste 565 Kg/Day { — . Vessel composting |
5| Non Biodegradable waste 427 KglDay |[— . Used as manure |
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Other Conditions: - .
Al activities shall be in resonance with the provisions of Indian Forest Act, 1927 (16 of 1827},
Forest (Conservaiion) ‘Act, 1980 (69 of 1980} and Wildlife (Profectior) Act, 1972 (53 of 1972),
and special notification published for area wherever applicable and all the Environmental

Statutes and Instruments. _
This Consent to Establish is issued only for New Construction/Developing Construction Project

purposes. :

No quarrying activities shall be commenced in the area unless appropriate permissions are
obtained for a fimited quarrying material required for construction of local residential housing
and traditional road maintenance work, provided that such quarrying is not done on Forest
Lands and the material is not exported to the cutside area.

There shall be no felling of trees whether.on Forest, Government, Revenue or Private fands
except as per prevailing Rules.

Extraction of Groundwater for the project shall require prior permission of the State Ground
\Water Authority or other relevant authorities, as applicable;

Near the activities that are relfated to water (like activity of water parks, water sports) and/or in
the vicinity of lake, Dissolved Oxygen shall niot be less than 5 mg/liter.

in order to ensure that the water from this project do not enter into outside environment, the
nallas crossing the township/compiex premises, shall be lined, covered and made water tight by
the applicant within the premises with intermittent inspection of chambers following good
engingering practices as per the regulations of tocal body.

The Applicant shall prepare management plan for water harvesting, roof-water reclamation,
water/storm water conservation and implement the same befors handiing over of complex for
occupation.

Applicant shall provide fixtures for showers, toilet, flushing and drinking should pe of low fiow
either by use of aerators or pressure reducing devices or sensor based control.

The Applicant shalt draw plans for the segregation of sclid wastes into biodegradable and non-
biodegradable components. The biodegradable material shail be recycled through scientific in-
house composting (i.e vermi-composting facility within premises) with the approval of local body.
The proper demarked area shall be identified for collection & storage of MSW properly which,
shall be finally disposed off at approved Municipal Solid Waste landfill site of local body
environmentally acceptable location and method. It is clarified that the term solid waste includes
domestic, commercial, and garden wastes, but does not include hazardous and bio-medical
wastes. The activities of bio-composting and engineered jandfill shalf be as per the Municipai

Solid Waste (M&H) Rules, 2000. : )
Applicant shall be responsible to take adequate precautionary measures as detailed in this

consent.
The applicant/generator shali be responsible for safe and scientific collection, fransportation,

treatment and disposal of Bio-Medical Waste as per the' provisions made under the Bio-Medical
Waste (Management & Handling) Rules, 1998. Any activity as defined under BMW (M & H)
Rules has to obtain a separate Authorization from Maharashtra Pallution Control Board.

For disinfections of waste water ultra viclet radiation shall be used in place of chlorination
Vehicles hired for construction activities should be operated only during non peak hours.

Ready mixed concrete used in bullding construction should apply separately for consent from

the Board.
The applicant, during the construction stage shall provide _
Septic tank and soak pit of adeguate capacity for the domestic effluent generated due to

workers residing at site.
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Proper loading and unloading of consfruction material, excavated material and its
drsppsal as per MSW (M&H) Rules 2000. Proper
Cutting of trees is not permitted, however in unavoidable conditions necessary permission from

the local body shall ber obtained.
Green belt of 33% of the open space shall be developed.

The Applicant shall comply with ali the provisions of, the Water (Prevention and Control of
Pollution) Cess Act, 1977 (to be referred as Cess Act) and Rules as Amended, 2003 and Rules

there under: - -
The daily waier consumption for the following categories shall not exceed, as under

(i Domestic From ULE  From other Sources
. {In CME) {ln CMD}

a) Domestic 259 NA

b) AC cooling 60 NA.

¢) Swimming pool back up - NA

d) Fire fighting makeup -

e} Agriculture/Gardening 06 NA

CONDITIONS UNDER AIR (Prevention & Control of Poliution) ACT, 1981: -

The Applicant may install 03 nos. of diesel generating sets (DG Sets), of capacity 02 x 1250
KVA and 1 x 500 KVA and shall be equipped with comprehensive control system as is
warranted with reference fo generations of emissions and operate and maintain the same
continuously so as to achieve the level of poliutants to the following standards: - )

Standards for emissions of air Pollutants

i | SPM/TPM Not to Exceed 150 mg/Nm3

i} | 802 (DG set) | Not to Exceed | 49 Kg/day

The following measure shall be taken.
Adequate mitigation measures shall be taken to control emissions of SO2, NOx, SPM, RSPM.

Applicant shall achieve following Ambient Air Quality standards.

1 | SPM Mot to Exceed (Annual Average) | 140 [ pg/m’
Not to Exceed (24 hours) 200 | g/ m®
2 | 80, Not to Exceed (Annual Average) 80 |ug/m°
- Not to Exceed (24 hours) 80 | ug/m’
3 | NO. Not to Exceed (Annual Average) 60 | ug/m’
I Not to Exceed (24 hours) 80 [pg/m’
4 | RSPM Not to Exceed (Annuat Average} 60 |pg/m’
Not to Exceed (24 hours) 100 | pg/ m°
‘The Applicant shali observe the following fuel patterns
No. | Type of Fuel Quantity
1 Diesel 205 Kg/tr

The Applicant shall erect the Chifnney'(s) of the following specifications

No. | Chimney attached to DG ‘ Height above roof
1 DG set 2 x 1250 KVA 7.5 mirs
2 DG set 1 x 500 KVA . 4.0 mirs

393
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Conditions for DG Sets: -
Noise from DG Sets shall be controlled by providing acoustic enclosure or by treating the room
acoustically. '

Applicant should provide acoustic enclosure for control of noise. The acoustic enclosurs/
acoustic treatment of the rcom shall be designed for minimum 25 dB(A) insertion loss or for
meeting the ambient noise standards, whichever is on higher side. A suifable exhaust mufiler
with insertion toss of 25 dB{A) shall aiso be provided. The measurement of insertion toss shall
be done at different points at 0.5 meters from acoustic enclosure/ room and then average.

The Applicant shouid make efforts to bring down noise level due to DG Set, outside the
premises, with ambient noise level requirements by proper setting and conirol measures.
installation of DG Set must be strictly in compliance with recommendations of DG set
manufacturer;

A proper routine and preventive maintenance procedure for DG Set shail be set and followed in
consultation with the DG manufacturers, which would help to prevent noise levels of DG Sets
from deteriorating with use.

The DG set shall be operated only in case of power failure. The applicant shall make
arrangement for regular elecirical power.

The Applicant shall not cause any nuisance in the surrounding area due to operaflon of DG

sets.
in case of problems, the D.G. set shall not be operated until it is set back to satisfactory

posifion.

Other Conditions:

The Applicant shall provide ports in the chimney and facilities such as ladder, piatform etc for
monitoring the air emissions and the same shali be open for inspection tofand for use of the
Board's staff. The chimneys shall be numbered, as S-1, S-2 etc and these shall be painted/
displayed to facilitate identification.

Water spraying shall be done on ground to avoid fugitive emissions.

Construction material shall be carried in enclosed vehicles during constriction activities.

Conditions for Utilities like Kitchen, Eating Places etc: -
The kitchen shall be provided with exhaust system chimney with oil catcher connected ‘to

- chimney through ducting.

The toilet shall be provided with exhaust system connected to chimney through ductmg
The air conditioner shall be vibration proof and the noise shall not exceed 68 dB (A).
The exhaust hot.air from A.C. shall be aftached to Chimney at least 5 mtrs. higher than the

nearest tallest building through ducting and shall discharge into open air in such way that no

nuisance is caused to neighbors.

The Applicant shall take adequate measures for control of noise levels from its own sources

within  the complex (residential cum Commercial) in respect of noise to less than 55 dB(A)
during day time and 45 dB(A) during the night time. Daytime is reckoned as between 6 a.m. to
10 p.m. and Nighttime is reckoned between 10 p.m. to 6 am.

Construction equipments generating noise of less than 65/90 db(A) are permitted.

No construction work is permitted during nighttime.

CONDITIONS UNDER HW (M & H) & AMENDMENT RULES 2003

The applicant shali not generate any hazardous wastes:
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The applicant shall ¢ertify that the bricks used in construction are manufactured using
the ash from Thermal Power stations if it is within a radius of 100 km. from Thermal
Power Plant and submit the names of bricks manufacturer.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project. ‘

The applicant shall adopt environment friendly technology in development of the project,

The applican? shall take the proper remediation measures to ensure that the ground
wt:;ter and soil contamination is prevented and follow due diligence at the construction
stage. - : _
The applicant shall use fly ash based material/products as per the provisions of fly ash
Notification of 14.09.1899 and as amended on 27.08.2003.

Energy conservation measures like installation of solar panels for lighting the area
outside the building should be integrated part of the project design.

The appiicant should not take any effective steps for implementation of the project
hefore obtaining Environmental Clearance as per EIA Notification 2006 and amendments
thereto, )

This Consent is issued pursuant to the decision of Consent Committee meeting held on
15/10/2008, _ _ )

This Board reserves the right to amend or add any conditions in this consent and the same shall
be binding on the Applicant; ‘

The capital investment of the project is Rs. 184.60/- crores.

_ " Forand on behalf of the
Ta : Maharashira Pollution Control Board
M/s. Nathani Parekh Construction Pvt. Ltd
“Nathani Heights” Plot bearing C. S. No. 1/332, , ‘
Dr. D. B. Marg & Bellasis Road, ‘D" Ward, W
(Sanjay Khandarej

Tardec Division, Mumbai Central- 400 008

Member Secretary
Copy forwarded with compliments to
The Collector, Mumbai
* Copy to

Regional Officer, Mumbai, MPCB,

Sub Regional officer, Mumbai, MPCB,

Chief Accounts Officer, Mumbai, MPCE,

Received consent fee of

Amount DD No. Date Drawn on

Rs 1,56,600/- 985485 "~ 13.08.2008 ABN Amro Bank
Rs 100~ g88494 13.08.2008 ABN Amro Bank
Rs 28,000/- 317002 20.11.2008 ABN Amra Bank

Cess Branch, MFCB, Mumbai. 5. Master file.
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* BRIHANMUMBAI MAHANAGAR PALIKA

SOLID WASTE MANAGEMENT DEPARTMENT
4" floor, Worli Garage Bidg, Dr.E.Moses Road, Werk, Mumbai-400016.24935687/88/93, Fax-24822168

To, :
M/s. Nathani Parekh Constructions Pvt. Ltd. 39, TR ARV E A 29‘2 5— me !
1* Floor, Rangoonwala Bldg, . L !
91 Mohammedali Road, ' ~ K. 3e-g-Ti
Mumbai-400003, Valid for six months
Sub - 8 WM NOC for demolition of old structure at propeosed
redevelopment of preperty bearing C.8. No.1/332 of Tardeo division,
situated at Dr. Dadasaheb Bhadkamkar Marg & Bellasis Road, Mumbai in :
‘D’ Ward. ‘ ;
Ref:-1) EB/5420/D/A dated 11.06.2010.
2)Your letter dated 27.12.2010.
3) NOC from Asst.Engr.(SWM) ‘D' ward u/ne. AE/7T177/SWM/D dtd 4/1/‘[1
4) Your letter dated 22.9.2011.
5) Letter from Dy.CPM{Civil}-| u/ne. MRVC/W/150/EW & Min Br./Contract
dated 12.05.2011.
Gentlemen,

With reference to the proposed /redevelopment allowed on plot under reference along with all
the conditions of 10D issued / amended plans approval letter issued by EE(BP)City, the debris‘
management plan submitted by you has been approved & there is no objection to issue 1¢ debris
clearance certificate under the “Construction & Demaition waste {Management & Disposal) Rules-
:2006"*. The site under above reference has been visited . The Demolition, Excavation &
Construction debris is approx. 23,815.89 Cu.Mt. which will be transported & unicaded-at Earth
work & embankment & extension/modifications of minor bridges between Diva station OB &
Mumbra in connection with provision of 5% & 6% lines between Diva ~Thane (MUTP Ph - 1I) as
per the letter issued by Dy.Ch.Project Manager (Civil} of MRVCL u/no. MRVC/W/M50/EW & Min.
Br./Contrcat dtd 12.05.2011. Few conditions, which are related to the existing project work, which
involves Environrmental concern, are requirad to abide strictly which are described as below.

1. The generation of debfis, arrangement for it's proper storage at the site, transportation plan & the
agencies appoihted for the same with registration nos of vehicles to be deployed and the final
destination where debris are to be unloaded by them shall be strictly as per the debris management
plan submitted by you. Under no circumstances debris shggld be unloaded at any dumping ground
of MC.GM. |

2 tis ninding on Owner / Developers o barricade along the beundary of the plot to sufficient height
(i.e. minimum 20 ft.) so as to avoid escape of fugitive dust particles into the atmosphere, as well as
its deposits to spread on streets / footpaths / drains etc. emanating out from the plot area while
carrying out ail type of demolitions, excavations, construction, loading, unicading & transporting
activities carried out during project implementation périod.

3. Under no circumstances detris should keep in hahhazard manner on site which will be liable fer
penat action as per the new Bye-Laws, 2006 {cr Cleanliness of Greater Mumbai:

4, On many occasions, itis observed that the vehicles deployed carries d_ust , liquid slurry stuck up with
the body & wheels of the transport vehicles , which is then spread on the streets. The Builder /
Architect shall therefore ensure & make arrangement to clean / -wash the vehicles before the
vehicles move out on street. Water shall be sprinkled on earth filled vehicles to prevent dust while
transporting. ‘

5.- The vehicles deployed shall be properly covered witH tarpaulin or other suitable material firmiy fixed
on the vehicles t¢ ensure that neither any dust escape nor any debris is allowed to fali on the roads
during it's transportation. . ~

6. The transport vehicles deployed shall be complying with applicable laws and _méeting relevant Euro
standards for fue! and emission as per National Auta Fuel Policy of India. It _is further ensure that the
Trasport vehicles comply with all applicable traffic regulations. :

TR R T O

TORT L ST S ToEaSIIT LT [T RR L LSIDERS tmesent gm0 T PEEREST RSESTRRI DO T T

L2 Bttt L mmm e S



11.

12.

13.

14

15.

16.
17.

18..
19.

20.

21.

Noise levels durihg construction activities shall be restricted within the M.P.C.B’s permissitie

norms.
Adecuate measures shall be taken to prevent any -earth, sand, top-soil, cement, concrete, debris or
any other material to fali or be washed into the drain from any stockpile thereof.

Drains in the vicinity of the worksite shail not be silted or obstructed due to the canstruction works,

. Effective measures should be taken to minimize dust poliution caused by construction works, e.g.
-water spray, shieiding etc. so as to achieve coptimum SPM/RSPM level as per MPCB’s permissible

norms,

All C&D waste should be stored and removed for disposa: quickly. They shouid not left to
accurnulate at the site for more than 48 hours.

All waste water generated at the construction site must be properly treated & disposed. No
discharge of sewage or other untreated waste water into drain or land is allowed.

Oil & Chemicals in drums, carboys, containers etc. shall be stored in a designated storage area
within a building or covered shed with concrete floors & facilities to contain any leak or spillage.

- A full containment bundwall shall be provided for bulk storage oil tanks including skid tanks. A

cailection sump should be provided to collect any spillage. All leak & spillages in the storage area or
construction site shall be collected & sent to a licensed toxic waste collector for proper disposal.
The C & D waste generator will ohserve all appropriate traffic conirol measures as recommended by
the city traffic police for debris site.
Internal temparary sterage spots shall remain the same as shown in site plan submitted by you.
Any changes in the Debris Management Plan submitted by you shal! be intimated to the undersigned
& fresh approvai be obtained. _ ’
No building material used, unused, waste, ail types of debris or its residues are permitted to be
stored or allowed to be scattered on portion of footpath/roads outside the plot area.
A copy of the approvai received from Ex.Engr.(Env) Zone | shall be kept with the drivers during
transporting the debris /construction waste. ‘
The permission is granted presuming that the documents submitted by you are genuine one and
violation of any condition stated above or submission of false documents will attract the action.
This NOC is issued as per Municipal Corparation of Greater Mumbai Construction & Demglition &
De-silting Waste {(Management & Dispasal}, Rules, 2006 & Cleanliness & Sanitary Byelaws 2006 for
Clearliness of Greater Mumbai, failing which the penalties as per Annexure 16 of the C & D Rules
2006 shall be leviad.

rs faithfully
¥ t-rag

~
s Jir

>
x.Engr.{ Env. ) Zone-| {t'ljj

Registration No.s of the vehicles which will be
used under this NOC, '

1. MH-43-E-3680 | 16. MH-43-U-1315 31, MH-43-U-3833 |46, MH-43-U-51%3
2. MH-43-E-3681 17. MH-43-U-1315 32, MH-43-U-3835 | 47. MH-43-U-5194
3. MH-43-E-3682 | 18. MH-43-U-1315 33. MH-43-U-3836 | 48, MH-43-E-7774
4. MH-43-E-3683 | 19. MH-43.-U-1317 34, MH-43-U-3837 | 49. MH-43-E-7775
8. MH-43-E-3684 | 20. MH-43-U-1318 35, MH-43-U-4480 | 50. MH-43-E-7779
6, MH-43-E-3685 | 21. MH-43-U-1319 36, MH-43-U-4481 | 51. MH-43-E-7780
7. MH-43-E-3686 1| 22, MH-43-1J-253 37. MH-43-U-4482 | 52, MH-43-E-7781
8, MH-43-E-3687 | 23. MH-43-U-254 38. MH-43-U-4483 | 53. MH-42-£-7782
8. MH-43-U-1306 | 24, MH-43-U.255 39. MH-43-U-4484 | 54, feH-43-E-7783
10. MH-43-U-1307 | 25. MH-43-U-256 40. MH-43-E-5322 | 55, fAH-43-E-7784
1. MH-43-U-1308 | 26, MH-43-U-257 41, MH-43-E-5523 | 58. MH-43-E-7788
12, MH-43-U-1309 | 27. MH-43-U-259 42, MH-43-E-5325 |57, MH-43-E-7787
13. MH-43-U-1310 | 28, MH-43-U-260 43. MH-43-E-5326 | 58, . MH-43-E-7751
14, MH-43-U-1311 | 29, MH-43-U-3830 44, MH-43-U-5190 | 59, MH-43-E-7792

. MH-43-U-1312 | 30..MH-43-U-3831 45, MH-43-U-5192 | 50. MH-43-U-262.



BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL, WESTERN ZONE
BENCH AT PUNE APPEAL NO.
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